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HOUSE OF THE PEOPLE

Wednesday, 10th December, 1952

The House rnet at a Quarter to Eleven 
of the Clock.

[Mr. Deputy-Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

International  Labour  Organization 

Convention

*1086. Dr. Ram Subhag Singh: (a)
Will the Minister of Labour be pleased 
to state whether it is a fact that the 
Ceylon Government has declined to 
ratify the International Labour Organi
zation Convention regarding ‘‘migration 
for employment”?

(b)  If so, how has it affected the 
status of Indian workers in Ceylon?

The Deputy Minister of  Labour 
(Shri Abid All); (a) Ceylon has not 
so far ratified the I.L.O. Convention 
No.  97,  concerning “migration  for 
employment”.

(b)  If the Convention had been 
ratified by the Ceylon Grovemmetot, it 
would have been helpful in ensuring 
that no discrimination  is  practised 
between the Indian and the Ceylonese 
labour in regard to social  security 
benefits, wages, holidays with  pay, 
trade union rights etc.  Non-ratiflca- 
tion does not ensure these protections 
for Indian workers.

Dr. Raim Snbhag Singrh; May I know. 
Sir, whether the Government of India 
had been informed of  the  reason 
which led Ceylon not to ratify  the 
I.L.O. Convention?  ,

Shri Abid All: It is not necessary, 
Sir, for the Ceylon Government to in
form the Government of India. With 
regard to the non-ratification of the 
Convention  the  I.L.O.  takes  the 
necesŝTy steps.  There is a regular 
procedure for it.
815 PSb
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Dr. Earn Subhag Singh:  May  I
know, Sir, whether the Government 
has any idea of the number of labour
ers who are likely to be affected by 
this non-ratification of the  Conven
tion? ,

ShH Abid Ali: About 750,000.

Dr. Ram Subhag Singh:  May  I
know,  Sir,  whether the Government 
of India would move in the  matter 
and, if so, what will the Government 
do for this?

Shri Abid Ali: This point. Sir, comes 
before the I.L.O. periodically and, as 
I have already stated, there is a re
gular procedure for it.  I am thank
ful to the hon. Member for the sug
gestion.

Shri A. M. Thomas:  May I know,
Sir, whether India has ratified the 
Convention, and, if so, when?

Shri Abid Ali: No. Sir;  India has 
not ratified the Convention.

Shri B. S. Mnrthy: Is the Govern
ment aware, Sir,  that for  several 
years, the Ceylon Government has not 
been sending labour delegates to the 
I.L.O.  Conferenices,  because  tbe 
labour* in Ceylon happens  to  be 
Indian; and may I know whether the 
Government of India has taken an/ 
steps to see that the Indian labour in 
Ceylon gets proper representation at 
the I.L.O. Conferences?

Shri Abid Ali: Sir, labour represen
tatives do attend I.L.O. conferences 
on behalf of Ceylon labourers as well. 
Formerly the Ceylon Workers’  Con
gress was given representation  but 
this time the AH Ceylon Trade Union 
Congress was given  representation. 
This is a matter. Sir, entirely bet
ween the Government of Ceylon and 
the I.L.O. -

Shri A. M. Thomas: May I know. 
Sir, whether India recognises migrant 
workers as Indigenous workers  after 
a lapse of time?

Shri Abid AU: No. Sir.
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Shri Thana Pillai: May I kiow whe
ther there was any undertaking re
garding the treatment  of  Indian 
labourers in Ceylon and how far it 
is implemented?

Shrl Abld All: There was not  any 
undertaking, Sir.

M edical  Stores  (Gifts)

n087. Dr. Ram Subhag Singh: Will 
the Minister of Health be pleased to 
state:

(a) whether it is a fact that free gifts 
of  certain  non-consumable  medical 
stores like ambulances,  X-ray equip
ments etc. have been offered to India 
by  certain  philanthropic  persons 
abroad; and

(b) if so, whether such free gifts 
stores are given any customs con
cessions?

The Deputy Minister  of  Health 
(Shrimati Chandrasekhar): (a) Such
gifts are often received by Missions 
and other Hospitals doing charitable 
work.

(b)  Applications for re-imbursement 
of expenditure incurred on account of 
customs duty on  such  non-consum
able medical stores are considered on 
merits by the Ministry of Health.

Dr. Ram Subhag Singh: May I know, 
Sir, whether requests have been made 
to the Government by those who have 
sent  such  non-consumable  medical 
stores to India for the reimbursement 
of customs duties charged from them?

Shrimati Chandrasekhar:  Hospitals
and other institutions who are catering 
to the needs of the poor, irrespective 
of caste or creed, apply for it, and 
they are looked into and on merits 
“  are given.tjiey

Shrimati Sushama Sen: May I know, 
Sir, how these gifts are  distributed 
and which States have been benefited 
by these gifts?

Shrimati Chandnaekhar: The gifts 
are not given through the States; but 
the gifts are sent directly to the chari
table institutions from the donors over-

Shrl B. S. Miirthy: May 1 know, Sir, 
whether the department concerned of 
the State is consulted and its advice 
taken before any private institution is 
giv̂ti these gifts?

ghrlmaU  ChandraMkhar: Thlere 3s 
no information, Sir.

International  Wheat  Agreement

*1088. Dr. Ram Subhag  Singh:
Will the Minister of Food and Agricul
ture be pleased to refer to the answer 
given to a supplementary question to 
starred question No. 1102 asked on the 
23rd June, 1952 regarding International 
Wheat Agreement and state the differ
ence between the price of wheat pur
chased under the International Wheat 
Agreement and that purchased in the 
open market in the United States, 
Canada and Australia?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
The prices paid in the open market 
purchases of wheat from Canada and 
U.S.A. were always higher than those 
paid under thie International Wheat 
Agreement.  They varied from time 
to time.  In the case of Canada they 
were about $17 per ton higher, whUe 
in the case of U.S.A. they were about 
$28 per ton higher than the Interna
tional Wheat Agreement prices.  In 
Australia we could not make any pur
chases in the open market as that 
country had no wheat to sell except 
under the International Wheat Agree
ment.

Dr. Rdm Subhag Singh: What is the 
price per ton of wheat according to 
this International Wheat Agreement?

Shri M. V, Krishnappa: I  cannot 
give the exact price of the wheat in 
the public interest but it varies from 
1*2 to 1‘B dollars per bushel.

Dr. Ram Subhag Singh:  What is
the difference between our  internal 
price and the International  Whteat 
Agreement price?

Shri M. V. Krishnappa: We cannot 
compare our grain with that of foreign 
countries.

Shri Dabhi: May I know. Sir, how 
much wheat is going to be  bought 
from the open market?

Shri M. V. Krishnappa: Last year 
we have purchased  about  21,74,000 
tons.
Shri Dabhi: Next year?

Shri M. V. Krishnappa: Under this 
International Wheat Agreement,  the 
crop year, is taken as the year for all 
practical purposes. It begins from the 
first of August and ends with the 31st of 
July. Last year, that is the year begin
ning with August 1, 1951 and ending 
with July 31, 1952, we have purchased
21,74,000  tons outside  the  Wheat 
Agreement.  Next year, that  means 
from July onwards, i.e., from August 
this year till July next, we are not pur
chasing outside  this  International 
Wheat Agreement.
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Dr. Ram Subhag Singh: May I know 
what is there in  the  International 
Wheat Agreement that prevents the 
hon. Minister from disclosing the prices 
in that agreement?  Is it in the in
terests of the international World that 
he does not want to disclose the infor
mation, or is it in the public interest 
of India?

Shri M. V. Krishnappa:  I cannot
disclose them.  That is one  reason. 
The other is that I have not got the 
flgures also.

Shri B. S. Murthy;  How does the 
price of wheat purchased in the inter
national wheat market compare with 
the prices in the agreement?

Shri M. V. Krishnappa: I have al
ready stated in the course of my reply 
that the price of wheat purchâd out
side the International Wheat  Agree
ment is always higher than the price 
of the wheat purchased under  the 
International Wheat Agreement.  In 
the case of Canada they were 17 dol
lars higher and In the case of  the 
U.S.A., 28 dollars higher.

Shri B. S. Murthy: In that case, why 
di§ we not go in for wheat outside the 
international wheat market?

The Ministco' of Food and Agricul
ture (Shri Kidwai): Where can we go 
outside the international market?

Shri M. L. Dwivedi: In the course of 
his reply to a supplementary, the hon. 
Minister stated that the prices in India 
could not be compared with the inters 
national prices.  May I know what Is 
the reason for it?

Shri Kidwai: Because in India  the 
pri'ces are generally higher than  the 
prices we have to pay if we get wheat 
from the international market and ex
cepting perhaps the  Punjab  open 
market, the prices that prevaUed last 
year in the International wheat mark
et were always lower than the internal 
procurement prices in this country.

Shri Veeraswamy: May I know wĥ 
ther the quality of American wheat is 
far below that of the wheat imported 
from other countries?

Shri Kidwai: We also produce good 
varieties and bad varieties.  Slo, it is 
the fault of the purchasers if they do 
not get good qûty.

Five Nation  CoMMrrxsE

n089. Shri S. N. Das: Will the Minis
ter of Food and Agricultore be pleased 
to state:

(a)  whether it is a fact that India 
is participating in a Five Nati<m Com

mittee for preparing a scheme of settiqc 
up emergency reserve  food units to 
offset shortages in emergencies;

(b) if so, whether that scheme has 
been finalised;

(c) what is the nature of the scheme; 
and

(d) whether Government propose to 
place a copy of the Scheme on the Table 
of the House?

The Minister of Agriculture  (Dr. 
P. S. Deshmukh): (a) There is no Five 
Nation Committee entrusted wi;h the 
preparation of the scheme.  But  the 
Council of Food and Agriculture Orga
nisation at its meeting held in Novem
ber last had selected seven countries 
of which India is one, to nominate ex
perts, eminent for their personal quali
fications to constitute a study group 
who would study the question of the 
establishment of an emergency  food 
reserve and submit their report by 
March 1953 for the consideration of 
the Council.

As there is no scheme, the rest of the 
question namely, parts (b), (c) and
(d), does not arise.

Headwater  Supply of  River  Hooghly

*1090. Shri S. N. Das: (a) Will the 
Minister of Transport  be pleased to 
state whether the Expert Committee 
appointed to examine the question of 
improving the headwater supply of the 
river  Hooghly  has  submitted  its 
report?

(b)  If so, what are the Important 
recommendations of the Committee?

The Deputy Minister of Railways 
and TmniqMHrt (Shri Alagesaa):  (n>
Yes.

(b)  The Report is now under  the 
consideration of Government.

Shri S. N. Das: May I know by what 
time the Government would come ta 
a decision on the point?

Shri Alagesan: Very shortly.

Shri B K, Das: May I know whe
ther the Planning Commission has cdi>- 
sidered this report?

Shri Alagesan: The recommendatfons 
came rather late.  The report was in 
our hands on the 10th November.  I 
do not think the Planning Commissioa 
would have had time to consider the 
report.

Shri B. K. Das: Is it under the con
sideration of the Planning Commissmn 
or the Transport Minlatry?
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Shii Alaffesan: It is under the con
sideration of the Transport Ministry.

Shri Bannaii: Is the report connect
ed with the Ganga Barrage Scheme 
and if so, when will the consideration 
come to a final conclusion?

Shri Alagesan: Of course, the Ganga 
Barrage Scheme figures in this report.

Shri K. K. Basu: Is there any chance 
of this scheme being considered  and 
fitted into the Planning Commission’s 
Report?

Shri Alagesan: I do not think 1 can 
answer that question.  ^

Th£ft in Trains

•1091. Shri Dabhl: WiU the Minister 
ol Railways be pleased to state:

(a) the number of thefts committed 
,in passenger trains as well as in goods
trains on each Railway  during the 
year 1951-52;

(b) the value  of  the  properties 
stolen as well as recovered; and

(c) the number of persons prosecut
ed as well as  convicted  for  these 
thefts?

The Deputy Minister of Railways and 
Transport (Shri Alagesan): (a)  The
number of thefts committed in pas
senger and goods trains during 1951-52 
was 1780 on the Central Railway, 4599 
on the Eastern Railway, 1107 on the 
Northern Railway. 671 on the  North 
Eastern Railway, 1701 on the Southern 
Railway and 561 on the Western Rail
way,

(b) The estimated value *>f property 
stolen on all these Railways during the 
same period was Rs. 58,90,305 and of 
that recovered Rs. 7,29,956.

(c) The number of persons prosecut
ed for these thefts was 2292, and of 
those convicted 1095.

Shri Dabhi: May I know what actual 
steps have Government taken to see 
that the number of thefts is reduced 
fis far as passible?  .

Shri Alagesaî: This question  has 
been answered on previous occasions 
also. We have taken various steps like 
strengthening the Watch and  Ward 
Department and taking the protection 
on the police. This is more a question 
of law and order and the State Govern
ments concerned have to deal with it 
more than the railways. But the rail
ways have even consulted tne Home 
Ministry on this point and are taking 
concerted measures.

Shri Dabhi: May I know whether it 
is possible tq give the  number  of 
thefts committed in each class of com
partments in the passenger trains?

Shri Alagesan: I do not have the in
formation at present.

Shrimati A. Kale: Are Government 
aware that a regular school is  being 
maintained for training people in the 
art of thieving?

Shri Alagesan: I am afraid, not.

Shrimati A. Kale: Will Government 
find out where that school is located, 
so that it can be removed?

Mr. Deputy-Speaker: The hon. Minis
ter said that they are not aware of it.

Shrimatt A. Kale: But they can try 
and find it out.  They have got the 
machinery, e.g. the C.I.D.

Shri Alagesan: The clue wiU  be 
taken by the concerned Ministry.

Shri K. G. Deshmukh: May I know 
whether any compensation has  been 
paid for these thefts on the Central 
Railway?

Shri Alagesan: This question refers 
to thefts, and not to compensation.  I 
have given the cost of the stolen pro
perty.  If you want th«it information 
for a particular railway, I can give it. 
On the Central railway, the value of 
property stolen is Rs. 18,37,940.

Dr. Suresh Chandra: May I know 
how many of the persons prosecuted 
were railway employees?
Shri Alagesan: I do not have the in

formation separately.

#53?̂  : tRfr ^

^

t ?

Shri Alagesan: I think he refers to 
the collaboration of the railway staff. 
There have been some such cases.

Dr. Suresh Chandra: May I know
how many thefts were committed in 
first class compartments?

Mr. Deputy-Speaker: He has already 
stated that he has not got the break
up.

Shri Barman: Is it a fact that in 
that part of the railway which is now 
known as the North Eastern Railway, 
the number of thefts has  increased 
from What it was in the past, and if 
so, what are the reasons therefor?
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Shrl Alagesan; I have given  the 
number of thefts on the North Eastern 
RaUway.  It is 1701.  I do not have 
the comparative figures for the earlier 
years.

Shri M. D. jQshi: Apart from  the 
steps taken by the Railway Ministry 
may I know what steps 'have  been 
taken by the Home Mmislry to avert 
these thefts?

Shri Alagesan: The Home Ministry 
convened a meeting at which various 
State Governments like West Bengal, 
Bihar etc. were represented and they 
, decided upon certain measures. Those 
are being pursued with vigour.

Shrl M. L. Dwivedi: Is the hon.
Minister aware of the fact that a large 
number of children are  allowed to 
" travel on the foot-boards of the trains, 
and later on these urchins steal away 
property belonging to the passengers, 
and if so, what steps do Government 
propose to take to stop this practice?

Shri Alagesan: It has been answer
ed previously in this House. They are 
dealt with under the law.

Shri Jaipal Singh: In which State is 
there the biggest thieving?

Mr. Deputy-Speaker: Is it necessary 
that we should say that tr*e State is 
responsible for the thieving?

Shri Jaipal Singh: I want to know 
which area—it may be one State or 
two States where the largest number 
of thefts may have been reported.

Shri Alagesan: I have  Riven  the 
figures railway-wise.  These railways 
pass through different States, so that 
It is not possible to give the figures 
States-wise.

Lala Achlnt Ram: Was apy injury 
caused to the person of any passen
gers in the course of these thefts?

Mr. Depalî-SpeaJcer: If injury |ls 
caused it becomes robbery, not mere 
theft.

Shrimatl Snshama Sen: May I know, 
Sir, if these thefts take place more in 
ladies compartments than in  other 
compartments? May I also know whal 
steps are Government taking to en
sure the safety of ladies travelling?

Shri Alagesan: The safety devices 
provided are more in the ladies’ com
partments and better care is taken of 
these compartments.

Shri Muniswamy: May I know, Sir, 
whether the properties recovered are 
restored to the parties, or taken by 
the Government?

Mr. Deputy-Speaker: The  hon..
Member, I know, is a lawyer.  It is 
never the property of Government. It 
is returned to the party unless  the 
party hhnself is a thief.

Shri B. S. Murthy: According to the 
figures given by the hon.  Minister 
about 4,595 thefts wer̂ reported from 
the Eastern Railways—wnich is more 
than half the total number of thefts. 
May I know whether there is  any 
special reason for the increase in the 
number of thefts in that area—̂may I 
know whether it is due to r iilway em
ployees being involved in the cases?

Shri Alagesan: I cannot cite  any 
special reason, Sir.

Shri K. K. Basu: May we know whe
ther the incidence of these tl.efts has 
increased after the regrouping of the 
railways?

Shri Alagesan: There is no Vv arrant 
for such presumption.

Shrl Boovaraghasamy: May I know 
whether the number of thefts increas
ed or decreased when it is compared 
to the previous year?

Mr. Deputy-Speaker: He said he has 
not got that information.

Shri Kelappan: Is the m&jority of 
these thefts committed by ostensible 
beggars?

Shri Alagesan: We have no such in
formation.

Shri Sanganna: May I know whether 
the person or persons who â'e help
ful in the detection of these cases re
warded?

Shri Alagesan: Unless the  reward 
was a prior condition I don’t  think 
they are rewarded.

Railway Audit  Report,  1951

*1093. Shri Dabhl: (a)  Will  the
Minister of Railways be pleased  to 
state whether it is a fact that the 
Railway Audit Reoort,  1951,  gives 
several instances of losses, nugatory 
expenditure,  financial  irregularities, 
etc.?

(b) If the answer to part (a) above 
be in the affirmative, how much total 
monetary loss has thereby been incur
red by Government?

(c) What steps  have  Government 
taken against those who are responsi
ble for these losses etc.?

(d) What stcDS have Government 
taken to see that such losses ctc. do 
not occur in future?
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T»e Deputy Minister of RaUways 
 ̂ Transport (Shri Alâesan): (a)
jtes.

46'61 lakhs as reported by Audit; 
"Out fSl ittiis 34 lakhs are Hccounied for 
by the sudden abandonment of  the 
Kanchrapara  Project as a result of 
partition, ,

(c) Disciplinary action  has  been 
■taken wherever possible ogoinst  the 
'offitiittls responsible for Ihe loss, de
trending upon the degree of responsi
bility attaching to the  individual. 
Following are the instances of punish
ment meted out to the various indivi
duals responsible for the  cases  re
ported in the Audit Report, 1951.

(1) Expression of displeasure  and 
warnings to individuals against repe
tition of such failures.

(2) Stoppage of increments and for
feiture of Government contributions to 
State Railway Provident Fund.

(3) Reversion to a lower post and 
transfer to other stations, and placing 
of a bar on promotion.

(4) Dismissal from scrvice.

Apart from the actions listed above» 
as a result of legal action some per
sons were also convicted and sentenced 
to undergo imprisonments in addition 
to payments of fines.

(d) All important cases cf losses of 
over 1,000 in monetary value or cases 
revealing serious defects in procedure 
or unusual features are reported to the 
Board who examine them from  all 
points of view, to see whether  any 
lacuna exists in the existing procedure, 
and immediate steps are  taken  to 
rectify the same.

Shrl Dabhi:  May we know  the
names and/or designations of the per
sons against whom this action  has 
been taken?

Shrl Alagesan: 1 do not have the 
names of persons.

ShH V. P. Nayar: May I know, Sir, 
"Whether the punishment meted out In 
fiuch cases is inversely proportion?!! to 
the rank of the officer?

Mr. Deputy-Speaker: He nted  not 
answer that question, I won’t allow 
sarcasm to be indulged  in  in  this 
House.

Shrl V. P. Nayar: It is not indulging 
in sarcasm, Sir.

Mr. Deputy-Speaker: Why should it 
be inversely proportionate?  If  any 
particular cases are referred to, it is 
right. The hon. Member speaks ̂

though some general instructions are 
issued......

Shri V. P. Nayar: That is what I 
wanted to know.  Unfortunately, Sir,
I cannot refer to the cases, because 1 
came to know of them in the Com
mittees.  ^

. Mr.  Deputy-Speaker:  I  am  net
bothered about it; such sarcasm should 
not be indulged in.

Shri V, P. Nayar: It was not sar
casm at all.

Mr. Deputy-Speaker:  It comes to
this—the richer the man the lower the ' 
punishment.  I am really surprised.

arrnt:  w

 ̂ nit  ̂̂

fV :

I;

(̂)

(»r)  ^

STAcJT fw t -

i The Minister of Agriculture (Dr. P. 
'S. Deshmukh): (a) Yes; the worm in
volved is the paddy bug,  popularly 
known as the gundhL

(b) Information about the infesta
tion was received from the Madhya 
Pradesh Government during the last 
week of September. ,

(c) On receipt of information  the 
Government  of  India  supplied two
power dusters, 60 hand dusters  and
ten cwts. of insecticides to -Medhyo
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Pradesh Government. A Senior Ento
mologist, two Technical Ofllcers  and 
one Mechanic of the Plant Protection 
Quarantine and Storage  Directorate 
were at once deputed to Madhya Pra
desh to help organise campaign against 
the bug.

The State Government  distributed 
150 tons of insecticides and 400 dust
ers to cultivators at concessional rates.

¥ ^  f̂rr  ?

ITo 3T̂

^ It

 ̂ ^ f̂ T t <

9rtni : A ff

M  fefr «TT,  ^

ar̂ ̂    ̂3IT  t •

ww 51WT  *rrt  fviwf) ;

?T̂ii sr̂   ̂ I ft

 ̂5RT̂

 ̂ t aftc ̂   «f?t

SK   ̂ 5J*Tr   ̂  I

Shrl JasBni:  Was any other part
other than ChhattisgHrh in  Madhya 
Pradesh affected by this pest?

Dr. P. S. Deshmukh; In Madhya Pra
desh, essentially that was the  part 
affected.

Shri Jasani; Was any other part be
sides Chhattisgarh Division affected?

Dr. P. S. Deshmukh: Probably there 
were some other parts.

qiTo q«o fs  ̂: TO

 ̂frqr «f̂*t ft 

sî Tĵ  % 3rRiT<,4a  3tK

qft arr< t ̂   ̂ ^

t?

fTo q*to

3IBT  ̂  ̂  i,   ̂̂  ^

TRR ft̂" ^ f I

«ft 1̂0 1̂ 0 ffWt : ft:̂ ftJT

¥To  ^0 iefFjur:  # aftr

%nc #  I

Shri K. G. Deshmukh: May I know, 
Sir, whether Government has received 
any report from the experts tĥt this 
pest has been fully destroyed and next 
year it will not appear again?

Dr. P. S. Deshmukh: We have  no 
guarantee of this nature.

^\X qo T̂o  ^ ^

% *rR# #  ft?RT  ijarr ?

ITo  iWjW: ^

^  «rra ?T|)r  ̂ I f̂TK  ?ratw

 ̂3ft  3f̂   ̂ sftsvniw

%  5T̂ ipsf̂  ̂  fk̂J

 ̂t f I

^ ntqf : WT  ̂ ffwrr

TÎIT l+Hn'f ^

«rtSpjT>wrt«rr ̂?r̂ti»<Rft»ir>iJTr 
t ?

»jo <ft® ipro Iw qw : iraTC ?ft ̂  

•m afr trtriT ft? nt ̂ !r ervr̂l- 
TT ftq- »î t' I ?nrpft- it

t 3»r »|fr  V/i\  <TT M IR 

f I afiT sn̂ff 7<  ■̂

3»T ’TC fir̂ I I

WTJ TWHTTHW filf : ̂3Tr ?*r 5T<|

iff   ̂ fwjrn: %■ airf «fr aftr irft 

tVt ht vi4 PRr «n ?
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 ̂  ̂ ̂  3ftr
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Shri Saraiiffadhar Das: May I know
if such complaints about insect pests 
on paddy have come from Orissa?

Dr. P. S. Deshmukh: Yes.  I have 
said so already.

«ft  ̂T  5 Pp

I ?

Mr. Deputy-Speaker: Pests are not 
peculiar to any particular State.

Shrl Thanu Pillai: May 1 have a 
translation of the question? We could 
not understand.

Mr. Deputy-Speaker: Why should he 
have a translation of pests?

Shrl Nambiar: May I know whether 
any bug is going from Delhi or from 
Rajasthan or anywhere?

Mr. Deputy-Speaker: Hon. Member̂ 
will notice how one such question has 
led to another question. Therefore I 
will neither allow a pest nor a bug to 
take possession of us or this  House. 
Next question.

Roads

♦1095. Shrl Balmiki: Will the Minis
ter  of  Transport  be  pleased  to 
staie:

(a]f how many miles of neW roads 
for which the Central Government is 
responsible have been constructed and 
where up to October, 1952; and

(b) what amount of money has been 
spent on this?

The Deputy  Minister of  Railways 
and Transport (Shri  Alagesian): (a) 
and (b).  A statement giving the re
quired information in  respect  of 
National Highways in all States  and 
roads other than National Hij?hways in 
Parts C and D States etc., for which 
the Central Government Is responsible, 
is laid on the Table of the  House. 
[See Appendix VI, annexure No. 35]

: ftw xm  srfir

Shri Alagesan: The cost of construc
tion varies from place to place owing

to various factors.  It ranges ordina* 
rily between Rs. 1 lakh per mile of 
construction to Rs. ]*6 lakhs.

An Hon. Member: He wants to know 
in which State the expenditure is the 
highest.

Shri Alagesan: It is not possible to 
say.  In the same State it may vary 
from place to place.

Shri N. P. Damodaran: May I know 
the total number of r iiles of National 
Highways constructed in India?

Mr. Deputy-Speaker: There is  a 
special report on this in The Libiary.

Shri Alagesan: About 13,400 miles.

Shri B. S. Murthy: Is the hon. Minis
ter aware that the Central Goverument 
have taken a few miles of road  in 
West Godavari to be constructed with 
the Central Government fund and for 
the last two or three years, though the 
people concerned in the locality have 
contributed their labour, that road has 
not been taken up still?  May I know 
the reason for this?

Shri Alagesan: I do not have any in
formation about that particular link.

Mr.  Deputy-Speaker:  "How many
miles of road have been constructed in 
October 1952?”—that is the question. 
How is the hon. Minister expected to 
know why such and such a road has 
not been taken up?

Shri B. S. Murthy:  For the last
three years the officers from the Centre 
have been going and  making  the 
labourers of that place construct the 
road, but they have not been supply
ing any materials.

Mr. Deputy-Speaker:  True.  But
that is a larger question why such and 
such a road has not been taken up. I 
do not know what the object of the 
hon. Member is.  He wants to know 
the number of miles constructed in a 
particular month.  How it is auspi
cious I do not knowl

Shri K. K. Basu: May I know v̂he- 
ther any portion of the highway that 
will connect Calcutta to Mndras has 
been constructed in this month  of 
October?

Shri Alagesan: In fact the informa
tion is given from the date we took 
over up to the present.

Dr. Suresh Chandra:  May I know
whether there is any proposal with the 
Government of India  to  construct 
roads near Ellora and Aianta Caves, 
from the Central Rej'̂ v̂e Fund?
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Mr, Depnigr-Speaker: As I pointed 
out, “how many miles of road  have 
been constructed upto October”—that 
is the question.  It does not involve 
the question whether there is a pro
posal to construct a new road.

Shrl Jasani: Can we have the State- 
wise mileage of roads?

Shri Alagesan: All that is supplied 
in the statement.

Shrimati Tarkeshwari Sinlia:  Once
these roads are constructed, who bears 
the cost of maintenance—is it the State 
Government or the Central  Govern
ment?

Shri Alagesan: The scheme is this. 
As far as National Highways in Part 
A and Part B States are concerned we 
are fully maintaining tlicm and we are 
bearing the capital cost also.  All 
roads in Part C and Part D States we 
are maintaning.

Esplanade  Mansions at  Calcutta

•1096. 3hri Krishna Chandra: Will 
the Minister of Railways be pleased to 
state:

(a) whether a sum of over one lakh 
of rupees was spent by the Railway 
Administration on rent and mainten
ance of Watch and Ward staff on a 
portion of the Esplanade Mansions at 
Calcutta hired for Public Relations and 
Publicity Offlces during the year 1948
49;

(b) whether it Is  a fact that the 
building remained -vacant for three 
years and the expenditure on rent and 
Watch and Ward staff continued to be 
incurred all along; and

(c) who  ĥs been responsible  for
this loss? ^

The Deputy Minister of  Railways 
and Transport (Shrl  .\lagesan): (a) 
No.  The sum spent as rental and for 
the maintenance of the Watch and Ward 
staff during 1948-49 was Rs. 24,900.

(b) Yes.  It remained vacant for 
nearly three years.

(c) The premises required extensive 
structural alterations and  repairs be
fore it could be made stiitable for use 
for the office of Public Relations and 
Publicity work.  The finalisation  of 
estimates for the work and  tenders 
took some time.  Thereafter, progress 
of construction was slow due to scar
city of skilled labour on account of 
the Great Calcutta Killing of 1946 and 
the series of subsequent diptutbances 
in Calcutta.  The partition of  the 
Bengal-Assam Railway then headquar
tered at Calcutta was another factor

which delayed the matter. The queet- 
ion of individual responsibility does 
not, therefore, arise.

Shri Krishna Chandra: May I know 
whether the Public Accounts  Com
mittee have made any observation on 
this matter?

Shri Alagesan: I am not able to say 
at present, Sir.

Shri Krishna Chandra: Is it a fact 
that the Public Accounts Committee 
have expressed their strong disappro
bation on this affair and have advised 
the Railway Administration that they 
should adopt some procedure by which 
this carelessness may be avoided?

Shri Alagesan: May be so.  ^

Shri K. K. Basu: May I know whe
ther there is not enough accommoda
tion' in the Railway buildings them
selves to accommodate this offlce?

Mr. Deputy-Speaker: We are on a
particular building why it is Vc;cant? 
It may be used for that or  another 
office.  Why  has it been vacant so 
long—that is the question.

Shri K. K. Basu: This Esplanade 
Mansions is a rented house.  I want 
to know whether Government can shift 
to its own railway buildings. There 
were two head offlces in Calcutta for
merly.

I Shri Alagesan: In fact the Railways 
then headquartered at Calcutta want
ed to have a joint office for their pub
lic Relations and Publicity work and 
hence this building v;as taken over.

Mr. Deputy-Speaker: The hon. Mem
ber wants to know if there is no alter
native accommodation available and if 
it is necessary to pay so much rent?

Shri Alagesan: I om unable to an
swer the question, Sir.

Shri Krishna Chandra: Have the ob
servations made by the Public Ac
counts Committee not been brought to 
the notice of the Department concern
ed?

Shri Alagesan: I did not say it was 
not brought to the notice of the Gov
ernment. I said at present I have not 
got the information in my possession.

Indian  Council or Agricultural 
Research

•1097. Shri Mohana Rao: (a)  Will
the Minister of Food and Agriculture
be pleased to state whether a meeting 
was recently held of the Indian Coun
cil of Agricultural Research?
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(b) If so, is it a fact that they re
viewed the existing schemes and also 
laid down further extension schemes?

(c) How far the work on hand has 
progressed?

(d) What are the  details  of  the 
Schemes drawn up for the future?

Minister of Agriculture  (Dr. 
P. S. Deshmukh): (a) Yes. The Mem
ber is presumably referring to a Joint 
Meeting of the Boards of Research and 
Extension of the Indian Council  of 
Agricultural Research held on the 30lh 
and 31st October, 1952.

(b) The meeting was held to con
sider research schemes to be financed 
by the Indian Council of Agriciiltural 
Research during 1953-54.  The Boards 
considered a number of such schemes 
and referred the approved schemes to 
Scientific Committees  for  technical 
scrutiny.  There was no question of 
revision of any particular scheme by 
the Boards.

(c) The progress of current schemes 
is generally satisfactory.  An account 
of sucH schemes is usually given in 
the  Annual  Reports  of  the Indian 
Council of Agricultural Research Coi> 
ies of which are supplied to the Library 
of the House.

(d) A list of schemes considered at
the meeting including new schemes is 
laid on the Table of the House.  [Set 
Appendix VI, annexure No. 36].  '

Shri Mohana Rao; May I know what 
are the latest improved seed varieties 
of rice that have been evolved under 
this Council’s guidance, and what steps 
are being taken to make these  seed 
varieties cheaply and widely available 
to the peasants?

Dr. P. S. Deshmukh: Recently we 
held a very big conference in Lucknow, 
and every effort is going to be made 
and previous efforts intensified so  as 
to make the results ‘ of  researches 
available to the peasants.

Shri Mohana Rao: What are the new
improved fertilizers for wet-land crops 
that have been found under the guid
ance of this Council, and what steps 
are going to be taken to make these 
fertilizers cheaply and widely available 
to the cultivators?

Dr. P. S. Deshmukh: All fertilizers 
whirh it is desirable to use are being 
tried  and  recommended  wherever 
necessary.

Sliri A. M. Thomas: May I know 
whether steps have been taken to en
sure accuracy in the matter of statis
tics issued by the Department?

Dr. P. S. Deshmukh: Yes, Sir.

Shri B. S. Murthy: May I know
whether any scheme has been evolved 
to make the Indian leather compare 
with the foreign......

Mr. Deputy-Speaken I thought it is 
agriculture.  Leather also... ?

Shri B. S. Murthy: I know it, Sir, 
hides and skins come under this.

Dr. P. S. DeshmuUi: I am afraid I 
could not have  information  about 
leather in this connection.

Shri B. S. Murthy rose-—

Mr. Deputy Speaker: It does not
arise out of this question.  The hon. 
Minister has said that he is not in a 
position to answer now.

Shri B. S. Murthy: I want to know 
whether it is entrusted with the re
search work in leather.  There is also 
mention of hides and skins.

Mr. Deputy-Speaker: This last ques
tion "What are the details of  the 
Scheme.̂ drawn up for the  future?” 
There may be 50, 60.  Is the  hon. 
Minister expected to give the details of 
each one of them?  There are  other 
experts.  If Ihon. Members are in
terested in a particular scheme, they 
will kindly put down another question. 
I am sure the hon. Minister will give 
all the necessary information.

Dr. P. S. Deshmukh: The total num
ber of the schemes is 151.

Mr. Deputy-Speaker: No expert  in 
the world except God himself can do 
that.

Shri V. P. Nayar: The other day the 
hon. Minister said in answer to a ques
tion that over 25 pter cent, of all 
cattle have tuberculosis.  From  the 
statement I see there  are  many 
schemes for fighting  various  cattle 
diseases.  May I know, Sir, why. In 
view of the fact admitted by Govern
ment that 25 per cent, of cattle suffer 
from tuberculosis, no scheme has been 
included for fighting tuberculosis  of 
cattle?

Dr. P. S. Deshmukh: The schemes
are proposed by the State Governments 
and research workers in all  these 
fields.  I am sure these are not  the 
only schemes which are in operation. 
These 151 schemes are new schemes 
going to be considered for the  year 
1953-54.  They do not include all the 
schemes that are already under trial.

Mr. Deputy-Speaker: There may be 
an existing scheme already for tuber
culosis.
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Dr. P. S. Deshmiikh: Yes, Sir.

Shrl K. K. Basu: May I know whe
ther this Research Institute considered 
other research schemes or works or
ganised by private institutions like the 
Bose Institute in Bengal?

Dr. P. S. Deshmukh:  The Indian
Council of Agricultural Research con
siders all these schemes even  from 
private persons and from private Ins
titutions.

Shri Raghavaiah; In  drawing  up 
these schemes, may I know the num
ber of experts that were invited from 
U.S.A?

1
Dr. P. S. Deshmukh: There are no 
experts so far as these schemes  are 
concerned

Mr. Deputy-Speaker: Hon. Member 
must have some information, this is 
merely something like fishing in the 
same water.

Shri K. K. Basu: Is the Minister 
aware that a new type of jute and 
cotton seeds have been successfully ex
perimented in the Research Station of 
the Bose Institute in Calcutta?

Dr. P. S. Deshmukh: I would like 
to have notice.

Shri B. S. Murthy: May I know 
whether the scheme of the  Madras 
Government has been referred back?

Mr. Deputy-Speaker; What is the 
scheme?  Hon. Members ought not to 
be vague in these matters. They must 
have some reliable data, they  must 
have some further questions or some 
representations.  They should not just 
throw a question and wait  for  an 
answer and then start supplementaries 
on that answer.  I am afraid I won’t 
allow that question.  The hon. Mem
ber did not have the courage to say 
he is not acquainted.

Shri V. P. Nayar: In the list which 
was laid on the Table of the House 
there is a scheme known as Delhi Milk 
Supply Scheme.  May I  know,  Sir, 
wbat is the quantity of milk handled 
dally by this scheme and what per
centage of the city’s demand for milk 
is met by the Scheme?

Mr. Deputy-Speaker:  The number
of schemes is 151.  What exactly is 
each scheme, what is the proportion, 
what is expected, these are all matters 
for detailed enquiry.  The hon. Mem
ber may put down a question  and 
draw the attention of the hi>n. Minister. 
Certainly, he will reply.

Shrl V. P. Nayar: How far has the 
work in hand progressed?

Dr; P. S. Deshmukh: I have already 
replied.

Shi V. P. Nayar: There is nothing
in the statement.

Dr. P. S. Deshmukh: I have already 
said that the schemes which are  al
ready in hand are progressing satis
factorily.

Mr. Deputy-Speaker: Does he want 
an administration report here in the 
form of the 151 schemes, at what stage 
it was last year, at what stage it is 
this year. Such questions will not be 
allowed on the floor of the  House. 
Hon. Members  must  also  expect 
reasonable things.  If hon. Members 
want further details they may kindly 
put down another question.

Expert on  Venereal  Diseases  (Visit)

•1098. Dr. Rama Rao: (a) Will the 
Minister of Health be pleased to state 
whether an expert on venereal diseases 
has come to India from United States 
of America?

(b) If so, who is the person, what 
are his qualifications  and previous 
experiences?

(c) What are the financial commit
ments of the Government  of  India 
towards the maintenance of this expert?

(d) Where will the expert work, for 
what period and what  will be  the 
nature of the work to be done?

The Deputy Minister  of  Health 
(Shrimati Chandrasekhar): (a) Yes.

(b) Dr. W. H. Gaub.  He possesses
B.S. and M.S. degrees of the Rutgers 
University, New Brunswick and  has 
the following experience:—

(i) Inspector of Preventive Medicine, 
Vanderbilt University Medical School, 
from September, 1934 to July, 1940— 
(Honorary),

(ii) Director, Division of Laborator
ies, Tennessee, U.S.A.—from July, 1034 
to July, 1940.

(iii) Senior Bacteriologist, U.S. Pub
lic Health Service—from May, 1942 to 
March, 1947.

(iv) Head of Laboratories. Washing
ton State Health  Department—̂from 
March, 1947 to July. 1949.

(v) Chief, Bacteriology and Parasi
tology. U.S. Public Health Service—• 
since July, 1949.

(c) The expert has been sent by the 
W.H.O. and is  paid by them.  The 
Government of India have no direct 
financial commitment  towards  the



18A8 Oral Answers 10 DECEMBEH 1952 Oral Answers im

maintenance of this expfert but the 
Government of Madras have to pro
vide for the following amenities for 
this expert:—

(i) free lodghig.

(il) the. cost of travel including a per 
diem  allowanQe while travelling  on 
official business within the  country 
away from his duty station; and

(iii)  the cost of official telephone, 
telegraph, postal and other means of 
communication.
(d)  The expert will work as Specia
list Bacteriologist/Serologist in  the 
Venereal Diseases Department of the 
Government General Hospital, Madras, 
for a period of one year.
Dr. Rama Rao: May I know whether 

one Miss Mabelle Price is coming to 
India as a veneral disease specialist?
Mr. Deputy-Speaker: How does this 
arise out of the question?  The  hon. 
Member asked about an existing ex
pert and his  qualifications.  They 
have been given. Now, he  mentions 
another person and wants the c.uaJi- 
flcations, etc.

Dr. Rama Rao: May I know whether 
one Miss Mabelle Price, who was not 
a medical graduate, has come to India 
as a specialist for venereal diseases?

Shrimati Chandrasekhar: May I
answer the question, Sir?

Mr. Deputy-Speaker: Yes.

Shrimati Chandrasekhar: The  Up
grading committee of  the  medical 
institutions have recommended the up
grading of the venereal diseases de
partment also. That was  done  in 
Madras General hospital. The W.H.O. 
who are interested in this particular 
aspect, have offered assistance to the 
Up-grading committee and an agree
ment has been entered into by  the 
Government of India  with  them. 
Under the terms of this agreement, the 
W.H.O. has agreed to provide certain 
equipments and supplies, one fellow
ship for senior personnel and the 
following  personnel;  one  medical 
consultant  for  a  period  of  one 
year, one public health nurse, one 
medical social worker with experience 
in V. D. control.  One medical social 
worker with experience in V.D. con
trol has been specially sent by  the 
United Nations Technical Assistance 
Administration. That Is Miss !Mabene 
Price who was expected in Madras in 
November.

Dr, Rama Rao: May I know if this 
non-medical venereal diseases expert 
has an experience in Indian  condi
tions or eastern conditions?

Shrimati ChaiidrBsekhar: It says,
social medical worker.  She has ex
perience in V.D. control.  It does not 
mean that she should be an Indian 
specialist,

Shri V. P. Nayar: Arising  out  of 
part (b) of the question, may I ask 
whether the Government knows how 
far this American “doctor specialist” 
has succeeded in eradicating venereal 
diseases in his own State, U.S.A?

Mr. Deputy-Speaker: Order, order, 
I am really surprised at this. Gox'ern- 
ment to the best of their ability fur
nish information.  Questions are put 
why particular diseases are not con
trolled or cured and so on.  When 
particular persons are brought &s ex
perts on such meagre salary or when 
no salary is given, question is asked 
how far he has succeeded in his own 
country. No expert will come  here. 
It is not in this way that  questions 
ought to be put. Hon. Members must 
feel a responsibility in putting ques
tions,  even  by way of  innuendo. 
If possible such innuendos may  be 
avoided.  That is unfortunate here.

Shri V. P. Nayar: Qualifications bad 
been asked for. I wanted to know the 
success of this so called specialist.

Mr. Deputy-Speaker:  Success  or
failure may be due to various causes. 
These are the qualifications.  What is 
the use of further probing into  this 
matter.  I am really surprised.

Dr. Rama Rao: May I know If Dr. 
Raj am of the Madras General  Hos
pital has been selected as V.D. specia
list by the World Health Organisation?

Shrimati Chandrasekhar: It is not
the World Health Organisation; it Is 
the Up-grading committee that  has 
recommended him as Director of the 
Venereal diseases department,

Shrimati  Tarkeshwari  Slnha:  Is
there any other State Government that 
has Invited this expert to come  and 
give advice, and may I know if Bihar 
is  among  them? ilnterruptUm)  1 
want to explain, Sir.  It Is no ques
tion for laughter. I do not know why 
hon. Members should laugh over It,
I know definitely that a new institu
tion for venereal diseases  has  been 
started in Patna.  I do not know whe
ther that institution is in the list of 
the W.H.O.  There is not one good 
institution there except that which has 
been opened recently,  I wanted to 
know whether that expert has been in
vited to Bihar.  I do not know why 
hon. Members should take it so lightly. 
This is no question for laughter.  I 
feel very sorry and I think the House 
must apologise for that.
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Mr.  Deputy-Speaker: Sometimes,
some hon.  Members  unreasonably 
laugh.  Therefore, hon. Member need 
not take notice of it. There is nothing 
in derision.  Sometimes they laugh.

Shrimati Chandrasekhar: The Up
grading Committee recommended cer
tain hospitals all over India for cer
tain departments to be upgraded.  I 
have no information about upgrading 
hospitals in Bihar.  If the hon. Mem
ber wants information I shall  give 
later.  As regards the Venereal dis
eases department in Madras, it  has 
done a lot of work and that has been 
recommended by the Committee. That 
is why the specialist comes to that in
stitution: not for any other reason.

Shrimati Renu Chakravartty: May I
know how many  rural  hospitals 
have bieen recommended for upgrading 
by the Upgrading Committee?

Shlimati Chandrasekhar: No rural
hospitals; I have no information  in 
detail; if the hon. Member gives notice,
I shall furnish particulars.

Mr. Deputy-Speaker: We will pro
ceed to the next question.

Rice  Research  Institute.  Cuttack 
(Students)

•1099.  Shri Sanganna: Will  the
Minister of Food and AjTricuIture be
pleased to state:

(a)  the number of foreign and Indian 
students (separately) who are receiv
ing training at the Central Rice'Re
search Institute, Cuttack (Orissa);

(b.) the names of  countries  from 
which the foreign students have come ;

(c) what is the duration of the term 
of training; and

(d) who will bear the expenses of 
the training of theŝ students?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) Fifteen Foreign 
and eight Indian students.

(b)  Ceylon, Egypt,  France,  Indo
nesia, Iran, Laos,  Pakistan,  Philip
pines, Thailand and India.

(c) Three months from 15th Septem
ber, 1952.

(d) A statement showing how  the 
cost will be shared between us and the 
Food and Agriculture Organisation is 
laid on the Table of the House.  [Stee 
Appendix VI, annexure No. 37]

Shri Sanganna: May I know  the
different sections of research in  this 
institute?

Dr. P. S. Deshmukh; Breeding and 
hybridisation.

Shri Sanganna: May I know whether 
research in shifting cultivation, which 
is a problem in the Grow More Food 
scheme is carried on there?

Dr. P. S. Deshmukh: I thought the 
question was essentially about train
ing, and not so far as the Research in
stitution is concerned.

Shri K. G. DeshmulLh: May I know 
whether our Government have  any 
voice in the selection of these candi
dates?

Dr. P. S. Deshmukh: It is an inter
national centre.  So far as our  re
presentatives are concerned, they have 
been selected by us.  We are having 
this centre on behalf of the  TUnited
Nations Food and Agriculture Organi
sation.  It is an International  affair 
and students are sent by various Gov
ernments.  So far  as  the  Indian 
students are  concerned,  they  are 
chosen by our Government.

Shri Boovaraghasamy: What are the 
qualifications required to undergo such 
training and what are the concessions 
given for backward class students?

Dr. P. S. Deshmukh:  I am afiaid
this does not refer to any particular 
caste or religion.  The trainees  are 
selected by the Governments concern
ed. They choose such persons as would 
benefit out of the training.  No speci
fic qualifications are laid down. It has 
been left to the individual  (Jovern- 
ments.

Shri M. D. Joshi: After the training 
is completed, will they be given any 
work to carry on research in  rice 
growing areas in India?

Dr. P. S. Deshmukh: It is expected; 
but we cannot force any Government 
to do what we want.

Tea  Gardens in  Assam

*1100. Shri B. S. Murthy: Will the 
Minister of Labour be pleased to state:

(a) the total number of  labourers 
affected as a result of the closure or 
intending closure of Tea  gardens in 
Assam;

(b) the steps so far taken to provide 
them with alternative employment; 
and

(c) the facilities, if any, provided by 
the employers and  Government  for 
the unemployed plantation labour in 
Assam?
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The Depnfbr Minister of
Akbid All): (a) No .iccurate in-

 ̂ Labour
(Shri Abid
formation i3 available regarding  the 
number of labourers affected as a re
sult of the closure of tea gardens in 
Assam but the number is understood 
to be about 10,000.  Information re
garding the number of such WDrkers 
in gardens that have given notice of 
closure is being collected.

(b)  and (c).  The Government of 
Assam have issued a directive  that 
workers affected by the closure should 
be employed to the maximum extent 
possible on P.W.D, projects and they 
are also persuading local bodies, con
tractors and other concerns to  give 
work to as many of them as possible.

Shri B. S. Murthy: May I know how 
many of these 10,000 have been pro
vided with alternative employment?

Shri Abid AU: We are collecting the 
information.

Shri K. K. Basu: May I know how 
far this persuasion has taken effective 
shape?

Shri Abid Ali: Efforts are  being 
made; some of the workers have al
ready been employed.

Mr. Deputy-Speaker: The Que«!tion- 
hour is over.

Shri K. P. Tripathi: Only one ques
tion, Sir.

Mr. Deputy-Speaker: I cannot allow 
after the Question-hour is over.

WRITTEN ANSWERS TO QUESTIONS

Electrification or Alibaoh

*1101. Shri Kajrolkar: Will the 
Minister of Commuiiicatioiu be pleas
ed to state:

(a) whether it is a fact that the 
Government of India oblect  to  the 
•lectriflcation  of  Alibaoh,  Bombay 
State owinx to the situation  of  ol̂ 
servatory there; and

(b) if so, how loQf; the people of 
Alibâ  will  remain  deprived  of 
electrldty?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): 'h) No, but
certain restrictions have been impowd 
to safeguard against interference to 
the magnetic observations at Alibagh 
Observatory.

<b) Does not arise.
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The Deputy Minister of  Railways 
and Transport (Shri Alagesan):  (a)
Two. The Bikaner and Jodhpur work
shops.

(b) Each of these workshops is cen
trally located for the metre  gauge 
sections that it serves, but of the two, 
the Jodhpur Workshop is jjetter equip
ped.

(c) The rationalisation of capacity 
of these two workshops to obtain opti
mum efficiency is  being  examined. 
No schemes have yet been formulated 
for the extension of either of these 
workshops.

Railway  Stapp College

477.  Shri S. C. Samanta: (a) Will the 
Minister of Railways be pleased to 
state when and where has the Railway 
Staff College been re-opened?

(b) What were the main causes for 
closing down the Railway Staff College 
at Dehra Dun?

(c) How many area schools are there 
to train class III Railway staff and 
how many are going to be opened in 
the near future?

(d) Who  are  the  administrative 
authorities of the staff college?

(e) How many offlcers can be train
ed in the college each year?

(f) Are any arrangements going to 
be made to accommodate more offlcers 
to be trained from the same college?
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The Deputy Minister  Railways 
and Transport (Shri Alagesan): (a), 
and (d) to (f).  The Railway  Staff 
College  has  been  established  at 
Baroda with effect from 31st January
1952.  The administrative head ot the 
College is the Principal who is directly 
responsible to the Railway Board. The 
College can train at present about 20 
railway officers per session of about 
eight weeks, that is, about 120 officers 
in a year. The extension of the accom
modation and facilities at this College 
so as to take in about 60 trainees in 
each session is under consideration.

(b) The StafI College which  was 
opened in Dehra Dun in 1930 for train
ing railway officers had to be closed 
down early in 1932 as an  economy 
measure in the post-1930 depression 
period.

(c) There are at present 14  Area 
Schools for training Class III staff on 
Railways.  No additional schools are 
at present contemplated.

Production of  Foodgrains  (Targĵ )

478.  Pandit  Munlshwar  Datt
Vpadhyay: (a) Will the Minister  of 
Food and Agriculture be  pleased  to 
state what was the target of additional 
production of foodgrains rlxed  for 
1951-52 and what is the additional pro
duction fixed for the year 1952-53?

(b) How far was the target for 1951
52 realised in actual produce, and what 
were the reasons for not achieving the 
objective?

(c) What are the schemes that are 
being sponsored and at what cost to 
obtain the additional  production of 
foodgrains fixed for the year 1952-53?

(d) What were the schemes worked 
out and at what costs to achieve the
1951-52 figures?

The Minister of Food and Agricul
ture (Shri Eidwai): (a) The target of 
additional production for 1951-52 was
14-21 lakh tons over 1950-51 and that 
for 1952-53 has been tentatively fixed 
at 12*30 lakh tons over the preyious 
year.

(b) Complete information regarding 
additional production actually achiev
ed during 1951-52 is not yet available 
Bfi reports from certain States are still 
awaited.

(c) and (d).  A statement showing 
the total cost of the various categories 
of schemes sanctioned during 1931-52 
and 1952-53, upto 1st December 1952,
Is placed on the Table of the House. 
[See Appendix VI, annexure No. 38.]

Key  Village  Scheme

479. Pandit  Munishwar  Datt 
.Upadhyay: (a)  Will the Minister of
Food and Apiculture be pleased  to 
state what is the model structure of 
“Key Village Scheme” introduced in 
connection  with  the  “Grow  More 
Food*’ Campaign?
(b) How  many  Centres  of  this 

scheme were opened and  in  what 
States and districts in the year 1951
52 and what were the funds set apart 
for them?
(c) How many Centres in what dis

tricts are working  successfully  and 
what portion of the sanctioned amount 
has been spent on them?
(d) Is the 'Key Village Scheme' to be 

extended to any more  Centres thijs 
year and if so, where?

The Minister of Food and Agricnl- 
ture (Shri Kldwai): (a) A copy of the 
Scheme is laid on the Table of the 
House.  [See Appendix VI, annexure 
No. 39.]

(b)  and (c). A statement giving the 
required information is laid on  the 
Table of the House. [See Appendix VI, 
annexure No. 39.]

94 Centres were sanctioned during 
the year 1951-52 and two more have 
recently been ordered to be opened in 
Saurashtra and Manipur.  Out  of 
these, 71 have already started function
ing, as detailed in the .statement. The 
results achieved at the  centres  are 
encouraging.

A sum of Rs. 20 lacs was set apart 
for financing these schemes during the 
year 1951-52, but Rs. 8*82 lacs only 
was actually sanctioned for expendi
ture.

(d)  The matter is under considera
tion.

Import or Aircraft

480. Sardar Hukam Singh: (a) WiU 
the Minister of Communications be 
pleased to state what is the value ol 
the aircraft and parts imported into 
India, and on Government and private 
accounts, during each of the five years 
ending 31st  March, 1952,  and *the 
countries from which these were Im
ported?
(b) Is there any agreement with any 

of the countries from which aircraft 
and parts have been imported, in anj 
of the last five years, for training up 
Indian technicians to oroduce our own 
aircraft supplies in India?

(c) If so, what are the terms of such 
agreements, and how far has advantage 
been taken of the same?
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The Deputy Minister of Communica- 
tlons (Shri Raj Bahadur): (a) State
ment showing the value of the aircraft 
and parts imported into India during • 
the last five years from various coun
tries is laid on the Table of the House. 
[&ee Appendix VI, annexure No. 40.]

(b)  and (c). Government have en
tered into no such agreement with any 
country, but M/s. Hindustan Aircraft 
Ltd., have concluded certain contracts 
with Percival Aircraft Ltd., and  De 
Havilland Aircraft Company Ltd., in 
U.K. with regard to the provision of 
training of Indian personnel at their 
workshops.  U'nder  these  arrange
ments, 6 Indian personnel  of  the 
Hindustan Aircraft Ltd. received train
ing with Percival Aircraft Ltd. In 1947, 
and 18 with De Havilland  Aircraft 
Company Ltd. in 1949, 1950 and 1951.

Rural Post OrncEs

481.  Shri S. C. Samanta: Will the 
Minister of Communications be pleas
ed to state:

(a) in how many villages having two 
thousand or more population,  rural 
Post Offices could  not  be  opened 
because of the written protests from 
prominent villagers;

(b) in which States they are situated; 
and

(c) in how many villages the scheme 
was abandoned because

(i) the safety of the m6il line was 
not assured;

<ii) suitable  persons  were  not 
available to work as E.D. staff; 
and

(iii) the cost exceeded the permis
sible limit of loss of Rs. 750 
per annum?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a)  1G5.

<b) Assam 109

Bihar 5

Orissa 1

Uttar Pradesh 5

West Bengal 45

<c)  (i) 43

.  (ii) 50

(iii) 71

Procurement  or Foodgrains

482.  Shri B. K. Das: Will the Minis
ter of Food and Agriculture be pleased 
to state:

(a) the total quantity of foodgrains 
procured State-wise, during the year
1952 up to date;
(b) the system of procurement in 

different States; and
(c)  the  quantities  of  foodgrains 

obtained from different States during 
the same period?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) and (c). A 
statement giving the information is laid 
on the Table of the House.

(b)  A note detailing  the  existing 
systems of procurement in  diffen-»nt 
States is placed on the Table of  the 
House.  [Sec Appendix VI, annexure 
No. 41.]

STATEMENT

The total procurement of foodgi'ains 
in  different  States  upto  about
15-11-1952 since 1-1-1952 and surpluses 
of foodgrains rr\ade available  to  the 
Centre by  different  States  during 
195*.

(In ’ooo tons)

Sutes Procure
ment

Surplus

Assam  .  . 54-1 0*5
Bihar .  .  . 21-0 ...

Bombay .  .  . 289*8 ■...
Madhya Pradesh  . 309-0 169-7
Madras  .  . 651-6 ...

Orissa  .  . 142-5 121*9
Punjab  .  . 360*1 94-2
Uttar Pradesh 481-6 27-3
West Bengal.  . 274-9 ...

Hyderabad .  . 164* 9 3̂*0
Jammu & Kashmir 3-2 0-5
Madhya Bharat 74-3
Mysore  .  . 82-9
Pepsu  .  . 118-8 92-3
Rajasthan  .  . 29*6 ...
Saurashtra .  . 23*2 II

Travancore-Cochin 52-1
Coorg  .  . 12-0 8*5
Himachal Pradesh . I-O 0*2
Kutch  .  , 2-2
Manipur  ■  . 1-6
Tripura  .  . 2-7 ...

Vindhya Pradesh . 19-8 I’5

Andamans  .  • 0- I ...

Total  . 3,173-0 553-7
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Studies in Neem Products

483.  Shri S. C. Samanta: WiU the 
Minister of Food an,d Avricultare be 
pleased to state:

(a) which insi’tution in India first 
took up studies in Neem products and 
extracted the bitter constituents;

(b) how far the products have been 
utilised for industrial purposes ;

(c) whether the National Chemical * 
Laboratory at Poona has carried  on 
further research on the subject; and

(d) if so, with what results?

The Minister of Food and Affricul> 
ture (Shri Kidwai): (a) The Harcourt 
Butler Technological Institute, Kanpur 
—an institution of the Uttar Pradesh 
Government—first took up the studies 
on the odorous and bitter d̂nstituents 
of Neem Oil. .

(b) The fatty oil from neem seeds 
has been the only neem product utilis
ed for industrial purposes, nfimely in 
the preparation of the medicated soap, 
known as Margosa or Margo soap and 
neem tooth paste.

(c) The work on utilisation of neem 
oil was initiated in the Laboratories of 
the Council of Scientific and Industrial 
Research at Delhi and has been con
tinued at Poona.

(d) Methods for the extraction of 
the bitter constituents from neem oil 
were worked at the laboratories of the
C.S.I.R. at Delhi and work on  the 
refining of the residual oil after ex
traction has been completed at  the 
National Chemical Laboratory.

Quarters for  Class IV Railway 
Employees

484.  Shri Balmlkl: Will the Minister 
of Railways be pleased to state:

(a) the number of Class IV Staff in 
Railways who have been suoplied with 
quarters up to October, 1952;

(b).tke number of those who remain 
without quarters; and

(c)  V̂e steps taken by Government 
tu meet this demand?

The Deputy Minister of  Railways 
and Transport (Shri Alngesan); (a)
2,06.541.

(b) 3,67,208.

(c) The policy In rc»gnrd to houfing 
of railway stnff is !o  preference 
to essential st:ifT, i.e. those who  are 
rcauirH to rcaidr- f!o.-e If' their place 
of wor*'. who constitute ibout CO per

315 PSD

cent, of the total number.  A sum of 
approximately Rs. 4 crores is spent 
annually on building some 10,000 new 
quarters for such staff and it is hoped 
to be able to continue this rate of 
provision for some years.

Railway  Lines  (Pamage)

485.  Shri Balmiki: Will the MinUtcr 
of Railways be pleased to state:
(a) the railway lines which have so 

far been affected by recent floods and 
rains and where during the year 1952, 
and
(b) the estimated amount of money 

required for their repairs?
The Deputy Minister of  Raflwajrs 
and Transport  (Shri Alagesan): (a)
Easterja. Railway—-

Between Dhulianganges and Tildanga 
on Bandcl-Barharwa Loop of Howrah 
Division.

Between Bazar Sohu and Chowrlga- 
cha on Bandel-Barharwa  Loop  on 
Howrah Division.

Embankment at mile 185/0-10  on 
both Up and Down Lines on Asansol
Division.

Between Pindari-Ghunsore.
Between Ghunsore-Binaiki.

Between Nainpur-Binaiki.

Between Bargi-Gowarighat.

At mile 3.3/8-10 between  Parlaki- 
medi-Varanasi on Parlakimedi  Llgfit 
Railway.

Bridge No. 80 between Gtrpos  and 
Sonakhan.

Between New Katni Jn. and Mar- 
wara.

Between Goilkhera and Posoita.

Between Gomharria and Tata,

Rourkela and Birmitrapiir due  <o 
rising of water in Koil River.
Between Manali Marup-Raj  Khari* 
wan.

Between Sonua-Goilkera.
At mile 219/17 between Goilkera and 

Posoita ,’.-nd Up line at mile 218/9-10.

Southern Railwaĵ

Bridge No. 148 at mile  bet
ween Sullurpctn and Tada North East 
Line.

Bridge No. 264 at mile lOT/8-9 bet
ween Yeswantpur and Bangalorê City.

Mile 322/6-7 and 322/11-16 between 
Panyam and Nandyal.
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North Eastern Railtyoy—

Main line: Mai Jn. to Amingaon, 

Branch Lines:—

Eilguri-Haldibarl.

Mai Jn. Patgram.

Rajabhat Khawa-Janitl. 

Alipurduar-Gitaldah. 

Fakiragram-Golakgan j. 

Rangiya-Rangapara North.

Dan j ari-Saikhoaghat. 

Dauram-Madhepura Branch,

Western Railmay--

Bombay-Baroda  Section,  between 
Virar and Saphala, between Gholvad 
and Umbargaon Road and  between 
Pardi and Bulsar.

Baroda-Ratlam Sectior̂

Between Sant Road and Limkhera.

Between Mangal Maudi and Jekot.

Between Bilde and Morwani.

Be'ween Ratlam ‘A’ Cabin and ‘B* 
Cabin.

Kotah Bayana Section—

Between Hindaun City and Fateh
. 'agh Pura.

Baroda-Ahmedabad Sccfton—

Between Mehmeddbad and Nenpur. 

Nagda-Ujjain Branch-̂

Between Nagda and Piploda Bagla. 

Between Aslaod and Ujjaln. 

Piplod-Devgad Baria Section—

Between Piplod and Moti Zavi.

Sojat Road-Abu Road Section̂  

Between Somesar and Hani.

A j mer-N asirabad-BI j ainagar Branch 
between Makhu Pura and Hatundi.

Mavli Junction-Barisadri Branch bet
ween Bansi Boheda and Barisadri.

Wankaner-Navalkhi Section between 
Mikansar and Dhura.

Kanahî-Gop Branch between Daba- 
sang and Lalpur.

Northern Railway—

i.uni  Mundbao  5>ect!on  between 
w’arius and Gole Stations,

Samdari-Raniwara Branch Line,

RaJpura-Bhatinda section  between 
Dhuri and Alai.

Jind-Panipat section between Mand- 
lauda and Asan.

SutlaJ Bridge near Gidderpindl on 
Jullundur-Ferozepur aection.  During 
the floods this year Sutlej river chang
ed its course and threatened tht op- 
proach bank.

Dehra Dun Branch at mile 20/10-17.

Dehra Dun Branch at mile 30/9>10. 

Central Railway—

Secunderabad-Dronachalam section— 
between Kurumuti and Wanaparti Rd.

Gwalior  Bhind  Section—between 
Gwalior to Gohad Road.

Bombay-Kalyan Masjid and Sand
hurst Road, between the Main line and 
Harbour Branch.

Itarsi-Jubbulpore section.

(b) About 93 lakhs in all.

ANTI-T.B. Drug

486. Dr. Rama Rao: (a) Will  the 
Minister of Health be jpleased to state 
whether it is a fact that the Govern
ment of India have been presented by 
a firm with large Quantities of an anti- 
T.B. Drug?

(b)  Which is the firm,  what  drug 
have they given and in what quantities?

The Deputy Minister  of  Health 
(Shrlmatl Chandrasekhar): (a) and
(b). Government have recei\'c*d sup
plies of the new anti-T.B. drug (Iponi- 
cotinic Acid Hydrazide) under diflerent 
trade nam̂s from a number of firms. 
A statement containing the required 
details is laid on the Table of  the 
House. [See Appendix VI, annexure 
No. 42.]

Import of Medicines

487. Shri  Sivamurthl Swami:  Will 
the Minister of Health be  pleased  to 
state the quantities of ‘ medicines and 
surgical  instruments  imported  into 
India and the quantities that have been 
received as gifts by the Central Gov
ernment during the  years  1950. 1951 
and 1952 upto-date?

The  Deputy  Minister of  Health 
(Shrlmatl Chandrasekhar): Two state
ments showing (i) quantities of medi
cines and -surgical instruments import
ed into India and (ii) luantities rece
ived as gifts by the Central Govern
ment during 1950. 195J and 1952 uptô
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date are laid on the Table uf the House. 
[5ee Appendix VI, annexure No 4;̂J

Post  Offices in  Rural  Areas ok 
Tripura

488.  8hri Dasaratha Deb: (a)  Will
the  Minister of  Communications be 
pleased to state how many post officcs 
are there in the rural areas of Tripura?

(b)  How much time does it take for 
postal articles to reach Dharmanagar 
and Sabsoom from Agartala?

The Deputy Minister of Commnnica* 
#tions (Shri Raj Bahadur):  (a) .:8.

(b) Mails leaving Agartala at 7 a.m.

reach  Dharmanagar  at 12 
noon on the 3rd  day 
and  those  for  Sabsoom 
leaving at 12 noon reach 
there  at 5 p.m. on  the
3rd  day.

Total 
time 
 ̂53 
hours.

Agartala-Udaipur and  Agartala- 
Sidhai Roads

489.  Shri Dasaratha Deb:  (a)  Will 
the Minister of Transport  be pleased 
to state how many accidents have taken 
place on the Agartala-Udaipur  and 
Agartala-Sidhai Roads in Tripura in 
August and September, 1952?

(b) Are the above roads certified 
for heavy vehicular traffic?

(c) If not, how are vehicles allowed 
to pass on them?

(d) Are the roads under process of 
construction and if so, when did the 
construction begin?

The Deputy Minister ol  Railways 
and Transport (Shi*i Alagesan):  (a)
One on each road.

(b) No. The roads are classed as fair 
weather roads suitable  for  Class  9 
traffic which includes the ordinary 5 
ton lorry.

(c) Does not arise.

(d) No. These are existing roads.

Railway  Passengers

490. Shri T̂lklkar: Will the Minister
of Railways be pleased to state:

(a)  the passenger miles per  route 
mile per day for broad gauxe in the 
year 1951-52 (in class 1 Railways) in 
India;

(b) what is the proportion  of  the 
density of passengers in 1951-52 to that 
of 1940-41; and

(c) the proportion of the number of 
railway carriages used in 1951*52 to 
that used in 1940-41?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): (a)
4,524.

(b) 260:100.

" (c) 104:100.

Lightships

491. Shri Tclkikar: Will the Minister 
of Transport be pleased to state:

(a) whether there are any lightships 
owned by the  Government of India; 
and

(b) if the answer to part (a) above 
be in the affirmative, where are those 
used?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
and (b).  The Government of India 
own two lightships.  These are used 
in the Saurashtra-Kutch  Lit;hthouse 
District.  One is located at latitude 
21 degrees 43'N longitude 72 degrees 
18'E and the other  at  latitude 21 
degrees 46'N longitude 72 degrees 15'E.

Sinking of Tube-Wells  in  Rajasthah

492. Dr. Jatav-Tir: Will the Minister 
of Food and Agriculture be pleased to 
state:

(a) whether it is a fact  that  the 
Government of Rajasthan have launch* 
ed a programme of sinking tube-wells;

(b) if so, whether the Central Gov
ernment have sanctioned any amount 
to the Rajasthan Government either 
by way of grant or loan;

(c) if the answer to part (b) above 
be in the affirmative, what amount has 
so far been sanctioned;

(d) how  much progress  has  been 
made in the direction of  sinking  of 
tube-wells ; and

(e) if the answer to part (b) above 
be in the negative, whether the Central 
Government propose to sanction grant 
or loan to the Rajasthan Qpvernment 
in the near future for thAinking ot 
tube-wells?

The Minister of Food and Agricui. 
ture (Shri Kidwai): (a) Yes,

(b) Yes. .

(c) A loan of R«. 2,25.000 has been 
sanctioned during 1852-53.
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(d) Work has commenced only re
cently and no progress has been re
ported so far.

(e) Docs not arise.

Minimum Wages Act

493. Shri Raghuramaiah:  V/ill  the
Minister of Labour be pleased to state:

(a) whether the Minimum  Wages 
Act has been brought into  force  in 
Madras State; and

(b) if not, whether the Madras Gov
ernment have given any reasons for the 
non-enforcement?

The Deputy Minister of  Labour 
(Shrl Abid All); (a) Minimum rates 
of wages have been fixed in tiie Madras 
State in respect oi all employments in
cluded in Part I of the Schedule ap
pended to the  Minimum Wages Act, 
1948.  As regards employment in agri- 
••ulture which is included in Part II of 
the Schedule minimum rates have not 
yet been fixed and the matter is under 
the consideration of the State Govern
ment.

(b) Does not arise.

ItTOT
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The Deputy Minister of Commuuica> 
tlons (Shri Raj Bahadur): Yes, sub
ject to availability of Funds, but vil
lager with population of 2,000 and over 
are (jfiven first priority.  As various 
comlrinationg of villages are  possible 
and IS funds are limited, no such date 
can, for obvious reasons, be fixed.

Metre  Gauge  Systems

495. Shri P. Subba Rao:  WiU  the
Minister of Railways be  pleased  to 
•tate whether there is any proposal to 
connect the Metre gauge systems of 
North  and  South  India  between 
Khandwa  and  Hingoli  to  facilitate 
movement of wagons from  North to 
South and vice versa?

The Deputy Minister of  Railways 
aad  TrmujMrt  (Shrl  Alavesan): 
The r̂ly ii In affirmative.

Train between  Calcutta and  Madras

496. Shri P. Subba Rao:  Will  the 
Minister of Railways  be  pleased  to 
state whether there is a proposal to 
run through trains between  Calcutta
or Puri aiid ivladray via Simbachelom 
North and Anakapalli avoiding Waltair?

T.1J D̂puly Minister of  Railways 
and Iransport (Shri Alagesau): There
is no such proposal,

LItan-Ukhrul  Road

497. Shri Rishang Keishing: Will the 
Minister of Transport be pleased tq
state:

(a) the total amount spent for the 
construction of the road between Litan 
and Ukhrul prior to the integration o4 
the State to the Central Government;

(b) whether it is a fact  that  Gov
ernment have abandoned the idea o| 
completing the said road; and

(c) if the answer to part (b) above 
be in the  airirmative,  the  reasons 
therefor?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan) ;  (a)
Rs. 70,500.

(b) The answer is in the negative.

(c) Does not arise.

Mica  Mines

498. Shri K. C. Sodhia:  (a) Will the. 
Minister of Labour be pleased to state 
whether there are any mica mines in 
Madhya Pradesh and  if so,  what  is 
their total number and what was their 
total output during 1950-51 and 1951
5??

(b) What is the toiai approximate 
number of labourers employed in mica 
mines in Madhya Pradesh?

(c) What was the total amount of 
money provided for welfare work in 
these mines by the Mica Mines Labour 
Welfare  Fund  during 1950-51 and 
1951-52?

(d) What is the composition of the 
Advisory Committee of the Fund for 
Madhya Pradesh?

(e) When was this Committee con
stituted last time?

The Deputy Minister of Labour 
(Shri Abld Ali): (a) There is only one 
mica mine working in Madhya Pra
desh.  About 12 cwts. of di’essed mica 
was produced from this mine during 
the year 1950. There was no produc* 
tion during the year 1951.,
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(b) During the Calendar years 1050 
and 1951, five men and one man res- 
pe(?‘ti\nely, were employed  on  an 
average daily in the mine.

(c) A sum of Rs. 14,000 was  set 
apart during the years h;o0-51  and 
1951-52 for welfare work  for  mica 
miners in this State.

(d) and (e).  No Advisory  Com
mittee has so far been constituted.

SiNGARENi Collieries (Wagons)

499.  Shri Vittal Rao: Will the Minister 
dt Railways be pleased to state;

(a) the total number  of  wagons 
supplied to Sirigareni Collieries Com
pany  Limited,  Kothagudium  at 
Bhadrachallam daily;

(b) whether  the  demand  of  the 
Company is fully met; and

(c) if not,  what arrangements  are 
being made to supply adequate number 
of wagons?

The Deputy Minister of  RaUways 
and Transport (Shri  Alagesan): (a)
The daily average number of wagons 
supplied to Singareni Collieries  Com
pany Limited, Kothagudium at  Bhad- 
rachellam Road is given below:—

Supply of wagons 
(Daily average)

April, 1952 123

May, 1952 130

June, 1952 116

July, 1952 120

August, 1952 123

September, 1952 114

October, 1952 107

November, 1952 109

(upto 25th)

(b) Yes.  Indents from the collieries
were- met in full and there have been 
no complaints of short  supply  of 
wagons. -

(c) Does not arise.

Selection for Subordinate Services

500. Shri P. Subba Rao: (a) Will the 
Minister of Railways be oleased to state 
how many centres have been fixed for 
the Services Commission for selecting 
candidates lor subordinate services in 
EailwayiT

(b) Is there any proposal to have a 
separate Selection Committee for each 
Railway?

The Deputy Minister of  Railways 
and Transport (Shri  Alngesan): (a)
There are no fixed centres for inter
views held by the Railway  Service 
Commissions.  The centres are deter
mined by the Service Commission con
cerned with reference to the number of 
candidates from the adjoining areas 
applying for a particular post or cate
gory  of post.  Normally  interviews 
are held at  the  Headquarters  of 
the  various  Railways  and  other 
important  centres  like  Gauhati, 
Lucknow, Agra, Nagpur, Trichinopoly, 
etc.

(b) No.

Eastern Railway

501. Shri P. Subba Rao: Will the 
Minister of Railways be  pleased  to 
state the total mileage of the Eastern 
Railway lying within the  borders  of 
Orissa?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): The
hon.  Member  is  referred  to  part
(a)  (ii)  of  the  answer  given  to 
Shri U. C. Patnaik's question No. 58 
on the 20th May, 1952.

Recruitment in Indian Railways

502. Shri P. Subba Rao: (a) Will the 
Minister of Railways be pleased to 
state how many applicants for service 
in Indian Railways were there iiT 1951 
and how many were called for inter
view and how  many  were finally 
selected?

(b)  What amount was received as fee 
for applications for appointments and 
how much expense was incurred  by 
Government?

The Deputy Minister of  Railways 
and Transport  (Shri Alagesan): The
information is being collected  and 
will be laid on the Table of the House 
in due course.

Agricultural Publicity

503. Shri Madiah Gowda: (a) Will 
the Minister of Food and Agricultm
be pleased to state what are the main 
decisions  arrived  at  the  Lucknow 
Conference,  recently  held  for  the 
spread of agricultural information?

(b) What will be the annual expendi
ture for the scheme approved by the 
Conference?

(c) When the scheme will be given 
effect to?
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The Minister of Food and Agricul- 
turc (Shri Kidwai): (a) A report con
taining the important recommendations 
adopted at the Lucknow Conference is 
placed on the Table of the  House. 
[See Appendix VI, annexure No. 44.J

(b) The estimates have yet to be 
worked out in consultation with the 
State Governments.
(c) Ar soon as the various recom

mendations  are examined  and  the
State Governments agree to the salient 
features of the scheme.

Bdmbay-Calcutta  Mail  Train

504. Shri K. G. Deshmukh: (a) WiU
the Minister of Railways be pleased to 
state whether it is a fact that arrange
ment is being made to pass a Bombay- 
Calcutta (via Nagpur) mail train to 
Amravati railway station on the Central 
Railway?

(b) If the answer to part (a) above 
be in the affirmative, how much time 
will it take to run the said train?
The Deputy Minister of  Railways 
and Transport (Shri  Alagesan): (a)
No.
(b) Does not arise.

Tractors

505. Shri Madiah Gowda: Will  the 
Minister of Food and Ajn*icul(iure be 
pleased to state:

(a) the number of tractors possessed 
by the Central Government;

(b) the number of acres ploughed by 
these tractors for the year 1951-52;
(c) the average expenditure Incurred 

for ploughing an acre of land; and

(d) the total amount  of  recurring 
expenditure for tractor service for the 
year 1951-52?

The Minister of Food and Agrîul- 
ture (Shri Kidwai); (a) The Central 
Tractor Organisation has 548 tractors 
at present.  However, only 240 heavy 
tractors and a few medium tractors 
are being retained in the Organisa
tion for actual work in  connection 
with the land reclamation scheme, and 
the rest of the tractors are  being 
disposed of.
(b) In the 1951-52 reclamation year 
the Organisation ploughed  2,55,534 
acres.

(c) Rs. 52 per acre is the average 
expenditure in the case of work done 
by the new tractors of the Organisa
tion.  For work done by  the  old 
machines, the average rate is Rs. 17-8-0 
per hour exclusive of fuel lubricants 
and transport charges.

(d) Rs. »1.12.208.

Hospitals and Dispensaries

506. Shri Rishang Keishing: Will the 
Minister of Health be pleased to state:
(a) the number of the existing Gov

ernment hospitals and dispensaries in 
the whole of Manipur  and  medical 
staff employed in each of them;

(b) the total amount of money set 
apart for the improvement of the exist
ing hospitals and dispensaries during 
the current financial year; and
(c) the number of new hospitals and 

dispensaries to be opened in both of 
the hills and plains of Manipur during 
the next financial year?

The Deputy  Minister  of  Health 
(Shrimati Chandrasekhar): (a) There 
are twenty-three  hospitals  and  dis
pensaries  in  M,anipur.  A statement 
containing information  regarding  the 
medical staff employed in each of these 
institutions is placed on the Table of 
the House. [See  Appendix  VI,  an
nexure No. 45.]
(b) Rs. 18,000.
(c) Ten new dispensaries  will be 

opened during the next financial year, 
in addition to ten dispensaries to be 
opened in the Hill areas during  the 
current financial year.

Civil Hospital, Imphal

507. Shri Rishang Keishing: Will the 
Minister of Health be pleased to state:
(a) the present strength of medical 

staff in the Civil Hospital of Imphal;

(b) whether it is a fact that classes 
for training compounders have  been 
opened in Imphal Civil Hospital and if 
so, whether it has been done so with 
the necessary sanction of any medical 
college; and
(c) whether it is also a fact that a 

separate ward and kitchen exclusively 
for tribal people are being maintained 
in the said Hospital?

The  Deputy  Minister  of  Health 
(Shrimati Chandrasekhar): (a) The
medical staff in the Civil Hospital, Im
phal, at present consists of—

Chief Medical Officer  1
Assistant Surgeons, Grade II  8 

Nursing Sister 1

Compounders 6
Nurses 4
Midwives 3
Ward Attendants 4
Laboratory Assistant  1

Total
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(b) Yes.  The training classes  are 
afflUated to the Berrywhite  Medical 
School, Dibrugarh.

(c) Yes.

Railway Lznes

508. Shri R. N. S. Deo: Will  the
Minister of Railways be  pleased  to 
state:

(a) the total mileage  of  Railway 
lines in each State, State-wise; and

(b) the proportion of Railway mile
age to area and to population, State- 
wise?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): Infor
mation is being collected and will be 
laid on the Table of the House when 
ready.

New Railway Lines for Orissa

509. Shri R. N. S.  Deo: Will  the 
‘Minister of Railways be  pleased  to 
state:

(a) whether  (i)  Sambalpur-Titila- 
garh, (ii) Rourkella-Talcher and (iii) 
Naomundi-Joda proposed Railway lines 
put of the ten new Railway lines re
commended by the Orissa Government 
are under consideration  of  Govern 
ment;

(b) if the answer to part (a) above 
be in the affirmative, when a decision 
is likely to be arrived at; and

(c) when the construction will start?

The Deputy Minister of  Railways 
and Transport (Shri  Alagesan): (a)
Yes.

(b) It is hoped to reach a decision 
at a meeting of the Central Board of 
Transport in the New Year.

(c) This will depend on the decision 
reached and the funds available to im
plement it.

Shifting of Railway  Offices from 
Titilagarh

510. Shri R. N. s. Deo: Will  the 
Minister of Railways be  pleased  to 
state:

(â whether it is proposed to remove 
the District Engineer’s Office and the 
Assistant  Commercial  Officer’s Office 
from Titilagarh on the Raipur-Vizia- 
nagaram Section of the Eastern Railway 
and if so, to what place or places and 
when;

(b)  whether the Central Government 
have rwived any representation from

the Government of Orissa or the public 
against such proposal; and

(c)  whether Government have taken 
any decision in the matter?

The Deputy Minister of  Railways 
and Transport (Shri  Alagesan): (a)
Office of the Superintendent Way and 
‘Works Titilagarh is proposed  to  be 
shifted to Waltair in about 6 months’ 
time but there is no proposal to shift 
the Office of tiie Assistant Commercial 
Officer.

(b) No.

(c) Question does not arise.

Milk

511. Shri MohanUl Saksena: Will the 
Minister of Food and Agriculture be
pleased to state the  measures  which 
have been taken by the Central Gov
ernment for improving milk supply in 
the country?

The Minister of Food and Agricul
ture (Shri Kidwai): The  moasures
taken by the Government of India to 
improve the milk supply in the coun
try are as follows:—

(1) Helping State Governments to 
start Key Village Centres with a view 
to increasing milk production by Im- 
providing to breed through measures 
like artificial insemination.  Key Vil
lage Centres are also meant to protect 
cattle against diseases and effectively 
conserve and use feeds and fodder.

(2) Research investigation on diff
erent aspects of breeding, feeding and 
general management to improve  the 
milk capacity of cattle and evolving 
profitable methods of producing, hand
ling, storage and marketing of milk 
and milk products.

(3) Production and distribution of 
vaccines to protect cattle against dis
eases and improve their health and 
production capacity.

(4) Training of dairy technicians and
field and research workers.  ^

Supply of Foodgrains to Hyderabad

512. Shri H. G. Vaishnav: (a) Will
the Minister of Food and Agriculture
be pleased to state what was the total 
quantity of foodgrains of each  kind 
imported to Hyderabad State In the 
years 1951 and 1952 and the total value 
thereof?

(b)  What was the total quantity of 
foodgrains of each kind exported from 
Hyderabad State during the same period 
and their total value?
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(c)  What was the total quantity of 
oilseeds  and the  number of  cotton 
bales exported from Hyderabad State 
in the years 1951 and 1952?

The Minister of Food and Agrlcnl- 
ture (Shri Kidwai): (a) to (c).  A 
statement is placed on the Table of 
the House.

STATEMENT

ImporU into and axporta from Hyderabad State during 19S1 and 1952 of foodgrain»t oiU 
aeede and Cotton bales and the value thereof.

1951 i952(January-November)

(a) Quantities of foodgrains imported into Hyderabad State.̂

(Tons) (Value in Rs.)  (Tons) (Value in Rb.)

Wheat  .  . • 96,445 4,63,51,819 38,758 2,12,23,767
Rice  . . . . 15,298 88,80,170 16,558 1,01,29,900
Milo  .  .  . . 10,925 35,68,769  ... ...
Jowar  .  .  . .  ... ... 9,575 31,27,833
Wheat flour  .  . .  ... ... 196 1,44,072

(jb) Quantities of foodgrains exported from Hyderabad State.—  ,

Maize  .  .  . . 200 55,806  ... ...
Long wheat  .  . • 330 2,02,039 666 4,40,785
White Jowar Seed  . ... 220 80,161 ♦

(c) Quantities of oilseeds and cotton bales exported from Hyderabad State.—

(Year) (Tons)  (Value in Rs.)

Oilseeds  .  . • 1951 

1952

(January— 
September) 
(Year)

1,71,910 Not avail
able.

1,52,393  do.

(No. of  (Value in Rs.) 
Bales).

Cotton Bales  .  . . 1951 
1952

2,56,765 11,84,29,714 

3,67,688 14,89,94,697

Bidi Leap Cultivation

513.  Shrl Sansanna: Will the Minis
ter of Food and Agriculture be pleased
to state:
(a) the extent of Bidi leaf cultivatioii 

in each State of the country; and

(b) whether the entire stock of Bidi 
leaves is consumed in India or export
ed outside?

The Minister of Food and Agrlcul- 
tiire iShri Kidwai): (a) Information 
is not available.

(b) It is also exported.

Madras-Chingleput Railway Lin*

514.  Shri Elayapenimal: <a) Will the 
Minister of Railways  be pleased  to 
state whether there is a proposal to 
construct a double railway line from 
Madras to Chingleput?  ,

(b)  If so. do Government propose to 
construct a new railway  line  from 
Chingleput  to  Chinnasalem via 
Thirukoilur  and  Kallakurichi which 
was surveyed by railway authorities 
and recommended by the Madras State 
Government?
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The Deputy Minister of  Railways 
and Transport  (Shri Alagesan):  (a)
Reply is in negative.

(b) Does not arise.

Food Scarcitt in Coimiatore 
District

515. Shri  Veeraswamy:  Will  the
Minister of Food and Asriculture be
pleased to state:
(a) whether it is a fact that there 

is food scarcity in Coimbatore District 
in" Madras State;

(b) whether foodgrains are  distri
buted through fair price shops; and

(c) if so, what Is the number of such 
shops in« Coimbatore District?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) Scarcity condi
tions exist in parts of Coimbatore Dis
trict owing to  successive failure of 
monsoons for the last five years.

(bT and (c).  Yes, Sir; 852 fair price 
shops were functioning in the district 
on 1-11-52, the latest date for which 
information is available.

Posts and Telegraphs Offices 
(Scheduled Areas)

516.  Shri Hem Raj: Will the Minister 
of Communications be pleased to state;

(a) whether Government have any 
plan to establish posts and telegraphs 
offices  or  wireless  stations  in  the 
scheduled areas of Lahaul and Spiti in 
the Punjab State; and

(b) the number of posts and tele
graphs offices in existence in that area 
and those proposed to be established 
In the next five years?

The Deputy Minister of Communi
cations (Shri Raj Bahadur); (a) No;
the population per square mile is only 
5 in Lahaul and 1 in Spiti.  The areas 
are snow bound for more than  six 
months in the year.  Post Offices can
not be justified either on the basis of 
local need which is practically non
existent or on the basis of permissible 
limit of loss which is Rs. 500 per year 
when the population served by a post 
office is less than 2,000.  A Wireless 
Station, however, will start functioning 
shortly at Keylong.
(b)~

Existing
Proposed 
to be 
opened

Post Oflice  . 3 Nil,

Telegnph Office Nil. One  Wire
less 

Station.

Ajmer Railway Workshop

517.  Shri U. M. Trivedl; (a) Will the 
Minister of Railways  be  pleased  to 
state what is the value of  material 
pilfered from the Railway workshop at 
Ajmer during the years 1950, 1951 and 
1952?

fb) What was the value  of  such 
pilferages in the years 1940, 1941 and 
1942?

(c)  What steps do Government pro
pose to take to prevent such pilferages?

The Deputy Minister of RaUways
and Transport (Shri Alagesan):  (a>
1950 readily Rs. 210-4-0

1951 Rs. 291-14-0

1952 Rs. 689-4-0

(b) 1940 Rs. 55-0-0.

1941 Rs. Nil

1942 Rs. 93-4-0

(c) Proposals are  already  under 
consideration for increasing  security 
measures to prevent pilferage by post
ing higher grade Class III Supervisory 
Watch and Ward staff at Ajmer Work
shop and also by appointing additional 
Watch and Ward stafT to intensify the 
patrolling of perimeter walls, partis 
cularly at night, as well as to ensure 
patrolling within the shops.

Flag Station between Unchahar and 
Lachhmanpur

518. Shri B. N. Kureel: (a) WiU the
Minister of Railways  be pleased to 
state whether Government  have  re
ceived any representation fcom public 
bodies requesting the opening  of  a 
Railway Station between Unchahar and 
Lachhmanpur Railway Stations in the 
district Rai BareU (Uttar Pradesh)?

(b) Is it a fact that an enquiry was 
made for opening a flag station between 
Unchahar and Lachhmanpur Railway 
Stations?

(c) If so. what was the result of the 
enquiry?

Hie Dfpiity Minister of  Raflwajv 
and TnuMport (Shri Alagesan):  (a)
Yes.  A representation was received 
from the District Board In November
1950.

(b)  Yes.  The  proposal  was 
thoroughly examined by the Railway.

(c) *nie examination revealed tJiat 
the proposal was not financially justi
fied and it was, therefore, dropped.

315 PSD
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Train running between Gwauor 
AND Sheopur

519.  Shri R. C. Sharma: Will  the
Minister of Railways  be  pleased  to 
state what improvements, if any, have 
been made in the train running from 
Gwalior to Sheopur for the accommo
dation of passengers after the  taking 
over the administration of State Rail
ways from Madhya  Bharat Govern
ment?
The Deputy Minister  of Railways 
and Transport (Shri Alagêsan):  The
arraDgements for accommodation  of 
passengers were satisfactory and  no 
change has therefore been made except 
that from 1-10-1952. 8 inter class seats 
have been up-graded to second class 
consequent on the abolition of inter 
class on this train.

Northern Districts of Madhya Bharat 
(Railway  Line)

529. Shri R. C. Sharma: (a) Will the 
Minister of Railways be  pleased  to 
state whether Government  have any 
plan at present to extend the Railway 
line in Northern districts of Madhya 
Bharat and if so. what is that plan?

(b) Do  Government  propose  to 
execute the old State Railway exten
sion plan joining Ambah with Gwalior- 
Bhind Railway line?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan);  (a)
There is no approved plan but Govern
ment are examining a proposal to con
nect Sheopur, the terminus  of  the 
Gwalior-Sheopur Narrow Gauge Rail
way by a Metre Gauge line to Sawai- 
Madhopur, and to convert the exist
ing Gwalior-Sheopur-Bhind  Narrow 
Gauge lines into Metre Gauge.

(b) The reply is in the negative. 

Bombay Telephone Workshop

521. Shri Kajrolkar: Will the Minister 
of Communications be pleased to state:

(a) whether there is any proposal to 
shift the Bombay  Telephone  Work
shop to Bangalore or anywhere  else: 
and

(b) if not, whether it Is proposed to 
construct another building to house the 
workshop in Bombay itself?

The Deputy Minister of  Commonl- 
eations (Shri Raj Bahadur): (a) and
(b).  There is no proposal to shift the 
workshop to Bangalore.  The selection 
of a suitable site in Bombay City or 
its suburbs is receiving attention.  As 
soon as the site has been selected the 
question of constructing a building 
would be taken up.

Quarters for Post Masters

522.  Shri Bogawat: Will the Minister 
of Communications be pleased to state:

(a) the revised austerity  standard 
of  accommodation  for  quarters  of 
different grades of Post Masters; and

(b) whether it is a fact the Depart
mental rules require that  the  Post
master must stay and  sleep  in the 
premises even if he has his own house 
in the town? ^

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) The
austerity standard of accommodation 
applies to all category of staiT accord
ing to their pay scales. Accordingly the 
revised types of austerity standard ac
commodation of quarters applicable to 
Postmaster of different grades would 
be:—

Type of Plinth area (sq.  ft)
Pay accommoda- Single Double

tion. storey storey

Rs.
600 to 1750 6 1920 2280
250 to 599 C 9̂0 IIIO

55 to 249 H 600 735

(b) Ye*.

Branch Post Offices

523.  Shri Bogawat: Will the Minister 
of Communications be pleased to state:

(a) the number  of  Branch  Post 
Offices opened in 1950-51 and 1951-52 
and the total number made permanent 
in Bombay circle;

(b) the total number of Branch Post 
Offices  that  are  self-supporting  in 
Bombay circle; and

(c) what is the permissible loss on 
each Branch Post Office and the total 
loss suffered by the  Department  in 
1950-51 and 1951-52 in Bombay circle 
for maintaining these pô offices?

The Deputy Minister  of Communi
cations (Shri Raj Bahadur): (a)

Year.  Number of Total nuinbir
Branch P.Oa.  of Post 
opened in  offices made 
Bombay  permanent in 
Circle.  Bombay Circle

1950-51

1951-5*

156 336
(includes those 
that were open
ed in pevious 
years).

336 269
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(b) 3450 as on 31st March 1952.

(c> In the case of  newly-opened 
Branch Post offices the  limit i$ (i) 
Rs. 750 per annum provided the office 
serves a well demarcated village unit 
having a population of 2,000 or over, 
or a compact group of villages with 
similar population,  no  two  villages 
within the group being separated by a 
distance exceeding 4  miles.  (ii) 
Rs. 500 per annum when the  above 
conditions are not satisfied.

The total loss suffered by the De
partment in Bombay circle on rural 
Post offices:—

1950-51  Rs. 1,12,833-2-10

1951-52 '  Rs. 1,48,490-0-4

Employment Exchanges

524.  Prof. D. C. Sharma: Will  the 
Minister of Labour be pleased to state 
whether Government charge any fee 
for registration with the emplo3rment 
exchanges from  the  would-be  em
ployees?

The Deputy Minister  of  Labour 
(Shri Abid All): No.

Forests

525.  Shri Ganpatl  Ram: Will the 
Minister of Food and Agriculture be
pleased to state;

(a) the total area of reserved forests, 
protected and  unclassed  forests in

(b) the percentages of  increase  or 
decrease after 1941; and

(c) the valuable products of reserv
ed  forests  and  their  approximate 
annual demand for home consumption 
and the total quantity annually  ex
ported to foreign markets?

The Minister of Food and Agricul
ture (Shri Kidwai): (a) to (c).  Three 
statements giving the available infor
mation are placed on the Table of the 
House.  [See Appendix VI,  annexure 
No. 46.]
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HOUSE OF THE PEOPLE

Wednesday, 10th December, 1952

The House  met  at  a  Quarter  to 
Eleven of the Clock.

[Mr. Deputy-Speaker in the Chair}

QUESTIONS AND ANSWERS 

{See Part I)

11-45 A.M.

QUESTION OF PRIVILEGE 

Premature publication of adjournment
MOTION

Shrimati Sucheta Kripalani  (New 
Delhi): Sir, I would like to »-«ise  a 
question of privilege.  Yesterday, I 
and certain other Members gave notice 
of a motion of adjournment and before 
the motion was admitted, I And there 
was a very ffamboyant report of that 
adjournment motion here.  It says in 
the Delhi Express:

“Will Nehru swear allegiance to 
Queen?

Opposition M.P.s Protest Against 
Reported Move.

Adjournment Motion likely today.

U. K. High Commission denied 
knowledge of Plan”.

“All Opposition groups in the 
House of the People have com
bined to protest  against  Mr. 
Nehru's reported plan to  swear 
allegiance on behalf of India at 
the ''forthcoming Coronation  of 
Queen Elizabeth in London.

They have given notice at an ad
journment motion on the subject, 
to be moved in the House on Wed
nesday.’*

It is a three-fourth column report 
here.  This is a matter of very serious

346 PSD

1974

importance to the country  and of 
very great significance,  liow is it 
that before the House is seized of the 
matter, it is reported here?

I Would also like to draw your at
tention to the fact that there is a 
very well established convention with 
regard to this.  In 1948, to a short 
notice question given on 6th February, 
,the Speaker gave this liiling.  The 
Speaker referred to the short  notice 
question due to be answered on that 
day having found publicity in the Press 
on the previous day.  He said it was 
a breach of the convention  of  the 
House, and added:

“This is a breach of the con
vention of the House  1 mgtit 
invite the attentfon of hon. Mem
bers to the desirability of no ques
tion or motion finding publicity 
in the press before not only these 
are admitted but, so far as ques
tions are concerned,  before they 
are answered in the House,  It is 
fair both to the House and also to 
the Government that the question 
and answer should go to the pub
lic together.”

•
We have not had a chance to dis

cuss this very serious  matter which 
goes to the very foundation of  our 
Constitutional position and  neither 
has the Government had a chance to 
give a reply, and before we have a 
chance  to  discuss  it,  this kind  of 
chaap report is made about it in this 
paper.  I would therefore request you 
to refer this matter to the Committee 
of Privileges.

Mr. Deputy-Sp̂aker: It is a breach 
of convention.  The Speaker is quite 
competent to take action  on  this 
matter.  I do not know how in the 
face of repeated warnings, this  has 
happened, before a matter is taken up 
by Parliament and before even /t is 
admitted by the Speaker.  So far as 
the adjournment motion is concerned, 
the mischief is done by publlshir.g It 
before the consent of the 5̂peak«'r is 
given, when even hon. Members are
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not taken into confidence.  When the 
«*on8ent of the Speaker is  withheld, 
and the motions are not even read out 
in the House because by merely read
ing them even they might get publicity 
while otherwise they might be iliad- 
missible.  It is improper to be pub
lished as it would be read and the 
mischief might be done.  In those cir
cumstances, when this matter ib with
held even from the Members of  the 
House, for the Press to publish it can
not be condemned in too strong words. 
1 will certainly  tsuke action against 
this paper and call for an explanation 
and deal wiUi it in the right manner.

Tlie Prime Minister and Mlnisier of 
External Affairs  (Shri  Jawaharlal 
Nehro): May 1 say a word?  I  am 
glad that your attention was cu*awn 
to this matter because I myself in
tended doing so, and 1 had a 3cnse of 
grievance, if I may say so with all 
respect against the Members  who 
have sent that notice—there are  a 
targe number of them—and I wish to 
ask them if they had given it to the 
paper or allowed it to be sent to the 
newspaper.  It is one thing for publi
cation in a newspaper, but it is not 
right that such a thing  should  be 
bandied about so as to reach a news
paper.  Both parts of this should be 
enquired into, if I may submit, fully.

As this matter has come up before 
this House, may I say something with 
your permission?  Last evening, I was 
shown, I received a copy of this mo
tion for adjournment,  I was rather 
surprised because, knowing as I do, 
that hon. Members of the Opposition 
have tremendous faith which  often 
luns to credulity in regard to every
thing, and seldom exercise any dis
cretion about anjrthing. that a motion 
of this kind should be sent to this 
House without consultation with or 
reference to me who was concerned— 
this struck me as most amazingly ir
responsible behaviour.

Some Hon. Members rose—

Shrl Jawaharlal Nehm: I will not 
give in.  I am not giving into any
body.

Shrlmati Sucbeta Kripalani: It was
published on the 6th.

8lirl Jawaharlal Nehm: It does not 
matter.

Shrlmati Sucheta Kripalaai: It was
allowed to be bandied about in  the 
country.  The country knew of it.

Shri Jawaharlal Nehm: When I am 
speaking and I do not give in, is it 
right for Members of the Opposition 
to get up?  I wish, Sir, they would 
behave more responsibly in this House.

Shrl Jawmharlal Nehm: The  hon. 
Members of the Opposition  neither 
have discretion nor strength.

Shrt N. C. Chatterjee  i______
We protest against this kind of un: 
attack.

Mr. Demily-Speaker: Order, order. 
When a statement is being made, and 
he does not give in...

Shrl N. C. Chatterjee: The Prime
Minister is abusing his position  as 
Leader of the House.  We will  not 
allow that to go on.

Shri Jawaharlal Nehm: The Gov
ernment has discretion  and strength 
too.  It can keep its temper too.  I do 
say, Sir......

Dr. N. B. Khare (GwaUor): It is 
temper incarnate.

Shri Jawaharlal  Nehm:.........they
showed  extreme  irresponsibility.  I 
am the Leader of the House and I am 
available to them at every  moment 
by telephone, by call or letter or by 
personal interview.  No reference was 
made by any of these 'gentlemen  or 
ladies to me.  It is such a  simple 
thing.  Can they believe a story which 
appeared in an unknown  German 
newspaper and was reproduced here 
which contains something  which  is 
fantastic nonsense, which any  man 
with the least knowledge of our Con
stitution or our Government or of the 
State should have known is nonsense? 
And if that comes up before the House 
as a motion. I call that extreme ir
responsibility.

Shri N. C. Chatterjee: We ought to 
be given a chance.

Mr. Deputy’Speaker: Order, order. 
When I am speaking, hon.  Members 
will kindly  resume their seats.  As 
soon as I received the  idjoumment 
motion, I felt strongly that they should 
nqt have sent it without • ascertaining 
the-position from the Leader of the 
House.  Many things are  imaginary 
and appear in the papers.  All that 
appears in the papers need not  be 
given credence to, particularly in a 
matter of this kind.  When we are 
working under a particular Constitu
tion, it is impossible  to believe that 
such a statement or such a course is 
going t̂ be adopted by the Leader of 
the House.  Hon. Members  could 
have easily approached the leader of 
the House and learat i*»rsthand from 
him.  When all the Members are sit
ting here, and the Leader of  the 
House is accessible, they could  have
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written to him or ascertained on tiie 
telephone.  It is rather strange that a 
number of Members should have given 
credence to it and tabled a motion oi 
adjournment.

A motion of adjournment is a very 
serious matter.  If it is carried,  the 
Government will have to get out of 
office.  It is a serious censure motion. 
It is not as if the Opposition  every 
day comes here to shoot tiic Govern
ment.  The Opposition must be in a 
position to take the responsibility, both 
nf office and of the statements  that 
they are making.  It ought not to be 
merely a crusade here.  They must 
be able to take up responsibility for 
such matters of policy etc., and  if 
they succeed, they must  be able  to 
shoulder responsibility and come this 
side, and much more so with respect 
to the statements.  I was not a little 
surprised at this.  That is why I im
mediately refused to give n»y consent. 
Nobody can give credence to the state
ment attributed to the Prime Minister. 
It is easy to ascertain the views of 
the hon. Prime Minister so far as this 
matter is concerned.  On such matters 
as this. I would suggest to hon. Mem
bers here not to be hasty in giving 
motions of adiournment.  The matter 
did not stop there, it has gone to the 
Press.  To the best of my knowledge,
I wanted to bury it deep, and did not 
allow it to go out.  I do not know how 
it escaped.  I am not *?oing to attri
bute any motives or any such thing 
as that on the part of the hon. Mem
bers.  Whoever might have  caught 
hold of it must have got it from some
body, and thereafter this must âve 
been published in the l̂ ss.  It is 
rather a strange thing if v/e ns rfts-t 
ponsible men are not able to keep this ; 
as secret.  This is not an ordinary! 
thing, and the hon. Leader of the 
House has not spoken in too  hnr.«;h I 
terms in referring to  this  matter. 
(Interruption)  No  hon.  Member  is 
irresponsible.  But unfortunately suffi
cient care and attention has not been 
paid or bestowed on this matter.

Shri H. N.  Mukerjee  (Calcutta 
North-East): As far as the publication 
in the Press is concerned it was one 
of our Members Mrs. Kripalani who 
brought up the matter as a question 
of privilege, and we repudiate entirely 
any responsibility for the  leakage. 
But when an item of news appears in 
the Press and in a newspaoer which 
is considered to be responsible in re
gard to a matter which agitates very 
fundamentally the principles of our 
patriotism, then surely the only way 
in which we can bring an unequivocal 
answer from the Government is by 
way of bringing it up  before  the 
Hou.se—the only  way  which  we

thought was possible and plausible for 
us. (Interruption̂ We have acted with 
a due sense of reiqponsibility, and we are 
very sorry that the hon. Prime Minis
ter has*gone out of his way to at
tribute to us motives of irresponsi
bility and all sorts of other  tilings. 
(Interruptions)

Shri N. C. Chatterjee: May we have 
a chance to explain?  We did not act 
and do not act in an  irresponsible 
manner.  The hon. Prime Minister un
fortunately lost liis temper but we do 
maintain that we iiave acted in  a 
responsible  manner,  with  full con
sciousness of our position, our privilege 
and our duty. In the Hindustan Timest 
a paper which has some reputation, is 
of some standing and has been main
taining some standards, the news ap
peared on the 6th December—̂and it 
was circulated by the PTI and was 
published in  the Hindustan Times 
and other papers all over the country. 
The relevant portion I shall read:

“Not six years have passed since 
India achieved her independence, 
and the man who is to swear alle
giance at the Coronation as India’s 
representative is the man who has 
spent as many years in a British 
prison for his leading part in the 
struggle for that independence.*’

We have not had any contradiction 
of this so far from the 6th December 
up till now.  Five days  ago a short 
notice question was sent but it was not 
answered, and nothing has been done 
so far.  Therefore, we thought it our 
duty to let the hon. Prime  Minister 
have a chance of repudiating it.  I 
want to know from the hon. Prime 
Minister what action he is p.oing to 
take against the paper which published 
this kind of ‘‘fantastic nonsense”, and 
what action he has taken or is going 
to take against the PTI for circulating 
this kind of news.

Shri Jawaharlal Nehru: May I say a
word, Sir?  The hon. Member opposite 
' has said something ̂ hich seems to be 
very extraordinary.  He said that this 
thing appeared in the newspaper.  I 
was not aware of it.  I regret to say 
that I do not perhaps read all  the 
papers very carefully. But when I saw 
It, I found that it is just an extract 
from an unknown newspaper, which 
has been given by the Hindustan Tim̂s 
or  the  PTI—an  unknown  German 
newspaper of the U. S. High Commis
sion at Frankfurt has said something 
which apparently has moved my hon. 
friend Mr. Chatterjee and others  to 
raise this adjournment motion.  And 
even if I had known it, that I should 
get excited over what an  unknown 
German paper says, is a thing which 
is patently absurd and false.
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Secondly, the hon. Member said ttiat 
this is the right and obvious course for 
him and his colleagues to adopt namely 
bringing in an adJoumm«it laotion, I 
wish to submit that this is not the 
right course.  It is a very very extra
ordinary and unusual  course.  A 
motion for adjournment is a very rare 
procedure to be adopted, wherever it 
is allowed in Parliaments, and it is 
allowed both on rare and important 
occasions, not to elicit information or 
to ask for a denial or affirmation. These 
are done by means of either questions 
or personal  approach  immediately. 
But to adopt a method of an adjourn
ment motion in order to get a denial 
of some statement in some Press is not 
a right course at all.  There rre ever 
so many other courses open.  I tliink 
motions for adjournment should  be 
treated, as you. Sir, have said, with 
far greater respect.

12 Noon

Shrimati Snebela Kripalaai: This is 
not an unknown German newspaper 
which has published this.  It is a 
German language newspaper...

Mr. Deimty-Speaker: Order, order.
Whatever it might be. in the opinion of 
the non Prime Minister, so far as this 
matter is concerned, he must he in the 
know of many papers which tre res
ponsible and very important in various 
places.  It is his business to get in
formed.  But so far as this matter is 
concerned, it has escaped not only his 
attention, but also the attention of all 
of us. then it must certainly be a very 
insignificant paper.

Shri Jawaharlal Nehm: No hon.
Member has even heard of that paper. 
{Interruptions)

Mr. l>epiity-Speaker: Order, order.
This is a matter which need not  be 
debated.  It is clear that this matter 
has appeared, for which there is ab
solutely no foundation.  So Car as the . 
hon. Îime Minister is concerned, he 
had absolutely no knowledge of it; if 
he had only known it he would have 
repudiated it as  strongly as  he has 
done now.  This matter need rot be 
pursued here any longer.

So far as the procedure for an ad
journment motion is concerned, I would 
like to repeat to hon. Members that an 
adjournment  motion  is  a  serious 
motion, a motion of censure against the 
Government.  For eliciting  infwina- 
ftion, there are other methods,  like 
short notice questions etc.  If no short 
notice questions are possible long notice 
questions etc. are tĥre. even without 
such formalities.  And this matter can 
be ascertained by'  various  other 
methods also.

In these circumstances, it is  not 
necessary to pursue this matter  any 
further.  I have taken due notice ot 
the matter that has appeared in the 
Press, in the Delhi Expresg today, and 
I will take such action as is neoessaxy 
I (to find out how exactly it has leaked 
Itout, and what steps ought lo be taken 
\ln that regard.

Dr. Lanka  Sundaram fVisakha- 
patnam): On a point of procedure,
The hon. Leader of the House said 
certain things about short notice ques
tions etc.. at the beginning.  I gave 
notice of a short notice question yester
day morning on this identical subject. 
We are at a very great disadvantage, 
and we do not know when and how 
and where the short notice question 
will be admitted.  What is the remedy 
for us? (InteTTvptions)

Mr. DepatŷSpeaker: Order,  order. 
Something comes to the notice of the 
hon. Member.  He thinks that it is so 
urgent and that ten days’ notice is not 
necessary.  It was given only yester
day, the office has to look into it and 
see whether it is in proper form etc., 
and then send it to the Minister and 
find out whether he will accept short 
notice or not. So even within 24 hours 
after giving notice of the short notice 
question, is it necessary for the" hon. 
Member to rush in with an adjourn
ment motion?  The notice of adjourn
ment motion was not given  today. 
(Interruption)  Hon. Member  cannot 
say that.  The short notice  nuestion 
was given, it was not answered, there 
was delay, and so he says he was fnrced 
to come here by way of an adjourn
ment motion.  That is the impression 
he has sought to create.  The fact? are 
different.  On the other hand before 
the short notice question was given̂ 
the adjournment motion came to my 
hands. Without thinking of the normal 
procedure for an adjournment motion, 
without ascertaining even whether it 
can be ascertained at close quarters as 
to find out whether the information is 
right or not, the hon. Member  has 
jtuî>ed into an adjournment motion. 
I would say generally—and particularly 
so far as this matter is concerned— 
that this is a little hasty step that was 
taken by the hon. Members.  That is 
wl̂ I refused to give my consent, and 
I do not think it is necessary to go 
further into this matter.

Dr. Lanka SuBdaram: I gave notice 
of my short notice question  before 
noon yesterday, and no  adjournment 
motion.

I>r. N« B« Khare: I gave notice of a 
short noticd question about this matter 
about six days ago. (Interruptions)
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Mr. Deputy*Speaker: Order, order.

Shri V. G. Deshpande (Guna): Six 
days before notice was given  about 
this question.

Shrimati Sucheta Krlpalani; Sir, I 
would request you to permit me a lew 
minutes.

Mr, Depaty-Speaker. What for?

Shrimati Sucheta Kripalani: Because 
so much aspersion is being flung at us. 
We are perfectly within our constitu
tional right if we bring in this motion. 
Kobody can compel us to go and seek 
clarification from a Minister before
hand.  If we do so it may be because 
of our personal relation with him.  I 
would also like to draw your attention 
to the fact that this has not been pub
lished in an unnamed and  unknown 
paper.  It has been published in News 
Zeitung, which is a German language 
newspaper of the United States High 
Commission at Frankfurt.  We have 
our diplomatic relations  with  the 
United States.  I want to know whe
ther the Government have taken any 
steps. ilnteTTuptions)

Mr. Deputy-Speaker: Order, order.

Shrimati Sucheta Kripalani: ...to ob
tain an explanation from the U. S. 
Government for the publication of such 
a false report.  With whatever little 
political experience I have got, I know 
that when a false or a wrong report
made regarding any matter of such 

importance, an immediate contradic
tion is issued.  This report appeared in 
the Hindustan Times and some  other 
important newspapers in the country 
on the 6th. Till today no contradiction 
has come forth from the Government. 
I am surprised and greatly pained that 
the Prime Minister has not thought it 
fit to issue a contradiction in order to 
clarify the situation but flings at us in
vectives and insults. (Interruptions)

Shri Jawaharlal Nehru: The  hon. 
lady Member is overcome by emotion 
and cannot see light. (Interruptions)

Mr. Deputy-Speaker: Order, crder.

Shrimati Sucheta Kripalani: I take 
a lesson from the  Prime  Minister. 
(Interruptions)

Mr. Deputy-Speaker: The House will 
now proceed with other business

Shri N. Sreekantan Nair (Quilon-cum 
Mavelikkara): On a point of informa
tion, Sir............

Mr. Deputy-Speaker: No information.

ceived the following letter from Shri 
Chimanlal Chakubhai Shah:

* *1 am sorry that I am unable to 
attend the session of the House on 
account of my illness.  I lequest 
that I may be granted leave cf 
absence during this session’*.

Is it the pleasure of the House that 
permission be granted to Shri Chiman
lal Chakubhai Shah to be absent from 
all the meetings of the House during 
this session?

Leave was granted.

LEAVE OF ABSENCE

Mr,  Deputy-Speaker: I have to in- 
form >hon. Members that I have re

CONSTITUTION (SECOND AMEND
MENT) BILL--contd.

Shri Altekar  (North Satara): 
terday I was dealing  with the point 
that the representatives who are sent 
to this House must be equipped with 
qualifications, . ability  and  also  a 
wider vision.  Here we have to  dis
cuss questions of  all-India  impor
tance, questions iike Planning which 
we have before us, from the aspect 
of the whole country and not mere
ly of here and there—of local im
portance.  We have to discuss heare 
questions of foreign policy,  defence 
and other matters of  country-wide 
importance and for this purpose, the 
Members who are returned  to this 
House must be equipped with quali
fications that are necessary for dis
charging their duties in these matters. 
From that point of view  the  consti
tuency that is desired is one which 
can look to these  matters from a 
broad  perspective.  If  we  have 
small  constituencies,  the  result 
naturally  is  that  the  persons 
who, in those small localities, are of 
greaW importance—from  the  local 
point of  view—̂ will be elected  and 
these lesser dignitaries are not endow
ed with the qualities of  looking at 
larger questions from a broader point 
of view.  If we restrict these consti
tuencies for representation  to  the 
House of the People, then there is 
the possibility that these persons of 
narrower vision who look  to  local 
matters will be returned to the House 
and not tnose wno, it is  desirable, 
should come here in this House.  The 
smaller the constituency then persons 
of local  importance  and  narrower 
vision are more apt to carry the voters 
alon̂ with them.  If we have a small 
constituency, say, if there is a consti
tuency of a taluka, then the  person 
who is known in that small area, who 
has considerable influence on account 
of his handling  questions  of  local 
Importance, is  likely  to  carry  the 
electors,  but  if  we  have 
a wider constituency, say, of the size 
of a district in these seven or eight
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telukas, he is not likel7 to be known 
to that extent. He will be known 
only in his taluka or small area and 
if he goes beyond that area, his per
sonality will not be so much known. 
But if there is a person who is en
dowed with greater intellectual qua- 
lifications« one who has got a wider 
vision and has worked in the field of 
social  matters  and  also  in  other 
services for the country, then he is a 
person who is known in that wider 
area and more likely to be returned 
than the person who has got purely 
local importance.  From  that point 
of view the larger the constituency— 
of course contact can be had, but not 
cf a restricted type—the greater the 
chance of persons of higher qualifica
tions and wider vision being returned 
to this House.  If  there is a small 
constituency, the  lesser  dignitaries, 
as I have already said, will be more 
likely to be returned to this House. 
Therefore, I say that the constituency 
must be of a size where such lesser 
dignitaries, lesser personalities,  will 
be eliminated.  Having such a larger 
constituency  as  we have  got—that 
of a district—we practically  arrive 
at the desired effect that we have at 
heart.

Then again there is another aspect 
and it is this.  The larger the consti
tuency, the less the chance for cor
rupt practice.  From that point of 
view also, such a large constituency 
as that of a district is more suited for 
representation to the House  of the 
People.

We are living in an age where the 
theory of relativity has  been  pro
pounded.  We are all conversant with 
it.  The idea of small or big is after 
all, a relative thing.  A rabbit  may 
appear small to an elephant but big 
to a mouse.  So what may  be big 
to countries like England or Switzer
land may be small to a country like 
India.  Ours is a bigger country with 
a bigger population.  Our  constitu
encies also must be proportienate to 
the size of the country and its popu
lation.  From this point of view also, 
I submit that the constituencies that 
we have arrived at—the size of near
ly a district—̂is the suitable one for 
representation in the  House of the 
People.

Then it is said that it is more ex
pensive in such big constituencies to 
Ught elections to the House  of the 
i People.  I submit that in a democra
tic country and in a democratic set
up of Statê it is not the individual 
wbo ficpits the Action, but  demo
cracy is based on party organisations

and parties are formed and they fight 
the elections.  From that  point of 
view, the fighting of  elections in a 
district is not a difncult thing in a 
country like India.  As a matter of 
fact, we have got our own experience 
in the last General Elections and we 
should not feel any difilculty in  con
ducting propaganda and having con
tact with the people in our constitu
encies.  So far as individuals  are 
rH>ncerned,  of  course, there  will  be 
difficulty for small  individuals  to 
fight the elections in these constitu
encies.  But those who are endowed 
with high qualifications,  persons of 
grêt service and great abilities find 
a place, and a place of honour, on 
the opposite benches.  Such  people 
will always find their place here in 
this House and there are no two opi
nions with respect to that.  But if 
there are  smaller  individuals  and 
smaller parties, then  certainly,  of 
course, they may not find a place in 
the set-up of a democratic  constitu
tion.  Of course, the country would 
not in any way oe the poorer for it. 
I do not mean any sort of criticism 
as against such individuals.  Nothing 
is farther from my mind  than to 
make any comment of that type.  But 
what is necessary  in a democratic 
constitution, is that elections will have 
to be fought on party lines and for 
that  purpose  district-wide  constitu
ency will not be in any way a greater 
handicap for being in contact  with 
the masses.

Then, another point that I  would 
like to advance in this respect is that 
formerly, before we adopted this Con
stitution of ours, under the Constitu
tion that was working at that time, 
there were only 144 Members in the 
lower House of the Central  Legisla
ture.  We have increased that num
ber by more than three times; and 
so far as the constituency is concern
ed, that constituency was seven to ten 
times larger than the  constituency 
under the new Constitution.  Wc have 
reduced it to one-seventh or one-tenth 
of its former size.  That is the size 
which is easily accessible to the Mem
ber who wants to go and have contact 
with the constituency and there should 
be no difficulty in going  there and 
learning first-hand the desires of the 
people, making them acquainted with 
>;diat is happening in this House and 
being in constant touch with the con
stituency.  That being so, I do not 
in any way feel that there is any sort 
of necessî for changing the consti
tuency that we have framed fai this 
respect only two years ago.  At the 
time of tte pl€KJti<m. we  ̂ n̂  feel 
any difficmty;  a  ̂ merely  knowing
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what Was the result of the census of 
1051 or mere knowledge of the exact 
figures of that time, should  not in 
any way mean that we should further 
alter them.  Therefore, I submit that 
the constituencies that we have de
vised need not in any way be material
ly changed than what  they are at 
present.

Then, what I have to state is that 
something was said with respect to 
the number of 500, whether there was 
anything sacrosanct with that parti
cular number.  I would like to say 
that there is nothing sacrosanct about 
the figure of 500.  No  arithmetical 
number need in any way be sacred. 
There is no sanctity to  any  number 
in mathematics.  What is of  greater 
importance is not the figure itself but 
the idea  underlying it, the  scheme 
that is behind it and what placed the 
number at 500.  That 500 was arrived 
at on the ground that there  should 
be a sufficiently large House for the 
purposes of such a big country but 
at the  same time the  constituency 
that would be returning its Member 
to the House should also be of a type 
and of a size that can easily send the 
Member to represent it.  Taking  all 
these facts into consideration,  that 
number of 500 was arrived at.  As 
against that, if it is suggested  that 
there  should  be a  smaller  consti
tuency, one-third or one-half of the 
size as it is now. then the House will 
be far bigger.  It will be unmanage
able and  unwieldy, as like a person 
suffering from  elephantiasis or  so. 
So, in order to avoid that, I am hold
ing both these things  together for 
consideration.  We know that  after 
properly looking to the  advantages 
and disadvantages, this  number of 
500 was arrived at.  When we  are 
discussing that question here, we have 
to see the ideology behind it and the 
scheme behind it.  It is  from that 
point of view that it has been arrived 
at after great deliberat̂'on and that 
need not be  touched.  If  after some 
ten years it is found that it is in some 
way rather difficult to have contact 
with the people, then the Members 
who may be fighting the elections at 
that particular time, should there be 
some Members on the opposite ben
ches who are able to get themselves 
elected to this House and also in such 
big numbers of their party as to oc
cupy the benches on this side, then 
they will at that particular time rea
lise that the scheme that was devised 
for this Constitution and the figure 
of 500 that was arrived at was really 
 ̂better and suitable one for the pur- 
pp$e of conducting the  business  of 
this Hotise aî also for  representing 
tĥ people  of this  country.  From

that point of view I submit that there 
should be no necessity  of changing 
this particular figure and  that the 
amendment that is suggested, namely 
of removing the upper limit should 
be accepted because in article 170(2) 
there is also no higher  limit \p the 
population that is laid  down there 
for the purposes of representation in 
the  Legislative  Assemblies  of the 
States.  So, by making this  amend
ment, we will be coming in a  line 
with the provision that is  made in 
article 170(2).  Of course, so far as 
the representation in the House  of 
♦he People is concerned, that will be 
in line with the principle that is laid 
down  there.  Under  these circum
stances. I submit  that the  motioa 
that is being placed before the House 
should be supported and we need not 
in any way tamper with lightly and 
in a haphazard and superficial  man- 
ner, the principle that was laid down 
after great deliberations in the Con
stituent Assembly.

With these few words. I  support 
the amendment that has been laid bê 
fore the House.

Shri P. Subba Rao  (Nowrangpur): 
This amendment is not really neces
sary and, at the same time. I  am 
feeling that the number of 500 need 
not be enlarged.  Part C States were 
given over-weightage and by certain 
adjustments,  notwithstanding  this 
amendment, that state of things may 
be allowed to continue.  It is .sugges
ted th?t so far as the territorial con
stituencies are concerned, there will 
be no change  practically  and that 
where the population is increased, the 
Member will have to address larger 
audiences and that will  not entail 
any inconvenience.  But. I  have to 
make one submission.  The constitu
encies are ba?«d upon population and 
not unon territory.  There arc consti
tuencies with an area of one thousand 
to one thousand five hundred square 
miles and there are very big constitu
encies.  My  constituency  is 6500 sq. 
miles in extent with a pojpulatlon of 
7J lakhs.  So. by not introducing this 
amendment—for the  population has 
really increased—there is a possibi
lity of the a<ea being diminished.  Tt 
is already too inconvenient to tour a 
constituency so very large and I am 
afraid that in. Rajasthan  also there 
may be bigger constittiencies, I mean 
so far as the territory is concerned, 
and so it will entail hardship  upon 
the candidates to tour very large areas.
I have alreâ submitted  that  the 
number 500 need not be in any way 
increase by not efTecUrig this amend- 
ment at all.
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Sluri N. Sam—a (Coorg): 1 bronest* 
ly feel that  most of the points  that 
were said against the amending Bill 
were out of place because I thought 
it was settled, as a matter of fact, be
fore the matter was sent to the Select 
Committee that the question of amend
ing part (a) of article 81  was not 
under consideration at alL  So, it was 
agreed that so far as the number of 
500 is  concerned,  it need  not be 
touched.  Then the only question is 
bow this number 500 should be ad- 

with the increased populaUon. 
The Government had  brought in a 
Bill with an upper limit and a lower 
limit and the Select Committee, after 
careful scrutiny, going through  the 
whole of the matter, to avoid a repe
tition of Xĥse amendments in future, 
have  very  carefully  worded  the 
amendment and stated that the upper 
limit should be removed and the re
maining part must be there.  They 
have suggested the removal  of the 
words, “not less  than one  member 
lor every 750.000 of the population**.

As my hon.  friend. Mr.  Altekar 
said, if in the future it is  found at 
any time that it is absolutely neces
sary that the number 500 should be 
increased or altered, a  separate Bill 
may be biought for that purpose and 
1 think that for the present this is 
outside the scope of this Bill now to 
discuss the question whether it should 
be 500 or more or less.  So, I submit 
that so far as the present Bill is con
cerned, the amendment that has be<?n 
made by the Select  Committee  is 
quite proper and I think that it should 
be accepted by all  sections of the 
House without any reference to the 
number of the House in the future. 
This amendment. I submit, should be 
accepted without any opposition as I 
feel that it is the b̂ t under the cir
cumstances.

Shri Raghubir Sahai (Etan Distt.— 
North  East cum  Budaun  Distt.— 
East): I rise to  support .the Bill  as 
it has emerged from the Select Com
mittee.  I remember that when this 
Bill was introduced during the last 
session by the hon. the Law Minister, 
Shri H. N. Mukerjae.  the  Deputy 
Leader of the Communist Party, made 
a powerful plea advocating that the 
Bill should be sent to the country for 
eliciting public opinion.  That  plea 
was accepted by the Government and 
the Bill was sent tor circulation in 
the country.  The opinions have now 
been received and  they are in the 
possession of every hon. Member of 
tne House.  From the trend of those 
opinions it appears that almost the 
entire country is of opinion that the 
number of 500 should not be ral̂ d

and the amendment, as has been pro> 
posed by the Govemxmnt, should bo 
accepted.  Both Shri h7 N. Mukerjee 
and the other  Opposition  Members 
who spoke on this subject on the pre
vious occasion had advanced the ar
gument that instead of article 81(1) 
(b), article 81(1) (a) should be chang
ed.  They said that that  would be 
in the fitness of things, and their sug
gestion was that the figure of  500 
should be raised, as according to the 
1951 census the population  had in
creased.  They also urged that  the 
Constitution* should not  be changed 
from time to time.  I admit that there 
is a lot of force in both the arguments. 
Nobody in this House, and much less 
the Government, is desirous of chang
ing the Constitution  from time to 
time.  We quite realise and  admit 
that the Constitution  should not be 
changed very easily and at very fre
quent intervals, but if we look at article 
81(3).  we  would  find  that  some 
change is inherent in the Constitution 
itself, for that provision runs  thus:

“Upon the completion of each 
census, the representation of the 
several  territorial  constituencies 
in the House of the People shall 
be readjusted by such authority, 
in such manner and  with erlecl 
from  such  date  as  Parliament 
may by law determine.”

It is within the knowledge perhaps 
of every hon. Member of this House 
that the last General  Elections were 
fought when the census figures were 
not available, and the President had 
to issue an Ordinance giving  certain 
figures  of  population  according  to 
which the elections had to  be con
ducted.  That order of the President 
is only applicable for three years after 
the commencement of the  Constitu
tion.  So. it is very necessary  that 
according to the Constitution  itself 
this amendment should be  brought 
before the House.  I quite realise the 
force of the argument that changes in 
the area and size of the constituencies 
should not be made from time to time, 
but when according  to the  census 
figures we find that the population has 
increased to a very large  extent— 
and every hon. Member would realise 
that the growth of the p̂ ulation is 
not in the hands of the Government 
or even expert planners—the amend
ment which has been  Introduced is 
quite logical and necessary.

With regard to the number also, I 
feel that the argument that instead of 
amending  article  81(1) (b).  article 
81(1) (a) may be amended has some 
force.  In connection with that arm- 
ment the Opposition Members  rcSdr
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to the analogy of the House of Com
mons.  They say that in England the 
House of Commons with a lesser popu
lation has got 640 Members.  Well, 
ao far as the argument is  concerned, 
it is all right.  But always to advance 
the analogy of the House of Commons 
in regard to our Parliament is not a 
very  sensible  proposition.  I  re
member that after the second world 
war was over and  there arose the 
question of the rebuilding of the House 
of Commons which had  been badly 
damaged during the war, there was 
some talk in high circles there that 
the new building should be so built 
as to accommodate all the 640 Members 
of the House of Commons, and I also 
remember that it was finally decided 
that the new Chamber for the House 
of Commons should  be  built of  the 
same size as the previous Chamber. 
Why?  The  argument  advanced was 
somewhat like this—that if they built 
a bigger House to accommodate  all 
the 640 Members, the Speaker  there 
would not be able to  exercise that 
amount of control which is necessary 
and requisite for managing a  House 
of that type.  The idea there was that 
the Speaker should be  able to see 
-each and every Member of the House 
and should be able to know where he 
is speaking from in the House, what 
his name is and where he comes from. 
If the size of the House was enlarged, 
then it was feared that the  House 
:might be reduced to a public meeting. 
So, the new building of the House of 
Commons accommodated  the  same 
number as the previous building did, 
and if there used to be an overflow of 
Members, they found accommodation 
either in the Lobbies or somewhere 
else.  So, I submit that  that argu
ment is not a very relevant or per
tinent one.  The  number  that  has 
t>een decided  upon in  our case, viz, 
500, is really the proper number for 
a sober and responsible body like the 
Parliament of this country.

Having regard to all these conside
rations and having regard to the fact 
that the census figures have disclosed 
a growth of the population  in the 
country and also bearing in mind the 
provisions in the Constitution, it  is 
quite necessary that this amendment 
should have been brought before the 
House.  By bringing in this amendr 
ment, as it has emerged  from the 
Select  Committee,  the  danger  of 
amending the Constitution from time 
to time has been obviated for the time 
being, because  the upper  limit of 
seven lakhs 50  thousand has  been 
done away with.  I submit by doing 
away with the upper limit, a greater 
amount of elasticity and latitude has, 
been given in determining the number 
of the population for the  particular 
constituencF*

I support this Bill.

Shri Siddaoanjapiia  (Hassan-CMk- 
magalur): The two important princi- 
i>les which the House  has agreed to 
are provided for in  article 81 (1) (a) 
and (c) oi the Constitution of India. 
Sub-clause (b) coming between these 
two, in my tiumble opinion, is neitner 
important  nor necessary.  At  first 
sight it might appear to  be a  litUe 
funny, but, i submit it is a matter on 
whicn  we  must  bestow  serious 
thought.

1 submit that what is provided for 
in sub-ciause (b), particularly the fix- 
ing up of the upper and lower limits, 
gives  us m the first place  a ready
made workable formula  vhich satis
fies  the two principles contained  in 
sub-ciauses (a) and (c).  Further it 
limits the scope of discretion  of the 
Delimitation Commission. Beyond that 
it does not serve any other purpose. 
Now, if this sub-clause (b) is regard
ed as important then that importance 
applies equally to both the limits, the 
upper and the lower.  If it is regard
ed as unimportant then also it equal
ly applies to both of them.

Now, in the amending Bill,  as re
ported by tne Select Committee, it is 
sought to retain only the lower limit 
without  any change, and the  upper 
limit is removed.  I submit it does not 
serve any useful purpose at all. If at 
all it is thought fit to allow any dis
cretion to the Delimitation  Commis
sion. then it is better to remove both 
the limits, or otherwise to fix up both 
the limits.  If we are  going to fix 
both the limits, then these two limits 
provided for m sub-clause (b), which 
were ail right in the context of things 
prevailing at that time, no longer hold 
good now. I submit that the ratio bet
ween the number of Members allot
ted to each territorial constituency and 
the population of that constituency as 
ascertained at the preceding  census 
shall be the same throughout the ter
ritory of India is the guiding  factor; 
the other guiding factor is the number 
of seats, to be provided  for in  the 
House of the People  which shall not 
exceed 500. If these  two factors are 
taken  into  consideration,  then  the 
average number of population  which 
a single territorial constituency should 
contain can be arrived at by dividing 
the population by the number of seats 
to be provided for.  Having the aver
age number of population for a single 
territorial  constituency  as the guid
ing factor, and as the central  figure, 
the Delimitation Commission will have 
to  make slight  adjustments  either 
downwards  or  upwards,  depending 
upon the peculiar geographical condi
tions of a particular constituency and



I*M  Coitttttutton (Second  10 DBOamR 19S2  itoMndmMit) BW 1M£

[Shri Siddananjappa.]

the  admiiiifitrative  divlsicms.  But, 
what is soû t in this Bill is to limit 
only the lower limit and to leave the 
upper  limit to the discretion of  the 
Ddimitation Commission.

Further, the population has now in
creased. If the lower limit is retained 
at what it is proposed to be now, then 
it will work as a disadvantage in de
limiting the constituencies, because it 
is far remote from the central figure, 
that is, the average number of popu
lation  per  territorial  constituency 
whidi will have to be taken into con
sideration in the  present  state  of 
things. Therefore, I submit t'.>at either 
we have to remove sub-clause (b) of 
article 81 (1) altogether, or if we want 
to retain it, we must retain it comple
tely, providing for both the limits; and 
if we are  going to  retain both the 
limits, then we must raise the figures 
hitfier than what they are now, as was 
proposed in the Bill originally  intro
duced.

Shri V. B. Gandhi (Bombay City.— 
North): Sir, you have done well yes
terday at the outset when this debate 
started  by»making  it clear to  the 
House that the whole of the article 81 
is not for discussion and also that ar
ticle 81, clause (1) (a) was noi refer
red to the Select Committee for its con
sideration. the consequence being that 
this House accepts the provision that 
lays down five hundred as the number 
of representatives in this House.

Now having granted this maximum 
number  of representatives  in  the 
House at 500. the whole business real
ly reduces itself to simple arithmetic. 
And yet this simple amendment that 
has been reported upon by the Select 
Committee has occasioned  this very 
prolonged debate. So far as  side 
of the House is concerned, it will be 
apparent  from the  many  speeches 
since  yesterday that this House  ac
cepts the recommendation of the Se
lect Committee.  The public  opinion 
wUch was elicited at the instance ^ 
the Opposition last session when the 
original Bill was moved,  that public 
Opinion also is overwhelmin̂ y in fa- 
voiur of retaining this maximum num
ber at five hundred and not chan̂ g 
tte  Constitution  fai  that  respect.
H that is  then our task today in 
this House is simpler.  And that î 
simply to.,try and answer if we can, 
Bf we certainly do want to,  tte ob
jections ridsed from the other side.

Dttrfng  the course  of the  dd>ate 
met  >e «̂ay

AAieriean 06n.  should not make It any more

stituUon and to the many amendments 
tot have been made to that Constltu- 

cannot be claimed that any 
Constitution can be inunutable. and 
certainly we do not want to make our 
Constitution immutable.  StilL let us- 
remember what has happened to the 
American Constitution and how often, 
it has been amended.  The Ameri
can Constitution is now almost or in 
fact a little over. 175 years clJ. There 
were about eleven  or tweĥe amend- 
ments, minor ones, in the  very  first 
two years of the passing of that Con
stitution.  And then, for the remain
ing 175 years of the history of that 
Constitution  the nimiber  of amend
ments is less than fifteen.  Less than 
15 amendments in 175 years. And that 
too in the case of a people  like the 
American people who have a reputa
tion of being a people always ready 
to discard old things and to adopt new 
things.

Now, what are the objections?  The 
objections are really exemplified, or 
rather I should say the iwo objections 
raised by the hon. Member Mrs. Renu 
Chakrav̂irtty really typify the gene
rality of the objections so far laised. 
\¥hat are her objections?  They are 
two. Mrs. Renu  Chakravurtty enter
tains an apprehension  that ̂ iih the 
removal of the upper limit we would 
be giving a blank  cheque to Govern
ment to increase the constituencies. It 
is very clear that having accepted five 
hundred as the maximum number of 
representatives in this House, that sets 
the limit to the size  of the constitu
ency by a simple arithmetical opera
tion. Therefore, there is !iot much sub
stance in this apprehension.

Then her second fear is that if these 
constituencies are made more numer
ous than what they are now, then it 
will make it difficult  to keep,  what 
she calls, the ‘‘living links”  with the 
people that we represent.  Let us re
member,  for one  thing, that  even 
though the population  may increase 
and the number of people in each con
stituency may increase, the area will 
remain the same.  That is one thing. 
Also, it is only natural to expect that, 
in course of time our means of com
munication  with our  constituencies 
are bound to increase.  There will be 
greater literacy,  there will be more 
reading of newspapers, there  will be 
more telephones,  more radios,  even 
perhaps television. So, with all these 
means of commtmication,  which are 
bound to incr̂ se  in course of time, 
 ̂ ateas remidnlng the same, a slight 
Ihcreaiifr in the number cf
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to keep,  ĥ£it she calls, the  living 
links Witt) our constituencletr

Then there is another aspect of this 
question, and that is we must not for
get that every citizen in this country 
is being taken care of by three diffe
rent levels of Government. First he is 
being taken .*are of by the Municipal 
Government:  then he is under  the
State Government; and fnally he has 
to look to the Federal  »;overnment. 
Therefore, it is nnt as if that in every 
case of his trouble or his every need, 
or in every question  concerned with 
Ws welfare, or in his every comîaint 
he has necessarily got to take it up 
to his Member of Parliament. At these 
various levels of Government various 
needj ol each citizen  \/iri be looked 
after.

Therefore* in view it all these con
siderations  I do nô Jiink there  is 
much foundation for ,he fears express
ed  by Mrs. Renu Chakravartty  and 
generally by the Opposition. I, there
fore. support the Bill  as it has been 
reported by the Select Committee.

Shri  S. V. Ramaswamy  (Salem): 
I suggest that the other Bill, namely 
the Delimitation Commission Bill, may 
also be taken up. If that is also taken 
up,  we  will  be able  to cover  the 
ground simultaneously.

Shri S. S. More  (Sholapur): How 
can we take two Bills simultaneously?

Shri S. V. Ramaswamy:  They are
allied.

Shri S. S. More:  Unless  he  can
quote  some authority from  Parlia
ment

Shri K. K. Basa  (Diamond Harb
our): I suggest that his speech may 
be recorded in the other Bill also.

Mr. Depnty-Speaker:  We  cannot
dovetail one Bill into another, nor can 
both the Bills be taken up simultane
ously. Evidently what he feels is that 
this Bill is not full of life,  flesh or 
blood.  It has only a single clause, 
and the main point is how far it is 
goincr to affect the delimitation of con
stituencies.  "rherefore,  if we pass 
this Bill and then take up the Delimi
tation Commission  Bill and then we 
And certain difficulties,  coming back 
to this Bin may not be easy. In these 
circumstances, if the rules permit, they 
may run together until the stage when 
we put to vote, so that hon. Members 
may make up their minds as to what 
they should do in relation to the one 
or the other, and so that they can get 
them  togefher  for wd
avoid any har'dsMp ta work. That iB 
what he evidently means.

Shri S. S. More: That aspect has al' 
ready been taken into account.  One 
Select Committee has gone into both 
(he Bills.

Mr.  Beinity-Speaker:  Emphasizing 
that aspect, the suggestion  that both 
should be considered  together in the 
House also seems to te  reasonat)le 
For my part I have no objection.  I 
find hon. Members are getting on lei
surely, there seems to ha’ve been suf
ficient discussion on this, and there is 
nothing more to say on this Bill—ex
cept what is going to  happen in res
pect  of delimitation.  Therefore,  if 
hon. Members have spoken sufficient
ly, I will allow this to stand over and 
start with the other Bill.  And what
ever difficulties arise may be adjust
ed between the two.  Particularly as 
it was thought necessary at an earliez 
stage that the same Select Committee 
should consider both the Bills, unless 
both are placed before the House and 
considered  before a final decision is 
arrived at, the House will not have the 
advantage of having referred them to- 
the same Select Conmiittee. I have no 
objection to this procedure,  the pro
cedure being not that  they are run- 
ning together, but we can stop at this 
stage and discuss the other Bill. When» 
the consideration stage of both is vot
ed upon, then the House can consider 
the respective clauses separately.

It is now five minutes to cne. After 
allowing one speech I will keep this 
Bill to stand over and the other Bill, 
namely the Delimitation  Commission 
Bill, may be taken up.

Shri  Raghavachari  (Penukonda): 
This Bill is to amend the Constitution. 
There will have to be the two-thirds 
majority. The other one is an ordin
ary Bill.  Why combine tne two?

Mr. Depaty-Speaker:  It is not a
question of majority  or  minority. 
Hon.  Members must make up their 
mind as to the implications, how it 
will be useful in fixing the number. 
That is why there was one Select Com
mittee for both the Bills.

Shri G. H. Deshpande (Nasik—Cen
tral):  I rise to support  the propo
sals placed before this House by the 
hon. Law Minister.  Yesterday in the 
evening one hon. Member from  the 
Opposition Benches in a very vehe
ment speech tried to oppose the mea
sure that has  been  discussed.  He 
suspected that there is an American 
hand behind it.  Some hon. Members 
in this House recently have started 
suspecting  American  hand  every
where.  I think it is due to the in
feriority complex of  some people in 
this country*  This country, five years 
before, bravely fought the f̂reedom’ŝ
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t>attle and won it ̂igainst heavy odds. 
Jt cannot be  cowed down  by any 
foreign power on earth.  Let that feor 
be not there. Neither Americans nor 
Russians can afford to play with us. 
The freedom has been won.  It  has 
been won on democratic lines and it 
Js going to be protected on democra
tic lines.

In the present democratic set-up of 
ours in this country, this House is not 
the only House which functions  as 
the representative of the people. Ours 
is a federal Constitution.  We  have 
jgram panchayats, we have  municipa
lities, we have State Assemblies and 
we have this House which functions 
for the entire country as  a whole. 
Naturally, there are questions of a 
l>roader point of view that are being 
.discussed nere whkn are only of all- 
India importance.  So« it is but in the 
Witness of things that we should have 
bigger constituencies than the consti
tuencies of the gram  panchayats or 
of the municipalities or of the  local 
b̂oards or of the State  Legislatures 
and if we have some big constituen
cies it will not be  very difficult for 
us to maintain contacts if we try to 
ô so sincerely and effectively.  For 
the present no doubt there are some 
constituencies  which  are  somewhat 
enormously big but that is  simoly 
due to the fact that we have got cer
tain reservations and reservations are 
to last for a definite period.  After 
that  we  will  have  almost  single- 
member constituencies and we will not 
have  the  bigger size  constituencies 
which we have for the  present in
certain circumstances.  So, that difRr 
oulty will also be solved and  there 
will not be too many districts  ad
ministratively disturbed on account of 
the constituencies.  It is due to the 
present provision for the reservation. 
Let us hope that there will be no need 
for reservations if we work hard for 
the backward classes and if the re
servations will go according  to the 
Constitution as they are likely to go, 
then there will not be bigger constitu
encies and it will be easy for us all 
to maintain contacts with our people. 
No doubt, we can leam much trom 
the constitutions  of other countries 
but let us evolve our own Constitu
tion in our own way.  Let us develop 
on our own  lines.  Let us  try to
follow that which will be good for us. 
Let us be rich with  experience  of 
others but do not be led away with 
that and that is why, taking into con
sideration every practical  aspect of 
-the question, I do think that tiie pro
posals that are before the House de
serve the support not only  of this 
ĵentire House but of the entire country.

Sliri Lokenatii Miahrm  (Puri>:  I
agree that the niunerical  strergth of 
the House of the People  should not 
be  increased and the reason why  it 
should not be increased has been well 
propounded by many hon.  Members, 
raose people who want that the nume
rical strength of the House should be 
increased, want it for the reason that 
this House should be more representa
tive of the people. If that is the v/hole 
consideration, I see no reason why this 
should be increased because India is a 
big country and an increase of some 
more Members could not make the re
presentation as perfect as they would 
like it to be.

But I am in disagreement with the 
report of the Select Committee. They 
have maintained the original figure of 
500 as the strength of the House. They 
iiave deleted the maximum ip article
81 (1) (b). They have oot thought it 
proper to increase the iiiinimum. This 
amending Bill is before ’-he House for 
the  fact that India's  population  is 
growing and since population is grow
ing, those two limits, lower and upper, 
should be changed  and adapted but 
unfortunately they have done away 
with the upper limit,  they have not 
thought it  proper  to  increase the 
lower limit.  In my opinion the lower 
limit should be increased because when 
you  assume that the population  of 
India is increasing, the minimum num
ber for one representation should also 
increase. Otherwise, it may be possi
ble that somewhere only five lakhs of 
people may have  one  representative 
and this will give a free scope to the 
Delimitation  Commission  to delimit 
the constituencies with certain amount 
of injustice because  there may be a 
constituency which will have only five 
lakhs of people and there may be con
stituencies which may have overmen 
lakhs of people or more. To avoid this 
contingency, the lower  limit should 
be increased. I, therefore, submit that 
the report of the Select Committee as 
only  deleting the upper  limit  and 
keeping the lower limit intact should 
be changed.

1 P.M.

I have tabled an amendment. I hope 
I will have time to speak on that score 
and for the present I should say tlwt 
fixing 500 as the  numerical strength 
of  the House of People  and at  the 
same time not increasing  the lower 
limit would do injustice.

Mr. Depatŷpeâ IJfs mil 
stand  over. The other  Bill will  be 
taken up after Lundi.

The {House then ^
Lunch mi Half Past Two  of  ^  
Clock.



re-o«*em5led after Lunch  wishes of this House.  We roust not
at Half Past Two of  the Clock. make it Impossible for anybody  to*

comply with the demands.

[Mr. Deputy-Speaker in the ChairJ Pandit Tlialnir Das Bharcava (Gur̂
gaon): May 1 make one suggestion, Sir?" 

------------- Previously, when cut motions were dis
cussed in relation to Demands,  the 
practice was that the Parties indicated 
to the Ministry and to the House the 
various cut motions on which  they 
wanted to concentrate their attention. 
Certain Demands were selected so that 
the House could concentrate its atten
tion :*pon them. I would like the same 
convention to be established now  so* 
that if hon. Members who have tabled! 
hundreds—if not hundreds, more than 
30 or 40—cut motions, were to select 
a few of them, the whole House would 
concentrate its attention upon them and. 
s.udy those subjects only.  It would 
b2 better for discussion also and a lot 
of labour of the Members will be saved̂ 
Otherwise, if all the 50 or HO cut mot
ions are moved and a desultory dis
cussion takes place without any other 
person replying to them or concentra
ting his attention on any one of them,- 
my fear is that we may not have a 
good debate  I would, therefore, re
quest you. Sir, to ask the gentlemen, 
or Parties concerned to select certain 
Demands and cut motions.  Previously,, 
we used to apportion time. That maŷ 
not be necessary now.  The cut mot
ions may be selected.

Shri Tyagi: Government would wel
come this suggestion.

Shri K. K. Basu: Naturally.

Mr.  Depnty-Speaken If it is not. 
natural, the other inconvenience will 
be ihis. We will assume that there are- 
50 or 60 cut motions.  If all attention 
is paid to one or two cut motions, the? 
rest will be guillotined.  There is a 
time limit.  In these circumstances,, 
the practice has been as was stated by 
Pandit Thakur Das Bhargava.  The- 
Whip of the Congress Party and the 
Whips of other Parties or Groups or 
Leaders of Groups may sit together and* 
find out what exactly are the items on. 
which they would like to concentrate 
their discussion within that periods andi 
leave others to be guillotined.  Other 
wise, some matter which may not be 
of the same importance in relation to 
other cut motions may take up  the 
whole time of the House and ôher cut 
motions may be guillotined. Hitherto, 
Leaders of the Groups  and Whip of 
the Government, used to sit together 
and choose the particular cut motions, 
so that the Ministers may also be en
abled to answer in detail, and the time- 
of the House may not be wasted.  So 
far as unattached Members are con
cerned, they may also sit together and- 
propose cut motions equal to  theic'
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The Minister of Revenue and Ex
penditure (Shri Tyagi): Witli your per
mission, Sir. I wish to  inform  the 
House that quite a large number of en
quiries are being made from me with 
regard to additional information on the 
supplementary demands.  That day it 
was decided that I should collect all 
the information required by the  hon. 
Members and supply them.  I circula
ted their questionnaire, so to say. to all 
the Ministries concerned and in res
ponse from them I have got a good 
bulk of information.  It will not  be 
possible for me. Sir. to go to the Press 
and get it printed.  May I have your 
permission. Sir, to pass on to the Mem
ber concerned full details cf whatever 
information was required by him.  If 
you permit me. Sir, I can pass it on. 
For the benefit of the other Members, 
I may place a copy on the Table of 
the House.

Shri K. K. Basu (Diamond Harbour): 
Why not circulate it?  It will be the 
collective knowledge of the House.

Shri Tyagi: It will not be possible; 
it will be difficult for me to circulate. 
If the same analogy were applied in 
the case of the annual Budget, the in
formation will become too ’rnlky.  I do 
not think it will be of much use to the 
Members.  I would, therefore, request 
your permission to pass on to the hon. 
Member the information on the points 
on which he had made enquiry.

Mr. Deputy-Speaker: May I suggest 
that instead of placing on  the  Table 
here, the other copy may be placed in 
the Library?

Shri M. S. Gurupadaswnmy (My
sore): Instead of one copy, it is better 
if the hon. Minister could place half a 
dozen copies in the Library.

Shri K. K. Basu: Quite a number.

Mr. Deputy-Speaker:  If the  hon.
Members  have  concentrated  their 
attention on a particular subject, in
formation on that point will be given 
to them. For the benefit of other Mem
bers, another copy will be there.  We 
ought not to go on making demands. 
As far as possible, we must meet the 
Government as they have met  the



[Mr. Deputy t̂ aknr]

jiumber. If they could  come to an 
agreement  U nothing is possible, we 
twill go on one after another and the 
law will take care of itself at  five 
’̂clock on the 12th. That has been the 
practice that has been adopted. 1 
would make that suggestion.  I leave 
it to the Members to do as they like.
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iDELIMn’ATION COMMISSION BILL

Minority
Affairs (Sliri Biswas): I beg to move:

“That the Bill to provide for the 
readjustment of the representation 
of territorial constituencies in the 
House of the People and in  the 
State Legislative Assemblies and 
for matters connected therewith, 
as reported by  the Select  C om- 
mittee, be taken into  considera
tion.”

Îr, if I may say so with respect, it 
IS just as well that you adjourned fur
ther consideration of the other Bill and 
ordered this Bill to be taken up. The 
two are, as you said, interlinked and 
possibly, after hon. Members have got 
the full ĉture before them,  they 
will be in a better position to exercise 
their votes as regards the other.

, The Delimitation Commission Bill is 
intended to set up a machinery v»tiich 
the Constitution contemplates for form
ing the various constituencies.  If you 
turn to article 81 of the ConstiUition, 
you will find, first of all, it Jays down 
the total number of Members. .

Mr. Deputy-Speaker;  In the report 
of the Select Committee, the first page 
comes after the second pa?e.  It is 
stitched wrongly.

Shri M. S, Gumpadaswamy  (My
sore): It is all right in my ĉpy, Sir.

Sbri  Biswas:  I  was referring  to
article 81 of the Constitution.  In sub
clause (a) of clause (1), the total mem- 
ibership of the House is laid down. The 
House of the  Peonle is to consist of 
not more  than 500 Members  duly 
elected by the  voters in the States. 
That is to say, this number excludes 
the Members who are nominated by 
the President under  the  provisions 
of the Constitution. In sub-clause (b) 
it  is  stated  that  for  the  purpose 
of  sub-clause  (a)  the  States 
ought to be divided  into  a  num
ber  of  territorial  constituencies 
and then the limits within which the 
number of Members to be allotted  to 
*«ach such;̂ constituency is to be  fixed 
are laid down. Then you come to sub
clause (c) which provides that the ratio 
between the number of  seats allotted 
<to each Constituency and the popular

tion ascertained  at the  last  census 
shall be, as far as possible the same 
throughout the Union. And then clause 
(3) provides that:

“Upon the  completion of  each 
census, the  representation of the 
several territorial constituencies in 
the House of the People shall be 
readjusted by such authority,  in 
such manner and with effect from 
such date as Parliament may by 
law determine.*’

It is this law which it is the objcrt 
of this  present Bill to  provide.  Tn 
other words, the Delimitation Commis
sion  Bill is  intended to  set up  a 
machinery which will readjust this re
presentation  which has  been neces
sitated by a. change in the population 
figure of the entire country.

On the occasion of the last General 
Election, the procedure was laid down 
in the Representation of the People Act 
1950. The procedure was laid down in 
section 13 of that Act, and it was this. 
There was an Advisory Committee set 
up in respect of  each of the Part A 
States and Part B States other than 
Jammu and Kashmir.  That Advisory 
Committee  consisted of not less than 
two and not more than seven Members 
of Parliament  representing the State. 
In respect of Part C States other than 
Bilaspur, Coorg and the Andaman and 
Nicobar  Islands, an Advisory  Com
mittee was set up  consisting  of the 
Members of Parliament  representing 
that State.  After the Advisory Com
mittees were soi up, the Election Com
mission,  in consultation  with these 
Advisory Committees, was required to 
formulate proposals as to delimitation 
of constituencies in respect of each of 
these States. And then, these proposals 
were to be submitted to the President 
for making orders.  And these orders 
were laid before Parliament after they 
were made, and Parliament was given 
the right to modify  these proposals. 
After such  modifications, these  pro
posals became final.  That was  the 
procedure.

This time a somewhat different pro
cedure is proposed to be set up.  In 
the light of the experience gained dur
ing the last elections, these modifica
tions have been suggested. If you have 
gone through tiie text of the Bill as it 
has emerged  from the Select  Com
mittee, you will find...

Mr, Deputy-Speaker: The principle 
of the Bill has been accepted. There
fore, whatever changes of importance 
have taken pkice in the  Select Com
mittee......
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Shri Biswas:...relate to the details. 

\ Hr. Bepnty-Speaker: These  changes
in main may be reierred to. The original 
principle of the Bill need not be refer- 
red to.

8hxi Biswas: 1 am coming to that I 
was only saying a few words by way 
of...

Shri S. S.  More (Sholapur):...pre
liminary remarjcs.

Shri Biswas:...preliminary remar̂  
to give the background—̂not that 1 am 
going to discuss them at all.

I am now drawing attention to the 
detail0i provisions  which have been 
made in the Bill as amended by the 
Select Committee.  And you will find 
that, first of all, it sets up a Delimita
tion Commission. There was no Delimi
tation Commission on the last occasion. 
Here the proposal is that there should 
be a Delimitation Commission consist
ing of three members, all independent, 
who have nothing to do with the Gov
ernment.  The Election Commissioner 
himself  would be one of the  three 
members.  The other two will be per
sons 01 judicial status and rank, either 
Judges of the Supreme Court or Judges 
of a High Court.  As the Bill stands, 
the  Judges may  be either  serving 
Judges or retired Judges.  Some objec
tion was  taken to the inclusion of 
retired Judges,  but then, the Select 
Committee  has allowed  the Bill  to 
8iand as it was introduced. Clause 3(1) 
4a) and (b) reads:

“(a) two memberŝ each of whom 
shall be a person  who is or has 
been a Judge of the Supreme Court 
or of a High Court, to be appointed 
by the Central  Government, and

(b)  the Chief Election Commis
sioner, ex-officio/'

It will be for the Central Govern
ment to nominate one of the Judges to 
be Chairman of the  Commission.  I 
hope the constitution of this Commis
sion as approved by the Select Com
mittee • will commend  itself to  the 
House because here we have got a Ijody 
absolutely  independent  which  will 
inspire  public confidence ana which 
may be trusted to act with the utmost 
impartiality in the  discharge of the 
responsible duties which will be com
mitted to it.

The question next arises as to what 
will be the functions of this Commis
sion.  The Bill as originally  drafted 
simply reproduced the language of the 
Constitution, viz., article 81 (3).  That 
is. the function was readjustment of

the representation of the several terri
torial constituencies.  Nothing was ex
pressly stated there regarding the de
limitation of  constituencies  although 
that was the most important part of the 
work which the Commission was ex
pected to perform.  Therefore,  what 
the Select Committee did was to maJce 
that point clear,  that it will be the 
duty of the Commission not merely to 
readjust the representation, but also to 
delimit the said constituencies.  You 
will find that in clause 4 of the Bill. 
The words: “ and to delimit the said 
constituencies*’ have been added at Uie 
end of the clause.

Then we come to the question of “as
sociate members.” On the last occasion 
we saw  there were Advisory Com
mittees.  Those  Committees were  to 
consist of Members  representing the 
diftereni  States in Parliament.  The 
object was to secure local knowledge, 
to ass Delate those who possessed local 
knowledge,  for the  purpose of  this 
work.  Under this Bill, it is proposed 
to secure that element by the process 
of co-opting associate members in each 
State.  These associate members would 
assist the Commission in the discharge 
of its responsibilities.  These associate 
members are to be drawn not meorely 
from the House of the People,’but also 
from the local State Assemblies

And then, as regards the number, the 
original number proposed was. not less 
than two, and not more than four. The 
Select Committee considered that the 
number was very inadequate, and that 
it should be increased.  The increased 
numbers are now to be found in the 
various sub-clauses of clause 5.  If it 
is a Part A State the number is to be 
seven.  Three of them are to be Mem
bers of the House of the People re- 
prej?enting that State, and four shall 
be members of the local Legislative As
semblies.  If it is a Part B State, then 
the total number shall be five, of whom 
two will be Members of the House of 
the People representing that State, and 
three shall be members of the Legis
lative Assembly of that State. If it 
is a Part C State having a Legislative 
Assembly,  thetoi there will  be three 
persons, one of whom shall be a Mem
ber of the House of the People repre
senting that Stated, and two shall be 
members of the Legislative Assembly 
of that State.  If it is a Part C State 
having no Legislative Assembly, then 
there> will be two persons who will be 
Members of the Houpe of the People 
representing that State.

Then the question arises as to who 
should appoint these associate mem
bers.  In so far as the members of 
this House are concerned, the nomina-
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lion should  be in the hands of the 
Speaker of the House of the People.
In so far as the mmbers who belong 
to the local Legislative  Assemblies 
are concerned, their nomination should 
be in the hands of the Speaker of the 
respective Assemblies.

A provision has been added as re
gards  tho time within  which these 
nominations  should be  made.  The 
Commission has got to start work as 
early as possible, and therefore it is 
provided that within one month from 
the date of coming into force of this 
legislation, the Speakers of the various 
Legislative  Assemblies should  make 
the nominations from among the mem
bers  of the  respective  Legislative 
Asemblies, and then  within a month 
thereafter, the Speaker of this House 
will nominate the  members of this 
House, who shall be associate mem
bers.

In sub-clause (4) of clause 5 it is 
laid down that none of the associate 
members shall have a right to vote or 
to sign any decision of the Commis
sion.  That does not mean that the 
Associate members shall have no right 
to submit any notes they may choose 
to submit stating their points of view, 
especially where they happen to differ 
from the members of the Commission.
That right will be there, but they shall 
not have the right to vote or to sign 
the final orders.  The final orders will 
be issued by and in the name of the 
Commission,  and the  responsibility 
for the same will lie on the members 
of the Commission alone.

Clause 7 lays down the procedure 
and powers of the Commission, and 
remains oractically as it was in the 
original Bill.  But two sub-clauses (4) 
and (5) have been added, to provide 
for  cases of differences of  opinion 
among the members.  It is laid down 
that in such a case, the opinion of the 
majority shall prevail, and acts and 
orders of the Commission shall be ex- 
Dressed in terms of the views of the 
majority.

Then a simple provision is made in 
suk>clause (5), to the effect, that in 
case of a temporary  vacancy or the 
absence  of  any member,  either a 
memt>er of the Commission or an as
sociate member, that will not affect 
the proceedings of the rest of the Com
mission, or the rest of the gi;oup of 
associate members.  And no act or 
Droceeding of the Commission or of 
any group of associate members shall 
oe invalid or called in question on the 
ground  merely of such  temporary

absence or of the existence of such 
vacancy.

Now we come to the most important 
clause of the Bill, which deals with, 
the manner of making  readjustment 
and delimitation.  On the last oc* 
oasion certain directions were given 
by the Election  Commission to the 
advisory Committees.  But that was 
not done under any statutory authority. 
Now for the first time in this Bill, it 
Is expressly laid down that the Com- 
mission,  sitting along  with the  as
sociate members,  shall proceed in a 
oarticular  way, and detailed  provi
sions are made in that behalf. I should 
like to invite the particular attention 
of hon. Members to this clause, be
cause this is the keystone of the whole 
structure.  It is provided that  the 
Commission, shall, in the first place,, 
proceeding, no doubt, on the basis of 
the census figures as required by the 
Constitution, determine the number of 
seats to be  allotted to each of the 
States in the House of the People, and 
the  number of  seats, if any, to be 
reserved  for Scheduled  Tribes and 
Scheduled Castes.  Of course, that is 
all  laid down in the  Constitution. 
Article 81(1), sub-clauses (b) and (c)̂ 
deal with the allotment of seats to the 
various  constituencies.  And article 
330(1) provides for reservation:

“SeatF shall be reserved in the 
House of the People for

(a) the Scheduled Castes:

b̂) the Scheduled Tribes except 
the Scheduled Tribes in the tribal 
arms of Assam: and

(c) the Scheduled Tribes in the 
autonomous districts of Assam.**

Article 330(2) then provides that:

“The number of seats reserved 
in  any state for the  Scheduled 
Castes  or the Scheduled  Tribes 
under  clause (1) shall bear,  as 
nearly as may be, the same propor
tion to the total number of seats 
aUotted to that State in the House 
of the People as the population 
of  the Scheduled Castes in  the 
State or of the Scheduled Tribes 
in the State or part of the State, 
a.̂ the case may be, in respect of 
which seats are so reserved, bears 
tn  the total  population of  the 
State.”

It is accordingly said that  regard 
must  be  had  to  the provisions of 
articles 81 and 330 in assigning the 
number of ̂eats to be allotted to the 
various constituencies
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Then a similar provision is made as* 
te|[ards  the Logislative  Assemblies, 
and there the Commission has to fol
low  cor-esponding provisions in the 
Constitution relating to the Legislative 
Assemblies  namely articles 170 and 
332

There is one other important provi
sion. namely that the total number of 
seats assigned to the Legislative As
sembly  of a State should form  an 
integral multiple of the total number 
of seats allotted to that State in the 
House of the People.

As regards Part C States, an express 
provision has been made  regarding 
three of the States. Manijjur, Tripura, 
and Cutch, which have no Legislative 
Assemblies.  It is laid down that no 
reduction shall be made in the number 
of seats in the House of the People at 
present allotted to any Part C State 
which has no Legislative Assembly.

Then comes the question of distri
buting these seats to the various cons
tituencies.  That is provided for  in 
sub-clause (2) of  clause 8.  Leaving 
aside Jammu and Kaslimir. it is pro
vided.  that  the  Commission  shall 
distribute  the seats  assigned to the 
Legislative Assembly of each Part A 
State, and of each Part B State, and 
the seals allotted to the Legislative 
Assemblies of certain  Part C States 
under section 3 of the Government of 
Part C States Act. 1951, to territorial 
constituencies and then delimit them 
m accordance  with the provisions of 
the Constitution.  And certain direc
tions are given to the Commission as 
to how they should proceed in maldng 
these delimitations. Some general rules 
are laid down, rules very similar to 
the directions which were  actually 
given by the Election Commissioner at 
the time of the last General Elections.

the con-
t̂uenciessHalTbê nĝ ^

3 PJSfi.

Shri Barman  (North  Bengal—̂ Re- 
r̂ved--Sch.  Castes):  And  Coocii-

Shri Biswas: Yes, Cooch Behar. and
not Dinajpur.  It was not possible to 
separate this area and to form more 
than one constituency.  Jalpaiguri, for 
instancê  was a  district where  the 
majority of the population belongs to 
the Scheduled Castes.

Shri Barman: And Scheduled Tribes
also.

Shri Biswas: And Scheduled Tribes 
as well.  That is the only three mem
ber  constituency, I suppose, in the 
whole of India.

Shri G.  H.  Deshpande  (Nasik— 
Central): No, Sir.  There is anothw 
constituency having three members, in 
Nasik—Nasik-Igatpuri constituency, as 
it is called, in Bombay State...

Shri Biswas: Was it due to the pre
ponderance of the Scheduled......

Shri  G.  H.  Deshpande:  The
peculiarity is that Nasik taluka has a 
very large number of Harijan popula
tion  and the  Igatpuri taluka  has 
enough  number of backward  class 
people, that means, backward tribes, 
but not enough for having a consti
tuency by itself.  That was the diffi
culty.  So the  âsik-Igatpuriûflnstî

Scheduled—Iribps, tsgj>gn̂ Ber  con-
to  ̂pFbridgd,r̂

pecause on?̂seat will be rw&ved for 
the Scheduled Castes or the Scheduled 
Tribes, and the other one will be  a 
wneral  seat.  In the  Stater of West 
Bengal, there is one constituency—’ * 
Nôrth Begfal—»wherp thf

'pther  thrê member constituency, in 
Bombay State.  I also represent that 
constituency.

Shri Biswas: I was mistaken then. 
My idea was that there was only one 
three-member  constituency and  that 
was in West Bengal. The Select Com
mittee has made no provision for a 
three-membered constituency.

Shri Gadgil (Poona Central): The inr 
justice in that case is that if there is 
one single-member constituency entitled 
to  elect  a  Scheduled  tribe  or  a 
Scheduled Caste member, then the non- 
Scheduled  Caste and  non-Scheduled 
Tribe voters go absolutely unrepresent
ed.  Therefore, what the Constitution 
has laid down is that in such a case 
there  must be two-member  const!' 
tuency.

Shri Biswas:  What is contemplated̂ 
in the Select Committee’s recommenda
tions is that there might be a single- 
member  constituency in which that 
single-member  would  be  a  persoa 
helonein?r to the Scheduled Castes or 
Scheduled Tribes.

Shri GadffU: In that case, the other 
people will go unrepresented.



7 Delinutation Commisiion 10 DECEMBER 1952 Delimitation CommiMion 2aOS
Biu mu

Mr. Deputy-Speaker:  there is a
majority of Scheduled Castes”—̂that is 
the proviso—̂then it may be a single- 
member constituency. In any case they 
will succeed.

Shri Gadfil: II there  is a  majority 
of 51  per  cent,  belonging to  the
Scheduled  Castes  and  Scheduled
Tribes, then the 49  per cent of voters
belonging  the non*Scheduled Castes
and non-Scheduled Tribes will go un
represented.  When  you combine the 
two, there is a chance for everybody 
getting some representation.  This was 
really discussed at that time and it 
was agreed that in such cases there 
should he two-member constituencies.

Shri  S.  S.  More:  Does my hon. 
friend  mean to  suggest that  the 
Scheduled Caste man cannot represent 
the intereBts of the  non-Scheduled
Caste communities?

Shri Biswas: I was going  to point 
out that in such a case it would be 
really a joint-electorate, so to say, and 
the Scheduled  Caste member or the 
Scheduled Tribe member and the non- 
Scheduled  Caste  or  non-Scheduled 
Tribe members will have equal chance. 
It all depends upon how many votes he 
can collect.  No doubt, where there 
is  a  preponderance  of  Scheduled 
Castes or Scheduled Tribes, the chances 
are that a member of the Scheduled 
Castes or Scheduled Tribes will get in 
(Interruption).

The provisions which the Select Com
mittee have made in this Bill are these: 
First of all, (a) they say that all con
stituencies  shall  be  either  sinfde- 
member constituencies or two-member 
constituencies, thereby excluding three- 
member constituencies  by implication, 
though not in so many words,  (b) 
wherever  practicable, seats may be 
reserved for the Scheduled Castes or 
for the  Scheduled  Tribes in single
member  constituencies.  The  words 
•wherever oracticable’ were added on 
imrpose.  Then  (c) in  every  two- 
member constituency, one seat shall be 
reserved  either  for  the  Scheduled 
castes or for the Scheduled Tribes and 
the other seat shall not be so reserved. 
Then (d) they say that the principle of 
concentration  should be followed as 
imr as practicable: '̂ Constituencies in 
wtiich a seat is reserved either for 
tbe  Scheduled  Castes  or tor  the 
Scheduled  Tribes shall,  as far bm 
practicable, be located in areas in which 
the  population  of  the  Scheduled 
Castes or, as the case may be, of the 
Scheduled Tribes is most concentrat
ed.̂ Then, (e) there is a general rule 
anpUcable to all constituencies, that in 
forming  these constituencies  regard

shall be had to  administrative con
venience, to physical features, to con
venience of communications and so on* 
and we must try to have  compact 
areas as much as possible.  That is 
in sub-clause (e): “All  constituencies- 
shall, as far as practicable, consist of 
geographically compact areas, and in 
delimiting them, regard shall be had 
to  physical  features,  existing 
boundaries  of  administrative  units* 
facilities of communication and public 
convenienoe.” These are general direc
tions.

Then the question is about publica
tion ot the proposals of the Commis
sion.

Shri Barmaii: May I just ask about 
one point? Does this word ‘practicable* 
also mean that even in a constituency 
where there are less than 50 per cent 
or even less than 40 per cent, of any 
of these people. Scheduled Castes or 
Scheduled  Tribes, then in that case 
also the Commission will be entitled to 
make it a single-member reserved con
stituency?  If not. the same difficulty 
will arise in a marginal constituency 
as the hon. Minister pointed out.  The 
word 'practicable’ is rather vague.

S î Biswas: What I Raid was that 
there might be a single-member con
stituency. ..

Shri Bamiaa: What is meant by itT 
Does it mean that in a constituency 
where the number of Scheduled Castes? 
or Scheduled Tribes is less than 50 
per cent, or only 40 per cent., this will 
authorise the Commission in such a 
case to reserve that constituency as a 
single-member constituency?

Shri Biswas: First of all, the Conv- 
mission will determine what and where 
special representation will have to be 
provided  for Scheduled  Castes  and 
Scheduled  Tribes, and they will allot 
the number  of seats.  After that is 
done, the question will be how the 
seats  are to be actually  distributed 
among the various constituencies. Now» 
it is suggested that reservation should 
be made in a constituency where there 
is a concentration of Scheduled Castes 
people or Scheduled Tribes people. At 
the same time it will not be fair to 
concentrate reservation for Scheduled 
Castes in  one particular area, but it 
should be distributed in different areas 
of the State.  In other words, consti
tuencies in which provision is made 
for these  reserved seats .should be 
located not at one place, but in scat
tered areas.

JNirl Banuui: I want to elicit what 
is meant by the word *practicablflf io 
sub-clause (e). '
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llhri  Qvdinarily that will not
be so.  A single-member constituency 
will be a general  constituency, and 
tbere  will be no reservation  there. 
Where you have got to make reserva
tion, it will be a double member con
stituency.  But there may bcJ one or 
two cases in which even a single-mem
ber constituency will be earmarked for 
Schedul€id Castes or Scheduled Tribes.

Shri Barman: Is it contemplated that 
a particular constituency which has a 
single member reserved seat will have 
to have at least more than 50 per cent, 
of that community?  That is the prob
lem.

Shri Bisw»s: That is a matter which 
will have to be decided by the Com
mission, and no direction is given as 
to where it should be more than 50 
per cent, or 50 per cent, or less than 
that. The point is, where these classes 
are required to be  represented, well, 
such  representation may be provided 
even if it means that the constituency 
will not have a general seat but only 
nne reserved seat.  That is all that is 
’neant.  The rest of it is actual imple
mentation,  and that  is left to  the 
Delimitation Commission itself, having 
regard to all the facts.  Ordinarily, 
where the Constitution requires such 
representation, the constituency will be 
a two-member constituency.

Shri Barman: Sir. I will take a few 
minutes.  I want to put a  question 
directly so far as the  North Bengal 
constituency is  concerned.  I was an 
associate member last time along with 
the Election Conunissioner.  What we 
found is this.  In North Bengal, there 
are three districts and the three  dis
tricts are partly forest and commimi- 
cation is very difficult and they are 
absolutely cut off from the rest of West 
Bengal.  There are hundreds of miles 
of Pakistan territory in  between the 
main body of West  Bengal and that 
part.  It is mainly in the district of 
Jalpaiguri that there is  concentration 
both of Scheduled Castes and Schedul
ed Tribes.  Two seats were reserved 
for Scheduled Tribes; one was given 
to Midnapore. And there was no other 
area in West Bengal and it should be 
given to Jalpaiguri.  Similarly, there 
was  the  biggest  concentration of 
Scheduled CasteHs in North Bengal. In 
all fairness it should  not have been 
avoided and it should be given to the 
same district of Jalpaiguri for Schedul
ed CastdB al9o.  There can be only 
three constituencies and no more and 
Jalpaiguri was in the  middle part, 
Darjeeling  at the  top and  Cooch- 
Behar at the bottom. And the> general 
instruction was that whenever there is

a reserved seat, another general seat 
should be tacked on to it so that both 
the  Scheduled Caste  people or  the 
Scheduled Tribes people and the i>eople 
belonging to the general  community 
should get a chance.  But, it was not 
possible to do it here.  Some parts 
could  have been carved out  where 
there was concentration of Scheduled 
Tribes or a concentration of Scheduleĉ 
Castes but in no case could it be found 
that any such area  could be carved 
out which contained more than one- 
third of any of these reserved com
munities.

Mr. D̂ afty-Speaker: Cannot the hon. 
Member reserve all thctee to his speech? 
As the bon. Member knows, the hon. 
Minister has got the right of reply and 
if there is to be interruption no speech 
could be complete.

Shri  Barman: Therefore,  I asked 
your permission, Sir.

Mr. Depufty-Speak̂: I did not think 
that the  hon. Member would  take, 
contrary to all rules and regulations, 
so much time to start a speech straight
way.  All that  the hon. Member is 
meaning, as was said by Mr. Gadgil, is 
that there must be  provision for a 
threomember constituency also where 
it may be necessary to have reserva
tion for a Scheduled Caste as w  ̂as 
a Scheduled Tribe seat.  That may be 
added if it is found  convenient or 
necessary, providing, as in the case of 
a two-member constituency, one shall 
be reserved for a Scheduled Caste, and 
one for a Scheduled Tribe, if it is found 
necessary—of course, subject to what 
the hon. Minister is going to say hav
ing regard to the previous exp̂ience 
and all that-

Shri Biswas: We had in view the 
special case of the North Bengal dis
tricts so far as representation in this 
Houses is concerned.  There are diffi
culties no doubt and we have got to 
do something for that.  And as I was 
now explaining to the House......

Mr. Depaty-Speaker: And the Nasik
constitucticy also.

Shri Biswas: I shall find out the 
exact position with regard to the Nasik 
constituency because I was not aware 
that that was a throe-member consti
tuency.

Then  coming to other  questions; 
about the publication of the decisions 
or proposals of the Delimitation Com
mission. there shall be publication at 
two stages.  First of all, the conmiis* 
sion will come to certain tentative con
clusions and these will be given publi
city.  Then they will b̂ examined by
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the public, and objections and sugges- 
Uons wiU in lact be invited Irom them 
by a specific date. After that there will 
be a  public hearing  or hearings of 
these objections and suggestions.  Any 
one can then appear there ard support 
the views which he has already pre- 
seuted to the Commission.  The Com
mission shall thereafter pass their final 
orders.  Now the Bill provides that the 
Commission shall publish, Arsi. their 
p̂ posais iu respect of the determina
tion of numbeirs under sub-clause (I), 
and  then again their proposals  in 
respect of the distribution of seats and 
delimitation  und̂ sub-clause (2)  of 
clause 8.  If there is any  dissenting 
proposal by any associate member, this 
will also be published if that member 
so desires and these will he before the 
public.  Of course, thd ilnal decision 
will rest with the  members of the 
Commission alone.  So, these are the 
main provisions of the Bill, as amend
ed by thct Select Committee.

I do not think. I need take up the 
time of the House now at this stage 
with any further elucidation of these 
proposals.  After the final orders have 
been made by the Commission, suppose 
any obvious errors come to light, well. 
tiQW are they to  be rectified?  It is 
provid«l that within six months, if any 
such accide»̂*̂n'  lips are found, they 
can be reviseu by the Election Com
missioner.  who shall also take the 
opinion of any members of the Com
mission who may bd available at the 
time.  That is all that I need say at 
this stnge.

Mr. Oepoty-Speaker: Motion moved:

“That the Bill to provide for the 
read iustment of thef representation 
of territorial constituencies in the 
Hou.<e of the  People and in the 
State  Legislatives Assemblies and 
for matters  connected therewith, 
as reported by the  Select Com
mittee,  be taken into  considera
tion.”

Shri Dabhi (Kaira North): I rise to 
make a few observations with regard 
to certain amendments which are mirde 
by the Selê  Committee.  I would, 
fir.st of all, refer to new sub-clauses 
2(b) and (d) of  clause 8.  These two 
Fub-clauses read as under:

*‘(b> wherePver practicable, seats 
may be reserved for the Scheduled 
Castes or for the Scheduled Tribes 
ini singlcMnember constituencies;*"

**(d) constituencies in which a 
seat is  reserved either for  the

Scheduled  Castes  or  for  the
SohuJuled Tribes shall, as far as 
practicable, be located in areas in 
which  the  population  of  the 
SchduleH Castes or, as the case 
may be, of the Scheduled Tribes Is 
most concentrated;**

My  suggestion is that no  single- 
member constituency in which a seat 
is reserved either for a Scheduled Caste 
or a Scheduled Tribe be made unless 
the population in that area either of 
the Sclicduleri Castes or of the Schedul
ed Tnbc.'i is a substantial majority. In 
the first place the fact that the popu
lation  of the Scheduled Castes  or 
Scheduled Tribus in a particular area 
is niôi concentrated  in a particular 
area, does not mean that the popula
tion forms a majority in that area.  I 
shall illustrate my point by giving a 
concrete example.  In my Kaira dis
trict in Bombay Statu, one seal is re
served for the Scheduled Caste people. 
The population of Scheduled Castes in 
my district is only about 6-7 per cent, 
ol thu total population.  There is no 
lalaka wherein you have a  majority, 
not to say a substantial majority, of 
Scheciuled Cn.<;tes.  Thore is only one 
taluka where you have a large num
ber of Schedule Castes, and mind you, 
this is one taluka out of ten talukas. 
Its name is Cambay taluka and there 
the total population is one lakh and 
35 thousand, out of which the popula
tion of the Scheduled Castes is about 
1.3.000.  So, even here the Scheduled 
Castes do not form a majority.  Yet, 
for the purpose of the one reserved 
seat, it can  said that in this Cambay 
taluka the population of the Schedul
ed Castes is most concentrated.  Ac
cording to the present proposals, if we 
read sub-clauses 2(b) and (d) together 
the position  would be that in this 
Cambay taluka. only one singlê mem- 
ber constituency  may be formed and 
the seat for the Scheduled Castes may 
be reserved here.  But this would be 
den3rin?? Justice to the non-Scheduled 
Caste people.  So, whatever may be 
the Intention of the Select Committee 
when they say that single-member con
stituencies may be  formed In areas 
where the  Scheduled Castes or  the 
Schedtiled Tribes are most conc«ntrat- 
ed, the position is not clear and my 
suggestion is that it should be clearly 
stated that wherever it is necessary to 
do  so, sinjfle-member  constituencies 
mav be formed for the reservation of 
seats for Scheduled Castes or Schedul
ed Tribe*? only  where these  people 
form a very substantial majority.

T woutd tflve you  another instance 
Where a sin̂ e-member  eonstfttwioy
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has been constituted  for the purpose 
of reserving a seat for the Schaduled 
Tribes.  I refer to the single-member 
constituency  in Panchmal district by 
name NeswadL In the present Neswadi 
constituency for the ^mbay Legisla
tive Assembly the position is that there 
are iAiMMIĴ heduled Tribes while the 
population of the non-Scheduled Tribe 
people  is 72.0ffl̂  Still, the  single- 
member coBBTTtuen̂ for the reserva
tion of a seat for the Scheduled Tribes 
tias been  formed here and there is 
great dissatisfaction among the non- 
SchcJduled Tribe people who are more 
educated and more advanced and who 
are in the majority and have actually 
no representation whatsoever. There
fore, my suggestion is. as I have al- 
leady pointed out, that if single-mem- 
ber constituencies are to be formed for 
the reservation of seats for the Schedul
ed Tribes or the Scheduled Castes, they 
should be formed only in areas where 
these people form a very substantial 
majority.

Mr. Depaty-Speaker:  Is  it not one 
of the recommendations of the Select 
Committee?

Shri Dabhi: No.  Sir.  The Select 
Committee use the words “most con
centrated” and I want them to be sub
stituted by “a substantial  majorlty*\ 
That is why I have given you example 
to show how cases may exist wherein 
these people may be most concentrated 
and yet they may not form a sub
stantial majority.

An Hon. Member:  That would not 
do justice to the Scheduled Castes.

Shri Dabhi: If my suggestion is  ac
cepted, it would do no injustice to the 
Scheduled  Castes or the  Scheduled 
Tribes.  Even if a double-member con
stituency is formed, they would get 
their seat there but then It would give 
representation to the other people also. 
I. therefore,  repeat that  unless the 
l̂ heduled  Castes or the  Schediiled 
Tribes form a vast majority in a parti
cular area,  no single-member consti
tuency should be formed there.

Then I would refer to  sub-clause 
(2)(e) of clause 8. This provision says 
that in delimiting constituencies regard 
shall be had among other th^ to 
existing boundaries of  administrative 
units.  That tneans that if any change 
in the existing boundaries of adminis
trative units is made, it shall not be 
taken into account in ddimitlxur ^  
constituencies.  In mv opinion, wera 
is an absolute necessity for immediate 
reconstruction of several of the preamt 
administrative  units,  especially  the 
talukas, for a Just and proper delimi

tation  of  several  Assembly  ccmsti- 
tuencies.* Left me illustrate my point 
In forming Assembly constituendes, a 
tew villages from one taluka are taken 
out and added to another taluka for 
tiie purpose of forming a constituency. 
My suggestion is that this should not 
be done. I would give you one example. 
In my district, there is one Balasinor- 
ciim-Part-Kapadvanj constituency. This 
constituency has bocn formed  by tak
ing all the villages of Balasjnor and a 
few villages of the Kapadvanj  taluka. 
The result is that people of the few 
villages which have been added on to 
this constituency from the Kapadvanj 
taluka have no chance of being proper
ly  represented, because  always the 
voters in the other constituency are 
far greater than the voters in those 
few  villages.  Here again there  is 
êat  discontent among the  people. 
You may ask what is the remedy? My 
suggestion is that all  geographically 
contijSTuous talukas should be reconsti- 
tutod !n each district in such a way 
ĥat either there should be a smgle- 
member constituency formed, or if the 
taluka is a big one, then one double- 
member or two single-member consti
tuencies should be formed.  If this is 
done, it would give satisfaction to the 
people.  Otherwise, it is not advisable 
or proper to take only a few villages 
and add them on to the other taluka for 
the purpose of forming a constituency. 
I sui?ffc*5t that the Central Government 
should advise the State Grovemmento
reconstruct all the tahikas  on the 

lines suggested by me.  There would
no nrnrtirol  dî niltv in effecting 

this readjustment of the talukas.  If 
this is done, there would be no dis
satisfaction as there would be no neces
sity to tack one some villncres from one 
taluka to another for the purpose of 
forming a constituency.

I hope  (Jovemment Wttt take my 
suggestion into consideration and also 
accept the  amcftidmenfs I have given 
hotice of to give effect to these sug
gestions.

Shri Barman: I was liwt going to 
cite a case so that hon. Members of 
this House......

Mr. Deiraty-Speaker: May I make a 
suggestion.  I  leave it to each hon. 
Mem  ̂to present his point of view 
in the manner he chooses beist. But it 
would be tiseful if the hon. Members 
first sar what their point is and then 
ddbdrate it.  What is it that the hon. 
Member wants.

Shri Barman: I have on ttiat clause 
given notice of a small  amendment 
authorising  the  Commission  in
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excci>U<mal  cues to mate a apedal 
provision,  that is to say if  the Oooi* 
mission while doing their duty accord
ing to the provisions laid  down in 
clause 8(2)(b) finds any  Insitperabto 
difficulties, in that case they may 
their discretion be able to suggest tiM 
creation  of a  three>member consti* 
tuency.

Mr.  Depaty-Speaker:  When  it  is
laid down by the law that then can 
be single-member or doublfrmember. it 
is not possible that they wHl go to 
four or five-member constituencies.
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Shrl Barmaa: They may lay it down 
that  in special  circumstances,  they 
may go up to three-member consn* 
tuendes.

Mr.  Depaty-Speaker:  Is  it  inevit
able?

Shri Barman: If  in  the process of 
delimitation by the Commission, with 
the advice of  associate members of 
that State, the Commission  consisting 
of high-powered  people drawn from 
the Bench of the  Supreme Court and 
the ingh Courts, in their  dlscretian 
recommend that this is unavoidable, 
in  that  case  three-member  consti* 
tuencies may be created. I hav« given 
notice of an amendment to this effect

I may say a few words to illustrate 
my point.  In the actual ooeration of 
d̂ mitation we* experience insuperable 
difficulties in the case of North Bengal 
Parliamentary Constituency.

Mr. Depaty-Speaker Does  it  still 
exist?

Miri Bannan: It still existe.  North 
Bengal is cut of from West Bengal. It 
is bounded on the north by Nepal and 
Bhutan and on the southern side by 
the Pakistan terrlt̂ . It has absolute
ly no connection with West Bengal.

Dr. Ban SuMmc  Siagfa (Shahabad 
South): Merge* it with Bihar.

ffliri Barmaa: There are only  small 
links on the western side with Bihar 
and on the eastern  side witti Assam. 
Otherwise, it has  absolutely no touch 
with India at all  That is ther special 
circumstance. According to the popida* 
tion they are entitled to three members. 
Just th the middle part of this area 
both Hh» Scheduled Castes an<̂ Srhedul* 
ed 'Mbes are concentrated. While con
sidering the reservation of seats botti 
for the Scheduled Tribes and for fbe 
Scheduled  Castes  throû out  the 
whole district of Bengal, it was foiond 
that this area was entitled to one re

served seat for  the  Scheduled Castes 
and one tor the tilbala.  Now it w m 
not possible to mate a doublennember 
constltuncy  in each of these  two 
cases. Such was the position that arose 
in that area.  1 was not aware of the 
case my bon. friend mentioned.  I was 
unoer the impression that that was the 
only case where the Election Commla* 
sion bad to make this deviation from 
the general rule and the reasons also 
were stated when it was made.

The other p<rints I shall  mentloik 
when I move my amendment.  Mean
while, I hope th« House will consider 
this point and give power to tlie Com
mission with the duty of recommend
ing that if  they, in their  Judgment, 
think that three-member constitueDdes 
are necessary then they may recoo»> 
mend thdr formation.

8hri Gadgil: I  support  the  motiô  
for taking this Bill into consideration. 
The only point I  wish to mate is 
about what is  contained in clause 8, 
sub-clause  (2)(b)  which  says  that 
wherever practicable seats may be r»> 
served for the Scheduled Castes or fOr 
the Scheduled Tribes in a sintfe mem
ber constituency.  I think this arrange
ment is unfair to the Scheduled Tribes 
and Scheduled Castes people and It 
can be illustrated thus. If in any parti
cular  constituency  the number  of 
Scheduled Caste voters or  Scheduled 
Tribe voters is substantial,  then  they 
will elect a man, not because they are 
in a majority, but because the seat is 
reserved.  If on the other hand there 
are two constituencies, one where the 
Scheduled  Tribes or the  Scheduled 
Castes oeoDle are about 40 or 45 per 
cent, and the other where they are only 
25 per cent.. I would urge upon the 
Commission to give the reserved seat 
to a constituency in which they are 25 
per cent., so that they may get a re
served seat, not by  virtue of their 
being in a majority, but because of the 
fact that the particular seat is reserv
ed in that constituency.  In this way 
tĥy will get a few more  additional 
seat*.  Wut it we nrceot the  provision 
ns contained in clause 8.  sub-clause 
f2)rt)>. then we are depriving them of 
.<!ome chance of getting some additional 
seats.

Slmflarly. this works out to the In
justice of the non»4dieduled Tribm or 
non-Schedulied Caste voters also.  Snp- 
nose for  examole in th«> district  of 
Thana. Moorabad  cohstituency, there 
are 35 per cent. Scheduled Tribe voters 
nnd the remaining are non-Scheduled 
Tribe voters.  If it is a sintfe4nember
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coDBtituency reserved lor the Schedule 
Tribe  people, then the rest of  the 
voters have no chance compMely. But
il that is tacked on and made into a 
two-member  oonsutuency, then  both 
the  sections  or  segments  of  the 
exectorate have a fair chance. So« 1 
should submit this matter for the con
sideration oi the House both from the 
point of view of giving a few more 
additional  seats  to  the  Scheduled 
Tribe  people as well as  Scheduled 
Caste people and also at the same time 
being fair and equitable to those who 
are not entitled to any reserved repre
sentation.

This question was thoroughly gone 
into at the time his subject was before 
the House and after a good doal of 
deliberation we came to the conclusion 
that wherever a seat has to be reserv
ed it must be reserved in a two-mem
ber constituency.  I think nothing has 
transpired so far to Justify a departure 
•from that. I do not know what wel̂  
ed with the  members of the  Select 
Committee, but I do hope that this 
point of view which I have urged will 
be taken into  consideration by the 
House.

Mr. Deputy-Speaker: In the previous 
delimitation  also  there were  cases 
which were brought to the notice of 
the Select Committee.

Shri S. S. More  (Sholapur); I had 
the good fortune to serve on the Sclect 
Committee on the Constitution (Second 
Amendment)  Bill as wdl as on the 
Select Committee on this Delimitation 
Commission Bill. I may frankly admit 
that during the deliberations on this 
Delimitation  Commission Bill— am 
not divulging any secrets of the Deli
mitation Commission Bill Select Com
mittee—all the Meimbers were allowed 
to take a view of the  matter which 
was above party considerations, which 
was in the genuine  interests of  the 
I'ountry  and the particular  sections 
which were to be served by granting 
reservations.  There were a lot of de
liberations and there was mutal adlust- 
ment. As a Member of the Select Com
mittee I am very happy to accord  my 
support to the two measures.

You will excuse me. Sir. if I refer 
at this Juncture to the  Constitution 
'Second  Amendment) Bill. You were 
kind enough to mention that the sub- 
lects of the two Bills overlap or are 
correlated and therefore when we are 
discussing one measure, naturally the 
comments will overflow on the terri
tory of the other measure.  As far as 
'̂ e Constitution (Second Amaidment) 
Bill is concerned, I believe that even

the present strength of the House of 
the People, which is five hundred is 
large, bŷ far larger  than we should 
have.  Parliamentary democracy, as I 
imderstand, is supposed to be a de> 
mocracy by discussioî by deliberation* 
As few heads as possible could indulge 
in better and more planned and well- 
thought out deUberations than a large 
crowd bordering on the large figure of
five hundred. I have cared to read the 
proceedings of the previous Legislative 
Assembly, and I find that according to 
the  Government  order  after  the 
Montagu-Chelmsford scheme came into 
operation the strength of the former 
Assembly, which was graced by many 
stalwarts of our country, was fixed at 
101 elected Members and 39 nominated 
Members of, whom  twenty were oflft- 
cials. If you care to read those proceeds 
ings—of  course,  you,  Sir,  were 
fortimate to be one of the Members at 
that time—̂the deliberations give more 
air of  thinking, more  facts  were 
advanced, more study and delibek-ation 
were put to the use of this Legtelative 
Assembly.  I do not say this in a 
manner  derogatory  to  the  presebt 
House, but this present large number 
discourages  discussion.  discourages 
deep study of any particular problem, 
and we are more apt to yield to the 
present  sentiment prevailing  In the 
country or rather we are more victims 
of the present sentiment prevailing in 
the country.

I am one of those who do not believe 
in the eflflcacy of Parliamentary demo
cracy. (An Hon. Member:  Dictator
ship?)  Parliamentary democracy has 
been tried in England for the last five 
hundred  years, and even the  English 
people are expressing distrust in  the 
form of Parl!̂*nentary democracy that 
î prevailing. I may quote Sir Ramsay 
Muire.  who was  one  of the noted 
Liberals having ffreat faith In Parlla- 
mentarv de*mocracy. He has stated that 
Parliamentary democracy as it is con
stituted at present is not functioning 
pronerly, is not giving proper repre
sentation to the genuine sentiments of 
the neonle. (Interruption),  I do not 
want  to  be  interrupted.  Even 
Churchill, who happens to be the Prime 
Minister of England now and who was 
an  advocate of Parliamentary demo
cracy. in his Romanae lectures in 1930 
or 10.̂2. has stated that this Parlla- 
mentary  democracy of the House of 
Commons  has  ceased  to 
serve the Pountry’s cause.  People do 
not en to the Parliament  wrth  th*rfr 
minds well furnished w""' thp necf'-- 
<!ary d#ta and facts, and therefore he 
hns rspommended that in order to take 
Into eonsideratlon  industrial uroblems 
there should be an Industrial Parlla.
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iiient. And so many other schemes and 
other variations have been  suggested 
because in a large crowd it  becomeB 
practically difficult, absolutely impos
sible, to have close collaboration*  to 
have frankhearted deliberation or dis
cussion just as we can have in a Select 
Committee or in a smaller body.

Of course, I am conscious I am voic* 
ing a note of dissent from the views 
that have been expressed here by the 
MaTibers belonging to the Conununist 
Party with whom I sit on the floor of 
this House.  I believe that we must 
have  decentralised democracy, power 
should be transferred  to the people, 
and it is no use collecting five hundred 
people at the central place and asking 
them to express their views on certain 
important matters which never  came 
within the ken of their knowledge or 
experience or  study.  Therefore.  I 
believe that we must have decentralis
ed democracy.  If we study the Con
stitutions of the eastern  countries in 
Europe  we  find  that  they  have 
decentralised  the  whole  political 
power:  -power has gone not to  the
capital, but power has gone to the vil
lages.  If we take that into considera
tion I would rather believe that the 
present strength of the House is more 
than enough and there should be no 
addition to it.

But now I will say something about 
the  Delimitation  Commission  Bill 
Select Committee’s  report which  is 
under discussion at present.  I can say 
that the Select Committee has effected 
a good many improvements. First, the 
Delimitf"*  ----------  • ̂jlimitation  cfommission  has  been 
raisea to tne status or a sort of quasi- 
judicial body.  Persons who have a 
judicial mind will be there in maiority 
and the Chief Election Commissioner 
will be the Government's representa
tive. And we have made dne very use
ful suggestion, that this  D̂ mitatkm 
Commission assisted by the associate 
members will publish  its  preliminary 
findings, invite objections, hear people. 
One very notable and appreciable in̂- 
provement that the Select Committee 
has made is that public sittings should 
be held by this Commission, hearing 
should be given, the pros and cons of 
the question  sho’ild be entered into, 
and then this sort of a Judicial body 
should give Its final verdict. That will 
inspire confidence

We are trying to Improve this Parlla- 
mentâ democracy, discredited as it

We are
n̂#r<Mscarded things  frtmi «u«me: 
oiscarded Jeeps come to our lot; dis

carded planes are purchased by India 
So we arc importing not only foreign 
experts but discarded foreign institu
tions too and are trying to repair them 
to some extent as we can.

[Pandit Thakur Das Bharoava in 
the Chair]

To repair this Parlî entary demo
cracy to our liking we have said that 
this Delimitation  Commission should 
be a sort of a quasi-judicial body. That 
is a great  improvement.  Then, as
sociate members are to be there, be
cause  these judicial minded  people 
may not know the local conditions. In 
order to make good the deficiency of 
local knowledge we have recommend
ed that they should be assisted by a 
bunch of associate  members supply
ing local knowledge.  But there is a 
danger.  Associate  members will be 
coming from the House of the People * 
or from the local Legislative Assemblies 
and they may have political interests 
in car\4ng out suitable constituencies. 
At the time of the last election, gerry- 
nnandering, as it is known politically, 
was practised on a very large scale in 
many of the States in order to suit 
the purpose of some interested candi
dates.  I need not give references or 
instances but that was the suspicion 
and also the bitter experience of many 
of the other political parties who were 
not sailing with the Congress.

Shri B. Das (Jaipur-Keonjhar):  The 
other political  parties did not exist 
then.  They came afterwards.

Shri S. S. More:  My  hon.  friend’s 
knowledge is precise on many points, 
but at least in this it is not correct.

Political parties existed before the 
election.  We  did  not  come  hito 
existence like mushroom. On the 19th 
August 1947 we had every reason to 
disagree with the Congress. We walk
ed out of the Congress and thereafter 
we did form a  political party.  We 
entered into the  political arena afid 
struggled,  according to our  party- 
policy. against the miifhty machine— 
the Congress.

Then  there Is another point  My 
friend.  Mr. Gadgil.  has  expressed 
certain feelings, certain fears and he 
win not be alone In haring those fears. 
Thm win l>e many  slngfle-member 
censtltulettcles.  Of  course, we have 
prescribî  that  the  sln̂e-membe’̂ 
c6ft«tftuencv should be the general rule 
but ther# ire the special Ihter€)8ts iof 
the Scheduled Castes, there we the 
f|ie«ial  Interests  of the  Scheduled
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Tribes, which are to be reconcUed. In 
the Constitution certain  reservations 
have been given to  them and how 
their interests are to be reconciled in 
the general scheme was one of the 
problems on which the  Select Com* 
mittee had to break its head.

Wu have said that  single-member 
constituencies  should be the general 
rule. We have also further stated that, 
as iar as practicable seats may be re- 
iiCTved lor lae Scneauied Castes or for 
tae Scheduled Trioes in single-member 
constituencies. 1 go very well with 
Mr. Gadgil in saying that in certain 
areas, givmg a single-membet seat to 
the Adivams  or  to  the  Scheduled 
Castes may not be entirely in their 
iiiioreKsts.  On the contrary it may be 
to their disadvantage.  I  personally 
ieel that if a  general seat  and a 
special seat are tacked  together,  the 
candidate who is contesting the general 
seat will be interested in taking the 
votos of the Scheduled Castes and the 
man who is standing for the reserved 
seats will also have opportunity  in 
mobilising the votes  of the Caste 
Hindus in his own favour.  Unfortu
nately it may happen that, in case in 
a particular taluka a single seat con
stituency for the Scheduled Tribes or 
Scheduled Castes is carved out, the 
other persons,  persons not  belonging 
to the Scheduled Tribes or Scheduled 
Castes, will have  no interest to go to 
the polls. The  result will be that 
instead of wiping out the isolation of 
the untouchables, we shall be giving 
ground for creating further isolation. 
We must take traditions as they are. Of 
course, in the  Constitution  we  have 
stated that untouchability  shall  not 
exist' but  by  merely  making 
such  provisions  in  the  Con
stitution.  the  objective  conditions 
do not disappear overnight. Therefore, 
I personally do not agree  with this 
particular  recommendation  of  the 
Select Committee and feel that if a 
single-seat constituency Is carved out 
particularly for the Scheduled Castes, 
instead of creating a sort of interest 
on the part of the people other than 
Scheduled Castes *to go and participate 
in the election, possibly it may create 
an isolated pocket  that the sections 
for whom the seat is reserved may 
run the whole  show and only there 
will be some Scheduled Caste voters 
stirrini? and the rest of the  people 
neutral  and non-voting.  Of  course, 
that is a point to consider.

There is one more aspect which I 
have to emphasise.  In carving out 
thia  constituency, the  administrative 
units......

Shrt̂ Velavudliaii  (Quilon  cuni 
MaveliJckara—Keserved—Sch. Castes); 
'waai about the geiieiai constituenciegf 
where the Scheduled Castes are in 4 
majority?

Shri S. S. More: I may concede that 
there may be some pockets where the 
bciiedulea Caste people may have a 
majority but that pocket, may be tack
ed on to some oUier area; such pocîets 
are  very few as far as  Scheduled, 
Castes are concerned.  In the case of 
Adivasis, they are residing in compact 
areas in larger numbers.  Therefore, 
you  can carve out a  single-member 
constituency for Scheduled Tribes but 
the Scheduled  Caste  people  are 
sparsely dispersed, a small percentage, 
ail over the territory and therefore, in 
their case, it will be  impossible to 
create a single seat constituency. Pos
sibly there may be some exception but 
that exception will prove the general 
rule.

I want also to emphasise that in the 
carving out of these  constituencias, 
administrative units should not be dis
turbed and I say this with some bitter 
experience. I will tell you. Sir, that in 
Maharashtra, in Poona district, some 
talukas togrt;her were given one seat 
but along with that some talukas froîfi 
the Poona district were taken out and 
tacked on to some other constituencies 
in  Ahmednagar  while  some  other 
talukas  from Satara district  were 
tacked on to Poona district. In Shola- 
pur—it was a double seat constituency 
—some talukas from Sholapur district 
proper were taken away and tacked 
on to a  constituency in the Ahmed
nagar district but some other talukas 
from Satara district and from Poona 
district were tacked on to  Sholapur 
constituency because certain interests 
had to be served.  If w0 read  the 
history of the different countries likê 
Canada or England where this Parlia
mentary  denKXiracy  and  the  con-» 
comitant  delimitation  has  been  in 
practice, this disruption of administrâ 
tive units for creating pockets where 
there is a majority with a view to 
serve  the interests of the party  in 
power are not unknown factors. I need’ 
not give instances but the same thing 
was  practised in this  country and 
therefore the Select Committee was 
particular to emnhasiae that in carv
ing out of the different consftittiencies, 
and has said that the  administrative 
units should be as little disturbed as 
possible.

Last time it was my experience that 
this delimitation business was more or 
less a nook and comer affair.  Some 
influenttal persons. Interested in the. 
administration of the country, used to 
approach  officers concerned and gei
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things done  according to their own 
wishes while the general public or per
sons  who happened  to oppose  the 
Congress had no say in th«*  matter.
This time the Select  Committee has 
very  appropriately  stated  that  all 
these proposals shall be published on 
a different level and objections shall 
be invited and a sort of judicial hear* 
ing will be given to the persons who 
raise  different  objections  to  the 
preliminary proposaL That will inspire,
1 believe, some confidence in all those 
persons who were very much dissatis
fied on the last occasion.
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Last time the Scheduled Castes were 
given certain  reservations and th^ 
seats were tacked on to the general 
seat in a double-member constituency. 
I propose that this time this reserved 
seat should  be tac&ed on to some 
other seat in a different constituency. 
I would make myself more clear. Sup
posing there is a reserved seat *B’ and 
it was tacked on to ‘A’ seat  which was 
a general seat—so that ‘A' and ‘B’ were 
the two seats in a constituency. In the 
multi-seat constituency this time ‘B*— 
a reserved seat —should be tacked on 
to another general seat in *C* district 
so that the people in *C* district should 
get into the habit of voting a Schedul- 
^ Caste member.  If *B* is tacked on 
permanently to *A* district, persons in 
the ‘C’  district do not  develop the 
habit of voting for a Scheduled Caste 
candidate.  As a matter of fact, we 
want to induce people who  are not 
Scheduled Castes to vote ̂or a Schedul
ed Caste candidate.  In the *A’ and 
‘B’ constituencies on the last occasion, 
persons belonging to the non-Scheduled 
Caste communities have voted for ‘B* 
candidates  and persons belonging to 
the Scheduled Caste community have 
voted for ‘A* constituency candidates. 
If ‘B’ is tacked on to ‘C. possibly the 
people in ‘C’  constituency, the caste 
Hindus particularly  who are moving 
traditionally in a  particular rut, will 
get into the habit because the political 
forces will be released, the interests of 
the  different  candidates will be  a 
motivating force.  The result will be 
that caste Hindus in ‘C’ constituency 
will be trained to vote for TB’ candi
dates within a period of ten years. In 
one  more  election,  the  ĥeduled 
Castes will get reservation, then, after 
a period of ten years from the framing 
of the  Constitution, the  reservation 
will go.  What will  happen  then? 
Eveti ‘now we must make an honest 
attempt to train people to take a non- 
nolitical or a non-communal view of 
♦be n̂atter and induce them to vote 
even for a Scheduled Caste candidate 
on his merits. Then only the Sdbeduled

Castes  and Tribes will have  some 
future.  Otherwise, I do fear that even 
after a  period of ten years,  their 
segregation will remain, their isolation 
will remain, their untouchability will 
remain, though it may formally disap
pear from the Constitution. Therefore, 
this reservation of  Scheduled Castes 
seats must be tacked on to  different 
districts by rotation.  That would give 
a sort of training to other people to 
vote for Scheduled Caste candidates.

4 p̂ .

With these words, I again accord my 
support to the two measures that have 
been placed before the House for get
ting through.

Shri N. B. Chowdhnry  (Ghata!): 
This is a measure which is connected 
with the conduct of elections.  So, we 
must be sure that this does not in any 
way raise any suspicion, in the minds 
of the people that the party in power 
is acting in a partisan spirit or that 
there is any partiality or lack of fair
ness.  Although we see that the Bill 
as it has emerged from the Select Com
mittee shows certain real changes for 
the better, yet there are certain  ob
servations to be made.

We have seen that the Commission 
as it is constituted consisU of two 
Judges, ex-Judges or working Judges 
and the Chief Election  Commissioner. 
We know that the Chief Election Com
missioner has the status of a Supreme 
Court Judge and ̂'s free from executive 
control.  At the same time, the two 
other Judges would also have a similar 
status.  The associate members who 
are to be included should not belong 
to any particular party.  It has been 
mentioned in the Bill as it lias emerg
ed from the Select Committee  that 
while making nominations, the Speaker 
of the House oL the People or the 
Speaker  of the  State  Legislative 
Assembly wiU have regard to  the 
composition of the House.  This term 
‘composition of the House’ should be 
made more clear.  Because,  in  his 
report, the  Chairman of the Select 
Committee  Mr.  Arianthasayanam 
Ayyangar has specifically stated that 
regard  will be had to the ‘political’ 
composi’tion of the House, but In the 
Bill it is simply stated  tliat regard 
would be had to the composition  of 
the House.  I would like this to be 
made clear.  If members are nomi
nated from a particular oarty,  the 
ruling party, then, the democratic pro
cedure will not be there.  At  least 
for the sake of democracy, this princi
ple should be followed.  It has been 
stated by some person from Puri that:

**The Sfpeaker̂s nomination may
be only favourable to the pan̂
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to which he belongs.  Hence that 
party if it nominates more mem
bers from his party can adjust by 
advice the places where that party 
has the greater influence. Hence 
the Commission should be autho
rised to nom.‘nate from the politi
cal  parties  for  the  sake  of 
democracy.  Let each party  be 
given chance to give advice to the 
Commission.'*

I want to speak on this point with 
greater emphasis.  We have seen dur
ing the last elections that in delimit- 
h:ig the constituencies, there  was  no 
Commission.  It was done  by  an 
advisory committee which assisted the 
Chief  Election  Commissioner.  We 
know that constituencies were delimit
ed in such a way that it suited certain 
candidates belonging to a particular 
party.  In order to avoid this undemo
cratic procedure and in order to avoid 
such difficulties, we urge upon  the 
Government that while making such 
nominations, the Speaker should pay 
regard to tne political composition of 
the Houses, whether it is the  State 
Assembly or the House of the People.

Then, regarding the functioning of 
the Commission, we should see that at 
each stage due publicity is  given re
garding their decisions.  It has been 
mentioned in the report of the Chair
man of the Select Committee that at 
each stage due publicity would  be 
given.  But, in the Bill itself,  the 
word ‘each’ is not there.  It has been 
stated that they wiU be published in 
the official  Gazette.  We know that 
very few people in our country read 
regularly official Gazettes.  We would 
like to urge upon the Government that 
these decisions should be published in 
the papers also through Press state
ments or published  in other ways 
through the publicity organisations of 
the Government so that  the people 
may come to know at each stage what 
the Conmiission is doing.  We  would 
like to see a provision made that these 
decisions should be published in p:<pers 
and through the Government publicity 
organisations also.

These associate members would not 
bo allowed to sign any paper.  They 
will not be allowed to votê.  That is 
a restriction.  But, why should not 
they sign the decisions?  That Is a 
matter which it is not easy for us to 
understand.  We would urge upon the 
Government to allow  the associate 
members to sign the decisions.

About the way in which the Com
mission is to work, it has been stated 
that they would first allot the number 
of members to each State and  then 
take UD the work of making actual de
limitation of particular constituencies.

We find that the knowledge of a parti
cular, area may not be  had by the 
Judges; but it would be the associate 
members who would assist them with 
such information.  It all depends to a 
large extent on the associate members. 
It is therefore necessary that  these 
associate members should be  chosen 
not only from the party in power, but 
from other political parties also.  It 
has  been  stated  that the dissenting 
notes given by the associate members 
would also be published. This should 
be published along with the  other 
notes and decisions, and published in, 
the newspapers also.

About the Scheduled Castes, it has 
been demanded by certain hon. Mem
bers that single-member constituencies 
would be suitable for them in areas 
where the Scheduled Caste population 
is most concentrated.  A controversy 
has been raging here as regards what 
is meant by the  teims “most con
centrated” and “wherever practicable**. 
These two expressions have led  to 
certain difflcultios.  But, we  think} 
there is no need of anxiety about this, 
because we know that during the last 
elections, a large number of Scheduled 
Caste members was elected than the 
number which has been guaranteed by 
the Constitution.

Shri Velayudhan; Wbere?

Shri N. B. Chowdhuiy:  Suppose
there is a double-member oonstituency 
where one seat is reserved and an
other is not.  In that case both  the 
candidates may belong to the Schedul
ed Castes.  In that way, a large ntun. 
ber has been elected.  If we restrict 
this to a single-member constituency, 
then, certainly, there is no restriction 
so far as the Scheduled Caste candidate 
is concerned, in his contesting in other 
area* We known from experience that 
only in areas where there had been one 
reservation two Scheduled Caste mem
bers had been successful in some cases. 
There may be exceptions; but generally 
it is not so.

So, we feel that although we have no 
objection to reservation being made 
for Scheduled Castes members in a 
single-member constituency in an area 
where their number is predominant, 
generally in areas where the concentra
tion is only 30 per cent, 40 per cent, 
or so it should be â double-member 
constituency, so that in that case. If 
there  are  sufficient  number  of 
Scheduled Caste voters and if  there 
are popular  candidates,  both the 
Scheduled Caste members may be re
turned.  On the other hand, when re
servation Is made in a slngle-mcmber 
constituency,  then  this  opportunity 
would not be there, and so there  is 
some point also in the arguments of 
Mr. Gadgil.  And we urge upon  the
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Government that only in a special case 
where the Scheduled Caste population 
is predominant, such reservation for a 
single-member constituency should be 
made.

Then, about the other Bill.  It has 
been rather mysterious that abruptly 
and rather late the Gbvernmexit realis
ed that consideration of the Urst Bill 
should be adjourned and the  second 
Bill should be taken into consideration 
We know that the two things are allied 
and that one  cannot be considered 
without reference tp the other.  We 
could  not really  understand what 
happened  to the  Government  when 
they, all of a sudden* stopped con
sideration of the previous Bill  and 
moved for the consideration  of  the 
present Bill.

So far as tiie Delimitation  Com
mission BiU is concerned, we see that 
in clause 10 it  has been n*en*.ioncd 
that  within six  months the Chief 
Election Commissioner would be  able 
to effect any changes or to make any 
corrections which  may be necessary.
The clause reads:

“......any clerical or arithmetical
mistake in the order and any error 
arising therein from an accidental 
slip or omission may be corrected 
by  the  Chief  Election  Com- 
miss oner by order made with the 
previous  approval of  th9 other 
members of the  Commission or of 
such of them as may be then avail
able and published in the Gazette 
of Indiar

The words used are “as may be then 
available”.  There is no provision as 
to whether an attempt would be viade 
to convene a meeting of the associate 
members or other  members of the 
Commission.  So, some specific  pro
vision should be miade as to ttie neces
sity of consulting other members, that 
is a notice should be given, and then 
at a formal meeting, such decisions 
should be made regarding any change 
or alterations.

About Mr. More’s  point that  In 
Eastern democracies in Europe  the 
conditions are different, we have to 
remember that we  are not working 
under a Cmftitution Uke those that 
are prevailing there. We are in an ifl- 
together  different  set-up, and con
ditions ' Hre entirely different here, and 
so there is no use talking about these 
things.

If w)B are to make the Delimitation 
Commission miccessful and see  that 
tlie Commission  works to the satls- 
faetion of the people, tten the associate 
members ^uld be nominated  from

different political parties, and at the 
same time, publiciiv should be v̂en 
to the decisions ot l̂e meetings which 
\̂ill be held by this Conunission. Also* 
whenever ax̂ difficulty arises regard
ing a  particular  constituency, tliey 
should contact the local people. Power 
has been given to the Commission  to 
ask persons to bear witness to facts, 
or  to  ask  persons  to  produce 
records  and  documents. So, I  think 
there  would  be  no  diffi
culty if the Committee resolves  to 
contact  persons  belonging to other 
political parties or representative per
sons belonging to the particular consti
tuency.  I may  mention in this con
nection that when suggestions are made 
and they are published in the ofRcial 
Gazette, copies of these may be made 
available to different political parties 
also.  That way due publicity would be 
given, and only after consultation with 
the  representative  poople, such de
cisions should  be finalised.  Only in 
this way, this Commission may work 
to the satisfaction of the people.

Mr. Chaimum:  The House knows
that the half-hour debate is to begin 
at 4-30 p.m. There are only 15 minutes 
left, and I propose, with the consent 
of the House, that the motion for con
sideration may be put to the House at 
4-30.  So, if more than one hon. Mem
ber wishes to take part, I would re
quest them to be rather brief.

Shri Heda (Nizamabad): There are 
certain points, and it is high time that 
we should be given some chance to 
make them—at least five or six minutes 
each.

Shri Tek Chand (Ambala-Simla): 
May I endorse the remarks of my hon. 
friend.  There are  certain matters 
which need a careful analysis,  and 
permission may be granted to us.

Mr. Chairmaa: It is not that I do 
not want any discussion should take 
place. The hon. Member is a barrister, 
and can put his points within  five 
minutes if he likes.

8M Tek Chaad: I will do so.

Shri EaAeM Vyaa (UJjahi); There 
are certain points in regard to Part 
B States, and so the representatives of 
Part B and Part C States must be 
given some time.  If jiot five minutes, 
we wm be satlafled with three minutes.

Mr. ChainBaB: The  point 1a, we 
have been <|iscussing the Bill at length, 
and so mahŷ speecheig  have alreî  
been made. I would like to know how 
many hon. Members wish to take part 
in the debate.

Several Bom. Memben rose*-
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Mr. ChAimia&: Then, it means we 
will require one more day.  It cannot 
he finished. When the Deput3̂-Speaker 
comes, he will decide, because at 4-30 
lie is expected to take up the half-hour 
discussions

Shri Velayudliaii: I only want...
Mr. Chairman: I hope the hon. Mem

ber will be brief, because there are 
other hon. Members who want to speak.

Shrl Velayadhan: I only wanted to 
bring before the hon. Law Minister one 
or two points which struck me during 
the course of the debate.  Regarding 
this reservation for Scheduled Castes. 
I think, even though many suggestions 
were made on the floor of the House 
by Members, the present arrangement 
that  double-member  constituencies 
being given reservation for Scheduled 
Castes or Scheduled Tribes, is the least 
complicated  method  of  giving re
presentation for the Scheduled Castes. 
All the other methods that were sug
gested by other friends, I think,  if 
worked in detail, would be found to be 
more complicated than this one. There
fore, when the  Commission wants to 
readjust the constituencies and when 
reservation is also given, the popula
tion of the constituencies should  be 
borne in mind.  Though six or mivm 
associate members are also included in 
the Commission, I am sorry to find 
that no representative of the Schedul
ed Castes is included. When this Com
mission was appointed by Parliament 
last time, in every State it was made a 
rule that a Scheduled Caste member 
either from Parliament or from the 
local Legislature should also be includ
ed in the advisory committees.  Now, 
here, seven associate  members are 
being appointed to assist • the  Com
mission from every State.  I  do not 
know whether there are any Scheduled 
Caste representatives included in this 
Commission and I would request the 
hon. Law Minister to make this speci
fically clear.  I do not say that one 
of the three main members of  the 
Commission  shwld be a Scheduled 
Caste representircive.  My suggestion 
is that out of the seven associate mem
bers, at least one should be from the 
Scheduled Castes or Scheduled 'fribes. 
I am not pleading for communal  re
presentation as such or anything of 
that kind.  As far as the Constitution 
ârantees it. and as far as the Gov
ernment also is having that policy in 
letter and spirit, I think it must And 
a place in this particular legislation as 
twelL

Another point which struck my mind 
is this.  After presentation of the re
port before Parliament, it gets  its 
sanction by virtue merely of its p^ 
sentation.  It is not intended to  be

discussed by Parliament.  When  this 
Parliament is sitting, and when  this 
Conunission is appointed by  Parlia
ment, in my opinion, this report should 
com̂ before Parliament for discussion; 
and final ratification should come only 
after a discussion and decision by this 
Parliament.  Even when the  various 
franchise committees were appointed 
and when they fubmitted their reports, 
we had an oĉ: sion to discuss them 
in Parliament, and it was only after 
a discussion in Parliament that  we 
gave a ratification.  In the same way 
this report also should be treated, and 
it must not become a law merely by 
virtue of its being signed by seven or 
ten members.  It should become a law 
only after complete  discussion  in 
Parliament.

This is the only point I have to make 
on this particular legislation.

Shri Tek Chand; A careful perusal 
of this Bill, at least as far as I  have 
been able to subject it to a scrutiny, 
discloses certain lacunae which  have 
not so far been noticed.  And may I 
crave your indulgence in bringing them 
to the notice of the House?

As provided by clause 3, the  Com
mission consists of three members, the 
Chief Election Commissioner, and two 
High Court Judges or  two ex-High 
Court Judges.  Clause 5 deals with 
associate members.  If you will kindly 
look at Clause 5 sub-clause  C4), you 
will find a provision that none of the 
associate members shall have a right 
to vote or to sign any decision of the 
Commission  That is to say, in matters 
of voting or in matters of coming to 
a decision, if will be within the ex
clusive province of the Election Com
missioner and the two  High Court 
Judges.

The matters +hat they propose to 
investigate are âid down in clause 8. 
They have to see to the practicability 
of the seats, the physical features, the 
geographical features, the territorial 
limits, the distances,  etc.  And my 
fears are that these High Court Judges, 
very learned in law. no doubt, but 
very innocent of the actual difficulties 
that face the electorate and the candi
dates. sitting in glorified solitude in 
High Court  Chambers can certainly 
examine difficult and subtle points of 
law.  Once the evidence is placed be
fore them, they can possibly weigh it 
out, but when it is a question delimita
tion of constituencies, you have to see 
to the difficulties of the electorate. I 
have in my mind the Parlian̂entary 
constituencies in the Himachal Pradesk 
where distances are tremendous and in 
certain parts of Punjab, especially the 
one represented by my friend Mr. Hem 
Raj. which has an area of 9,000 square
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miles scattered all over with hillocks, 
rivulets and streams and all sorts of 
other difficulties. Are these High Court 
Judges going to decide the matter with
out taking into consideration  their 
practical difficulties, by excluding their 
views?  They  may  entertain  their 
views, but no associate  member has 
any right to decide the matter.  Now, 
who are these associated  members? 
You will see that they are either Mem
bers of the House of the People  or 
Members of the respective State Legis
lative Assemblies.  If there is anybody 
who is competent to express an opinion, 
or to contribute proper suggestions to 
overcome certain difficulties, then they 
are the members who have been candi 
dates and who have had those diffi
culties in traversing the ground and 
going over all the area.  But they are 
the persons whose vote shall  not be 
counted, and whose decision is no de
cision.  Therefore, my suggestion  is 
that sub-clause (4) of clause 5 should 
be deleted altogether.  That is to say, 
the Members of the House of  the 
People, and the Members of the State 
Legislative Assemblies should have a 
voice in the decisions as to the forma
tion or delimitation of these consti
tuencies.  If these are the people who 
are excluded, I submit with all respect 
for these learned Judges that they are 
not more competent than the candi
dates themselves or the members them
selves to  decide the  practical diffi
culties.  Therefore, I feel that so long 
as associate  members are excluded 
from contributing to the decision, the 
decisions are apt to be very faulty and 
very erroneous.

So far as clause 7 is concerned. I 
have a bone to pick with the Grovem- 
ment. as regards sub-clause (3), which 
reads:

‘‘The Commission may authorise 
any of its members to exercise any 
of the powers conferred on it by 
clauses (a) to (c) of sub-section 
(1) and sub-sectiwi (2), and any 
order made or act done in exercise 
of any of those powers by  the 
member authorised by the  Com
mission in that behalf shall  be 
deemed to be the order or act, as 
the case may be, of the Com- 
mission̂”

Now this provision introduces a diffi
culty and at the same time Imports a 
contradiction.  So far as membership 
of the Commission is concerned, if you 
will kindly refer to the clause defining 
member you will find that:

“‘member’ means a member of 
the Commission and inchides the 
« hairman.**

So an associate member is a member 
of the Commission.  And you have 
given to one member, whetĥ he is an 
associate or a regular member, com
plete power within the contemplation 
of sub-clauses (a), (b)  and (c) of 
clause 7(1). That is to say, the rest 
of them may not discharge their duties, 
they may not have the fuU time or the 
inclination, but any single member can 
decide almost the fate of the parti
cular moot point before him.  He  has 
that power.  My suggestion is  that 
not less than three  members should: 
come to a decision on matters which: 
are contemplated by sub-clause (3). 
Therefore, it should not be any mem
ber in sub-clause (3).  That is, ô far 
as the practical difficulty is concerned. 
So far as I can notice, any member 
means any associate member also. And 
it is provided that any order made or 
act done in exercise of any of those 
powers by the member authorised by 
the Commission in that behalf, shall be 
deemed to be the order or act, as the 
case may be. of the Commission.  So, 
as associate member cannot decide, and 
yet any decision by any single member 
associate or otherwise shall be deemed 
to be the order of the Commission.  It 
is rather a curious position.

Sbri S. S. More: Authorised by the 
Commission.

Shri Tek Chand: The  wording is 
•shall be deemed to be order or act, 
as the case  may be, of the Com
mission*.  It is not authorised.  There 
is no question of subsequent conftrma- 
tion or authorisation.

Bfr. Chairman: The hon. Member
will observe that the  term ‘member* 
also has been defined.

Shri Tek Chand: I broû t ̂ at fact 
to your kind notice.  The definition is 
that ‘member’ means a member of the 
Commission.

Shri Biswas: Excluding the associate 
members.  That  definition is limited 
only to a member of the Commission. 
Associate members are not included in 
the definition clause.  If you look at 
clause 5(2), you will find the words— 
'̂the persons to be so associated from 
each State (hereinafter referred to as 
‘associate members’)” which give the 
definition  of  “associate  members’̂. 
They are not the same as the mcsmr 
bers of the Commission.

Shri Tek Chand: That being so. the 
position of an associate memner who 
is the only per̂ion who understands the 
practical difRculties is reduced to the 
status of a mere assessor or an adviser. 
Any one of m who has had something to 
do with ̂ ese courts ought to know the
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late of the assessor.  He is absolutely 
nothing but just a glorified human 
effigy occupying a chair.  They have 
only to nominate a single member who 
is likely to sweep the polls if members 
of the Scheduled Castes happen to be 
in a majority.

[Mr. Deputy-Speaker in the Chair],

If they happen to be in a majority, it 
will be an act of.........

Mr. Depaty-Speaker:  Order, order.
The hon. Member will kindly resume 
his seat.  He can continue later. 
an-hour has been aUotted for discussion 
on a question tabled by Mr  Guha. 
That discussion will be over by five 
O'clock.  The hon. Member may conti
nue after five.

Shri Velayudhan: Are  we sitting 
after five?

Mr. Depnty-Speaker: Yes.  ft will 
take  half an hour  to conclude  this 
debate.

TEA  GARDENS IN  ASSAM AND 
WEST BENGAL

Shri A. C. Guha (Santipur) :  The
House must have been aware of  the 
crisis that is now prevailing in the tea 
industry  of  the  count̂. (later- 
ruptions).

Mr. Deputy-Speaker : Hon. Members 
are not able to hear so long as they 
talk like this in the House.

Shri A. C. Guha: During this session 
on so many occasions this question was 
raised on the floor of the House and 
there was also a Short Notice Question 
the other day.  Government i»lso have 
been making enquiries into the crisis 
for some months.  So Grovernment are 
also cognisant of the position, and the 
hon. Minister has stated in reply to 
the Short Notice Question that 20 
gardens have already closed  though 
information  available  from  other 
sources would indicate that a larger 
number of gardens had been closed. 
Some points could not be really dis
cussed  during  the  Short  Notice 
Question.  So I gave notice for  this 
half-an-hour discussion, particularly to 
cover the following points; the recom
mendations of the official Committee 
and how far the Government are going 
to implement those recommendations: 
the failure of sale of tea in the Calcutta 
market and consequent accumulation 
of large stocks  of tea; and credit 
facilities available to the distiessed tea 
gardens owing to the present crisis in 
the tea industry.

The official team went round  the 
country and made a thorough enquiry 
into the tea industry. They have made 
as mai\y as 50 recommendations as to 
how relief can be rendered to  this 
important industry.  So I think  this 
House is entitled to know how the Gov
ernment are going to implement there 
recommendations—how far they have 
been able to accept the recommenda
tions and when these recommendations 
will be implemented.

Then, the failure of the sale of tea, 
in the Calcutta auction and the conse
quent accumulation of large stocks of 
tea.  From paper reports, we  have 
seen  that  at  least  on  two conse
cutive occasions no sale of tea in the 
Calcutta auction could be held.  But 
the strangest thing is that aJmo.st by 
the same date a tea auction was held 
at Chittagong and that was eoins on 
quite all right.

Mr. Deputy>Speaker: I may tell the 
non. Member, without taking his time, 
that there are the proposer an-i  the 
seconder, two people, the hon. Minister 
has to answer and there are seven hon. 
Members who have  given me their 
names and desire to  put questions. 
Therefore, he will finish in ten minutes* 
the hon. Minister will take ten minutes 
and the otfeer ten minutes will be taken 
by other hon. Members, one or  two 
minutes each.

Shri A. C. Guha: What is the leason 
for this failure of auction?  Due to the 
failure of auction there has been  an 
accumulation of these stocks.  Sir. you 
also know we disQUssed this point in 
the Estimates Committee that auction 
should be held at Calcutta and Cal
cutta should be made the centre of the 
world tea market.  While this auction 
is held at Calcutta, simultaneously an 
auction is also held at London.  The 
better quality of tea, at least that which 
can be consumed by our foreign con
sumers, that quality of tea is almost 
entirely sent to London.  Sc), in Cal
cutta auction we do not get the pro 
per quality of tea that can be sold. The 
GrOvernment should have taken some 
step to prevent this duplication of tea 
sale and it was also suggested that in 
Calcutta proper warehousing should be 
arranged for storing all tea.  As for 
as I have been able to know, thflt has 
not been properly done as yet.  Then 
arises not only the question of provid
ing the same but also the proper con
struction.  Some steps should be taken 
that the quality of tea may not be im
paired while being ' stored in those 
warehouses.

Shri B. Das (Jaipur-Keonihar): By 
Government or the industry?
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Slurl A. C. Gtthm: By Goveromont be
cause they are  collecting %o  many 
taxes.

Then, my third point  was credit 
facilities for the distressed tea gardens, 
gardens which are closed.  I msy say 
they were KoleJy or mostly  Indian 
gardens.  This crisis has not touched 
the bigger European gardens as keenly 
as it has touched the Indian gardens. 
One of the reasons for the closure of 
these gardens is that commercial banks 
have refused to give them any credit 
facilities.  One of the conventions for 
these commercial banks was ♦hat while 
advancing money for the current crop 
they make calculations on the basis 
of the cost and the price realised for 
the last year's crop.  So, the credit 
for the cost that will be incurred this 
year will be calculated on the b:̂sis of 
the prices realised last year.  And. we 
know, last  year the tea  prices ht«d 
fallen down and the last year's crop 
also has not been able to get a proper 
price. So» there has been automatically 
a limitation of the credit facilities.  I 
know some of the commercial  banks 
which have been lending money have 
refused to lend any further amount to 
these gardens.  Then the offirla’ Com
mittee suggested that the Industrial 
Finance Corporation and also the Land 
Mortgage Banks should be utUlpecl for 
this  purpose of  financing the? lea 
gardens.  There also I think the Gov
ernment should make  their position 
clear, as to how far these tea gardens 
ran get credit facilities either from 
Land Mortgage Banks or from  the 
Industrial Finance Corporation or from 
some other commercial banks.  If the 
commercial banks are persuaded  to 
give more credit facilities, then 1 think 
the Reserve Bank will have to give 
some sort of guarantee.

Turning to the present crisis in the 
tea industry I would like to refer to 
one point,  the fixation of the price 
of tea.  It should be done in coUalwra- 
tion with the  auctioners in London 
r1<̂o.  The official team on the tea in
dustry has  referred to  some very 
dangerous features in the present tea 
trade in Calcutta.  I  wouM  parti
cularly refer the  House to recom- 
mendatfons Noe. 2 and 3.  Recom
mendation No, 2 says:

•'There also appears to be some 
substance in the criticism of the 
Calcutta auctions, for the bids are 
not unrestrictedly open/

Recommendation No. 3 savs:

“It must be admitted  taat  a 
small number of firms (in Calcutta 
four to be exact and all of  them

European) has a great influence 
on market sentiment.  It is to be 
wished that there is a larger num
ber  of  brokers  and  a  greater 
diversification.’’

Tea brokers in Calcutta are almost 
all of them Europeans and they have 
a stranglehold  over the ?! tire tea 
industry in Calcutta. So. I should like 
to have some clarification from  tne 
hon. Minister as to what the Govern
ment intends to do to remove these 
difficulties.  During the course of the 
supplementaries  arising out of  the 
Short Notice Question the other day, 
a  suggestion was  made  that there 
should be some discussion with  the 
U.K. Government regarding fixation of 
prices.  I should also like to mention 
that the U.K. which is our  biggest 
consumer of tea has sinre the yrr.r 1938 
begun to consume less Indian tea. The 
consumption by the U.K. is going down 
and during the last 12 or 14 years, the 
U.K. has taken  something like 100 
million lbs. of tea less than before 
from us.  This point about the  U.K. 
diverting its tea purchases frcm the 
Indian markets to other markets has 
to be considered by Government.  In 
this connection. I would lefer to our 
obligations as regards what is known 
as ‘imperial preference”.  If  we are 
asked to give a certain preference  to 
goods manufactured  in the  United 
Kingdom and in certain other Com
monwealth  countries,  we should ex
pect  that  the  U.K.  also  would 
purchase Indian tea in preference to 
tea from other countries.  Why there 
has been a  decline  of nearly 100 
million lbs. in the purchase of Indian 
tea by the U.K. has also to be explain
ed to us by Government.

I think that I have covered most of 
the points on which I should like to 
have clarification  from the Govern
ment.

Shri  Sarmah  (Goalghat̂ orhat> 
rose—

Mr. Deputy-Speakerr I know that 
one or two other hon. Members want 
to put some questions.  It is, how-, 
ever, usual to aok the hon* Minister to 
reply first to the main questioner. But 
on this occasion, if one or two o r̂ 
hon.  Members  want  to  put some 
questions, I would allow that, and the 
hon. Minister may reply all of them 
together.  How long would the  hon. 
Minister like to take?

The  Minister of  Commerce and 
Industry (Shti T. T. Krîluuuiiaeliarl):
As long as the House wants. Sir.  1 
can dilate for 25 minutes if it is neceŝ 
9azŷ but if I am given three minutes
1 shall say all that I have to say.
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Mr. Deputy-Speaker: This half-a&- 
hour  allotment  is  not  exceeded 
generally.  Therefore, may I enquire 
from him whether he  will take ten 
minutes or fifteen minutes?

Shrl T. T. Krishnamachari: Just as 
the Chair wills it. Sir.  I will try to 
be brief.  If I am given ten minutes,
I shall cover the whole ground.

Mr. Depaty-Speaker: I will call upon 
the hon. Minister straightway then to 
give his answer.  He can make a full 
statement and other questions may 
not be necessary  at all.  Otherwise, 
there would be only questions and no 
answer,  and  the  whole  discussion 
would be futile.

Shri A. C. Guha: The position is well 
known to the Government and the hon. 
Minister knows all the aspects of this 
problem.

Shri T. T. Krishnamachari:  I re
cognise, Sir, that the problem is one 
in which a number of hon. Members 
are interested and I do hope to be able 
to say something which, if it would 
not altogether satisfy aU of them, may 
provide some assurance that Govern
ment is taking acton in this matter. 
The hon. Member did menti«)n thê 
background of the trouble. That back
ground is really that there is a gap 
between the cost of production and the 
price that tea obtains, whether it is in 
the internal market or in the export 
market, and this gap is due to the re
duction in price being"̂ so precipitate 
that the tea interests  have not been 
able to adjust themselves to the new 
conditions.  I have  got a telegram 
yesterday  from  the  India  Office, 
London..........

Shri B. Das: Say India House.

Shrl T. T. Krishnamachari: Call it 
India House or India Office. That tele
gram says that after deration and the 
removal  of  price control  the retail 
price of low and medium quality tea 
IS about 2 sh. 6d. whereas standard 
blends fetch anything between .3 sh. 
6d. to 4 sh. 6d. and superior blends 
from 6 sh. to 10 sh. per lb.

This fact has been recognised by the 
official team on the tea Industry as 
well.  We have also now to recognise 
the fact that we cannot continue to 
sell indifferent grades of tea and obtain 
good prices in future.  The reason for 
that is that wWe the United Kingdom 
was the sole buyer, we were abla to 
exercise a certain amount of influence 
on the only buyer and all qualities of 
tea  to them.

;  Another silver Unix̂, in my opinion, 
te a lea  ̂artidinn the Finaneiai 
L^London,  dated the 6th of

aSd 9K

December, to which my hon. friend Bfr. 
Tripathi drew my attention.  It saysi

**The decline in tea  values has 
been the result of an unfortunate 
combination of circimistances.  To 
begin with there is a considerable 
surplus of tea existing in 1951. At 
the same time, control was main
tained in  the  United  Kingdom 
which is the major world market 
in tea.  Under this buyers were 
limited to the amount they  can 
buy and sell. This control was lift
ed and before this ration has been 
increased quickly from two otmces 
to three ounces. The point is worth
while noting.  The ration of two 
oxmces which people were accus
tomed to was quickly increased to 
three ounces.  When control was 
raised stocks with the shops were 
high and also housewives had their 
own private stocks of a user.  As 

a result of ail these tea whicli co&tŝ
2 s.  per lb. or in some instances
2 s.  9d. per lb. to bring over lo
auction in this country is now sell
ing at a little over Is. 6d.”

Therefore, while the cause is given: 
the remedy or rather the future is also 
indicated that the prices are low be* 
cause of over-stocking and as these 
stocks  get absorbed, there must be  a
change in the position so far as tea*
trade is concerned.

The point on which my hon. friehd' 
laboured was the  question of bank: 
finance.  One is related to the other* 
If there is a gap between the cost of 
production and the sale price obtained 
for that product, naturally that mili
tates against bank finance available to 
those tea estates.  Therefore,  while 
something has to be done in regard to 
this bank finance, the point has to be 
recognised by all concerned that  the* 
mere fact of either an increase in price* 
to some extent—̂it will not go back to 
the old days, that is fairly certain—or 
even of temporary finance is not goin̂ 
to help us out of the woods. All people* 
concerned have got to act. Tea estates- 
have to bring down their profits for a 
year or two.  They must go without 
any dividends.  And labour will havê 
to adjust itself.

There is one peculiar rondition ii». 
regard to labour, which I think is a 
good one, that obtains in tea estates 
alone, namely that labour is still being 
supplied  with rice at Rs. five per 
maund.  Naturally it reacts on the 
wages they get.  The wages are low. 
The mininjum wages fixed are any- 
thing between 14 annas to Rs. 1/2/- aa- 
against Bs. 2/a/- that agricultixra 
labour  gets in  Assam, as my hô 
friend pointed out  None the less II 
is a fact which has got to be noted’ 
that rations are  supplied at Bs. tm 
per maund of rice.  What ttie ie»
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^ates s«y is that it has no bearing, 
ao relation, on the quantum of work 
done.  Work ia done only lor one day 
in the wedc. but rations have to be 
supplied lor the v̂ ole week, for all 
the members of the family, including 
■the dqiendents.  It may be right, it 
may be wrong, but there it is. It is an 
indication that some sacrifice is called 
lot from all pe<  ̂all round.

Slul K. P. n̂ âthi (Darrang): The 
information  you have got is en
tirely wrong.

Shrl T. T. KrMmamachari: I have 
300 doubt that Government is always 
in the wrong and my bon. friends are 
■always in the right.  But Government 
■can only depend on wrong information 
and put it up.  The hon. Member can 
■oorrect  me  when  his opportunity 
■comes.

Shri B. Das: There is  nothing to 
'correct

Shri T. T. Krishnamachari; My hon. 
friend ment̂'oned  about tea gardens 
that needed finance.  According  to 
our information the present acute diffi
culty is broadly confined to about 275 
Indian owned tea gardens.  They are 
mostly In the North and North-East.
Îtese are being financed by banks—̂by 
-eî t scheduled banks and one Apex 
Co-operative Bank in Assam. I do not 
know how many of them are what are 
-called sub-marginal uneconomic units.
Some of them are apparently of  that
4:ategory.  No amount of bank finance, 
no amount of minimum price subsidy 
is going to help them. They have got 
to take the finances, and some of them 
might have to close down.  But I 
understand that that is not generally 
the case.  The other gardens, I mean 
the  marginal units  and the soimd 
gardens, may be helped to son>e ex- 
-tent. It has been indicated to Govern*
-meot that steps should be takot by us 
to make bank finance continue to be 
available to these marginal gardens 
and the sounder gardens for finandng 
their operations for 1953. notwithstand- 
fjog the possible deficits in their pay- 
;inents during tlwir operations in 1952.
.And it is suggested that some kind of 
lidp from Government or guarantee,
4IS the case may be, mî t prevent the 
•dosure of an. appreciable number of 
jnarginal gardms and enable these, in 
particular the sound gardens, to get a 
minimum bank finance until such t'me 
.as the price situation improves.

The Govenunent has been censtder*
-ably exercised by the present position 
the tea industry.  The Secretary at 

,-ny Ministry has been twice to CSsJcutta
4Hid once to Bombay dui<nc the last

ten days.  We had the benefit of the 
assistance of the officers of the Finance 
Ministry and also some of the officers 
of the Reserve Bank in appraising the 
iinancial position.  And the Govern
ment now feel, that they might con
sider the possibility of oftepjig  to 
guarantee banks against deficits in the 
financing  of  the  1953  crop, such 
guarantees being limited in amount to 
a percentage of the repayment to the 
bank  by  these  gardens  in 1952. 
Naturally, Government would Insist on 
su*.table  safeguards  like securities, 
hypothecation and things that banks 
usually ask for. so  that no idtimate 
loss will accrue to  Government  by 
reason of this guarantee.  But from 
the estates who avail themselves of 
such help from Government  through 
banks. Government will have to ask 
for additional guarantees as for in
stance that they will not pay dividends 
until Government’s guarantee is com
pletely discharged and, secondly, that 
they  will not  embark on any pre
cipitous discharging of labour.  Gov
ernment hopes that labour will avail 
itself of this opporttmity, provided they 
keep the estate going and would not 
in turn insist on the'x pound of flesh.

My colleague the Minister of Labour 
is, I understand, bolding a conference 
in Calcutta in about a week's time 
where tea interests, both estate  and 
labour, will be representea.  Uovem- 
ment hopes that some good will come 
out of this conference which w’ll A 
any rate ensure that labour will not 
have to undergo any imdue suKering 
by reason of the estates being closed.

I would like to add that what I have 
said is more or less confined to  the 
Indian-owned tea estates about which 
we have collected statistics.  It may 
be that some of these Indian-owned 
tea estates are being financed by. what 
are called, agency houses. We cannot 
hê them.  Unless these estates de> 
paki on banks, scheduled banks or co
operative banks, for thêT finance, Oov- 
emment cannot otter the asstStano 
indicated.  If they are dependent on 
agency houses, they have got to make 
their  own  arrangements.  At  the
same  time,  it  may be  that some 
of the European owned estates are also 
fai dilBculties.  Our concern really is, 
q>art from the fact that we want tea 
to be produced in tWs countnr, we do 
not want labour angaged in this indus- 
 ̂ to suffer  by reason of the fact 
flwt ihis Government is quite prepared 
‘ to extend some hê to these estates 
alM in the same manner u wj Indi
cated with reference to the Iiidian- 
owned estates. I tmderstand that tiiese 
estates have got some reservn hi eumty 
cases. In many cases tber ̂  not need
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the same quantum of help as Indian 
estates but subject to the Keoeral over- 

canalderatlon  that  these
£uropean-owned estates will threat their 
labour fairly, we will agree to soma 
measure of conciliation and arfoitratioa 
whicn  might  be  agreed  to. Mj 
colleague, the Labour Minister, is dn 
.Cakutta and at the tripartite con
ference; we are prepared io  extend 
similar help subject to the same limits 
to other estates as well.

I would like to say this before clos
ing.  Goverzmient is not now in  a 
position to enter the field directly.  We 
have no organisation. In fact, the hon. 
Member said we do not have even ade
quate information of how many estates 
have been closed. That is because the 
organisational set-up is such, it is not 
very efficient.  We do intend during 
the period of the next 12 months to so 
revise our organisation that, at any 
rate, we can keep our finger on the 
pulse, but the House, the public, those 
who own the estates, those who run 
them and labour must realise that in 
the situation in which we are placed 
today, no good is ever done by saying 
that somebody in England had done 
something wrong, somebody in Calcutta 
had done something wrong  and the 
Government is always wrong because 
it cannot help anybody.  We have to 
put our heads together and see that 
those who make the least sacrifice are 
not asked to make all the sacrifice that 
is asked for of  them  but it is un
doubtedly clear that some sacrifice is 
called for from all interests.  If this 
assturance is forthcoming, I have no 
doubt that the Government can give 
the assurance that it w*ll, lo the ex
tent possible, to the extent I am re
sponsible to the House, not fritter away 
the finances of the exchequer. We are 
trying to do as much as we can. Again 
I depend upon this  newspaper from 
Ixmdon which says:

*'First, the statistical position is 
much more promis'ng than it was 
a year ago. So far as can be calcu
lated there is no longer a surplus 
and for the 1952-53 season which 
ends in March supply and demand 
will be roughly in balance.**

If that is a correct estimate, I think 
we will probably reach almost the aero 
point and hereafter things must look 
bright.  I do hope that this paper is 
<x>rrect.

Mr. Deputy-Speaker: '!
ly time, half a minute.

There 's hardly
any

Shrlmati  Rena  Chakrarariiy
YBasirhat): So much has been added by 
the hon. Minister that now there is 
•no time left for us to discasr; any

thing.  The whole discussion had t>eeD 
one sided. Anyway there are only two 
points, the most important, which I 
should like to bring out If he is short 
and brief, he may answer now.  One 
of the peculiar features of this im 
industry is that 80 per cent of it It 
owned by British capital an i the entire 
industry is  within  the grip  of that 
capital.  Now the British producing 
interests in India are people wkio are 
manipulating this  market in such a 
way that now tea is selling at a low 
price.

Mr.  Depnty-Speaker: What is the 
question?  Half a minute is over.

Shrimati Benu  Chakravartty: Sir,
this is a discussion.  We need not put 
everything in the form  of questions. 
The whole question of collusion of the 
British tea  companies has come up 
again and again in this House and the 
hon. Minister has not been able  to 
supply us with any details.  Usually, 
he just pleads incapacity or says that 
he is not able to fco into it  We want 
to know exactly whether the whole 
question is going lo be looked into. 
That is one question.

5 P.M.

My second question is this. We want 
to know whether the Government pro
poses to go into the whole question of 
the cost of production: exactly how 
much is going to labour, for food, for 
communications, how much is going to 
managing agencies, for brokers, etc., 
and for the high-salaried  officers, etc. 
We know that the officers in most ol 
these  tea  gardens  live  in paJatlal 
houses and are almost nabobs. There
fore, we want  to know whether this 
whole question is going to be gone into 
and whether the demand of the tea 
garden ownerŝ  that  the Minimum 
Wages Act should not be applied, wfll 
not be considered by the Government

Shri T. T. KrishBamachafi: I can
only promise that I shall consider mtk 
that the hon. Member has said.

Mr. Depaty-fifpeaken I am sorry that
I have not been able to call upon tin 
other  hon.  Meimbers.  On  prW 
occasions, it has been the practice for 
the hon. Minister, if possible, to accept 
any suggestions or questions sent  tO' 
him.  I am sure, he will satisfy indi*- 
vidual  Members  as  regards  those 
points that have been raised or issue 
a summary memorandum replying tO' 
those points. There are these ways and 
they may be adopted̂ The hon. Minis-- 
ter has said that he ŵll consider dl 
the points, not only already placed be
fore him, but also those tht̂t may Iter- 
placed before him, hereafter.
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m; OwirtT-SpMlwR Tbe Hooae wlU 
BOW resume dlscuwion of tbe Daiimlta- 
tioQ Commission Bill.  We have got 
m many Bills on the agenda. We have 
flot a vecj diort time.  Therefore, I 
gnpose to »'.t from ten o’clock to six 
oAdock in the evening with an interval 
from one o’clock to 2-SO.

Some  Boa.  Memben:  From  to
morrow?

Some non.  Members: Tomorrow,
there are Private Members’ Bills.

Mr. DcvatJ-̂ Mker From day after 
tomorrow.

Member On the 12th. we 
have the Supplementary Demands.

Sktl Gadgii (Poona Central): E\'en 
onder the Factories Act. over time is 
paid.  What about us?

Mr. Depat7-Spemker: On the day on 
whidh Supplementary Demands come 
iip» we will commence at ten o'clock 
and the guiUofne will be applied at 
five o'clock.  There will be one more 
lumr or 45 minutes.  Today let  us 
flnistfthis matter.

Several Hon. Bfembers: No, no.

Mr. Deimty-Î êaken Let the  hon. 
Members sit lor half an hour  Let us

finish this  Delimitation Cjmmissioo. 
Bill first stage.

Several  Hon.  Members:  From to
morrow.. Not possible.

Mr. Depaty-Speaker: I rio not want
to take decisions over the head of the* 
House  regarding this  matter.  T6- 
morrow is a Private Members’ Bill day. 
Day alter tomorrow is  i Hotted for
Supplementary Demands.  There  wfil 
be guillotine at five o’clock.  There ii 
no good trying to sit alter five. There
fore, from the 13th, when the Report 
of tlie Planning Commission '9 to be 
discussed......

Several  Hoo.  Members:  From
Monday.

Mr. Depoty-Speaker: All right; from 
Monday.  Hon. Members wanted one- 
more day for that.  Whether a day is 
allotted or not, I can make up that 
one day by sitting three-quarters of 
an hour earlier in the morning and 
from five to six in the evening.  One 
and three-quarters of an hour each for 
three days will make up one day. We 
w'll start from Monday.

The House then adjourned  till  « 
Quarter  to Eleven of  the Clock  oft- 
Thursday, the 11th December, 1952.
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